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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 6, 1963 /Phalguna
15, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Whitley Councils

+
276 J Shri S. M. Banerjee:
‘7 Shrimati Savitri Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a final decision has
been taken to form Whitley Councils
for the Central Government Emplo-
yees; and

(b) if not, the
abnormal delay?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). No. The matter is still
under Government's consideration.

reasons for this

Shri S. M. Banerjee: This decision
was likely to be taken after the Cen-
tral Governm:nt cmployees’' strike in
1960. 1 want 10 know whether any
decision is likely to be taken since
there is no channel for negotiation for
Central Government employees.

Shri Hajarnavis: I agree that there
has been some time taken in finalis-
ing a decision. But I hope it shall be
taken very soon.

Shri S. M, Banerjee: Of course, we
have heard this reply many times.
On the 9th December, 1962, a confer-
ence was convened by the Home
Minister in which the employees’
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representatives belonging to the
various Central Government em-

ployees’ organisations gave uncondi-
tional support and in return suggested
that. ...

Mr. Speaker: He should come to the
the question.

Shri S. M. Banerjee: Have Govern-
ment considered the question of pro-
viding for voluntary arbitration and
adjudication to Central Government
employees as other employees? If so,
have they taken any decision on that
or would they take any decision?

Shri Hajarnavis: If the decision was
finalised, 1 would certainly have
answered in the affirmative. But we
have still to make up our mind. We
received very valuable suggestions in
the conference to which the hon.
Member referred. We hope that on
this matter we shall soon be taking a
final decision.

Shrimati Savitrl Nigam: What are
the difficulties in the way of the Home
Ministry taking a decision for the
formation of Whitley Councils when
it has been considered so important?

Shri Hajarnavis: The difficulties
are the complexity of the question
and the large number of persons
involved,

Shri Ramanathan Chettlar: What
are the salient features of this scheme
and when is it likely to be brought
into force?

Shri Hajarnavis: That can only be
stated after the decision is finalised.

Shri K. N. Pande: May I know"
whether representatives of labour
organisations were also invited to the
conference? If so, what suggestions
did they make in this connection?
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Shri Hajarnavis: I do not have the
proceedings with me here. So I can-
not say exactly what the suggestions
made were.

Shri D. C. Sharma: What is the
machinery functioning at present to
solve any disputes between the Gov-
ernment employees and the Govern-
ment?

Shri Hajarnavis: That is a question
which I am afraid I cannot answer.

Shri Daji: In view of the fact that
fhere has been a long delay in the
constitution of the Councils and some
more .time will be taken in the pro-
gess, will Government set up imme=-
diately some sort of negotiating
#nachinery so that the grievances of
fhe employees can be duly ventilated?

Mr. Speaker: It is a suggestion for
action,

“National Science Talent Search”

*278. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
{0 state:

(a) whether it is a fact that a
echeme of “National Science Talent
&earch” is being formulated by the
Contre to promote scientific research
In the Universities by giving encour-
mgement to talented boys and girls by
awarding scholarships etc.; and

(b) if so, the main features of this
scheme?

The Minister of FEducation (Dr.
K L. Shrimali): (a) Yes, Sir. It is
primarily aimed at identifying pupils
with scientific talent.

(b) It is being tried out ag a pilot
scheme and the brochure indicating
the main features of the scheme is
laid on the Table of the House.
fPlaced in Library, see No. LT-912/
€3].

Shri Surendra Pal Singh: In addi-
tion to this scheme sponsored by the
-@Government of India, there already
exists an organisation in Calcutta
<called the Jagdish Bose Science Talent
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Search which promotes scientific re-
search by awarding scholarships to
talented boys and girls. May I know
whether the scholarships given by this
organisation are open to students from
all over the country or are they
limited only to pupils residing in
Bengal?  Secondly, is any financial
help given by the Central Govern-
ment to this organisation?

Dr. K. L. Shrimali: The question
was with regard to the scheme which
the Ministry of Education has for-
mulated. The hon. Member is refer-
ring to another organisation in Cal-
cutta which has a similar scheme
there also. But that question is not
related to this.

Shri Suremndra Pal Singh: In view
of the fact that industries derive the
greatest amount of benefit from scien-
tific and technical research, may 1
know what contribution is being made
by the industries in India for the pro-
motion of such talent search schemes?

Dr. K, L, Shrimali: As far as this
scheme is concerned, it is completely
financed by the Government of India.

Shrimati Savitri Nigam: May I
know how many boys and girls have
been given scholarships so far under
this scheme?

Dr. K. L. Shrimali: The scheme has
just been launched, and it is proposed
to give ten scholarships.

Mr. Speaker: How many have been
given?

Dr. K. L. Shrimali: The scheme has
just started.

Mr. Speaker: Nothing has been
given yet.

Shri Vishram Prasad: May [ know
how much money is being spent in
the form of scholarship by the Cen-
tral Government for scientific and
technological studies every year, and
what consideration is being given to
increase the scholarships in view of
the emergency?
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Dr, K. L. Shrimali: The question
does not arise out of this.

8hri Sham Lal Saraf: May I know
whether the administration and selec-
tien of these boys and girls will be
left to the Educational Institutions or
the State Government or the Central
Government will do it?

Dr. K. L. Shrimali: Tests will be
held and after these tests have been
administered, of course, by the
Department of Education, the scholar-
ships will be awarded.

Shri D. C. Sharma: May I know
why this scheme is confined only to
the students of the higher secondary
and multi-purpose schools, and why it
is not being extended to the universi-
ties? Is it not a fact that it should
have started at the wuniversity end,
and not at the higher secondary end?

Dr. K. L. Shrimali: The idea is that
the talent should be discovered as
early as possible, so that it may be
properly developed when the students
reach the university stage.

Shri Bhagwat Jha Azad: May I
know whether Government propose to
extend the functioning of this scheme,
and whether it is planned for the other
areag of the country also?

Dr. K. L, Shrimali: Very much will
depend on the experience we gain from
this pilot project. If it is found profit-
able, it is proposed to extend the scope
of the scheme.

Shri K, C. Pant: There js a scheme
under which Indian students pursu-
ing advanced courses of science and
technology abroad are given stipends
before they are fixed up even while
they do not have any jobs. Is there
any proposal to have similar arrange-
ments for Indian boys of talent, first
class students in our universities, un-
der thiz scheme?

Dr, K, L. Shrimali: This scheme has
e very limited scope. The purpose
of this scheme is to identify talent at
the schoo] stage and award scholar-
ships to students so that the talented
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students may be able to benefit and
may be able to make their contribu-
tion when they go to the universities.
The hon. Member is referring, I ex-
pect, to some other scheme which
probably exists in some other coun-
tries.

Shri K C. Pant: No within this
country.

Dr. K, L. Shrimali: This is not
directly related to that scheme.

st Ho @To fyAd ; w4 rERA A
T 57 TR ATHATF WA g ¥R
femr & far fome § wder 282 H )
TN o) W, # wTAAT AT 2
ff w7 o ArEAr A feee) 7 fam
Gos - Biks ERE I T il EA) N
fam gz F11 7

Mo Fo ATo WHEIHAI : 47 TITHE
AT s, (27 7 e % T wwT
i wn zifew gf At (v el
7151 & oY 55T FaeTr (o st

Shri Inder J. Malhotra: May I know
if the hon, Minister is satisfied as to
the best utilisation of the talent al-
ready discovered in this country?

Mr. Speaker: That js a matter of
opinion.

Central Gevernment Officers im Assam

+

Shri Harli Vishnu Kamath:
Shri Heda:
Shri Prakash Vir Shastri:
Shri Jagdev Singh

Siddhanti:
*280." Shri Ram Sewak Yadav:
Shri Bhakt Darshan:
Shri Bhagwat Jha Azad:
Shri Berwa Kotah:
L Shri Bade:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any inquiry has hecen
made into the conduct of Central
Government Civilian Officerg in Tez-
pur and elsewhere in Assam during
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the Chinese invasion of NEFA against
whom allegations of dereliction of
duty had been made;

(b) if so, the number of officers,
together with the designation of each,
in respcet of whose conduct such
inquiry has been made; and

(c¢) the result thereof in each case?

The Minister of State in the Mimis-
try of Home Affairs (Shri Hajarnavis):
(a) to f(c). Information is being
collected and a statement will be laid
on the Table of the House as soon as
full information is received.

Shri Hari Vishnu Kamath: Is there
any truth in certain press reports to
the eflect that one or more, of the offi-
cers concerned was removed and not
dismissed from service—removal is no
bar to re-employment, while dismissal
would be—and if so, why was such
undeserved leniency shown to an offi-
cer or officers who deserted his post
of duty in the hour of trial?

Shri Hajarmavis: 1 wonder whe-
ther the hon, Member has the case of
Dr. P. K Das, formerly Deputy Com-
missioner of Darrang District, in
mind. There was an allegation that
he deserted his post. His explanation
was called for. Considering all the
circumstances of the case including
the explanation of Shri P. K. Das, it
was decided by the President that, as
he deserted his post in a crisis, he
was not fit to be retained in service.

Mr, Speaker: His question was
why removal was considered enough
and dismissal was not resorted to in
this case.

8hri Hajarnavis: The action taken
conforms to proviso (¢; o article 311
of the Constitution.

Shri Hari Vishnu Kamath: During
the course of the enquiry proceedings
was it brought to light that one or
more of the officers concerned panick-
ed on hearing from certain Army Offi-
cers after the fall of Bomdi La and Se
La that the enemy might close in up-
on Tezpur in a matter of hours and, if
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so, has this information been convey-
ed to the Defence Ministry for proper
action?

Shri Hajarnmavis: This observation
hardly arises out of this question
which relates to action taken against
the officers. But I may assure the hon,
Member that anything of significance
which comes to our notice in the
course of the enquiry will certainly be
sent to the proper authorities for
necessary action,

ot smdy fag fagral - o7 o
Tfwad H9s FHeq & MW 0, 41 T
q7 dfaF zETAA § qFEwr w91 F1
T AT faarv 2 7

Ht gaAAE . E Al FEA T
qATH £ |

Mr, Speaker: Whether they would
be court martialled?

Shri Hajarnavis: I cannot answer
this question unless I have a specific
guestion on this point.

Shri Hem Barua: Is it not a fact
that the liaison officer with the Gov-
ernment of India stationed in Shillong
issued a circular to the effect that
arrangements were made for the
evacuation of the families of the Cen-
tral Government employees by road
convoys, planes and special trains
and, if so whether this is not a fact
that this circular demoralised or had
an adverse effect on the morale of
the State Government employees,
apart from the other people who
were left alone to fact the ordeal with
their families?. ... (Interruptions) I
have the circular with me.

Shri Hajarnavis: If the hon. Mem-
ber could put down a specific gues-
tion, I will make enquiries. So far
as the inference is concerned, I cer-
tainly repudiate it.

Shri Nath Pai: Is it a fact that the
said officer, the Deputy Commissioner
Mr, Das to whom a reference was
made by the hon, Minister gave in
hig explanation in his defence that he
listened to the speech of the Prime
Minister on the radio and reached the
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conclusion that everything was lost
and therefore he abdicated his post?

Shri Hajarnavis: No, Sir. His ex-
planation, if I may read it out, is
this . . .

Shri D. C. Sharma: This is an insi-
nuation on the Prime Minister . . .

Shri Nath Pai: Rubbish. Do not pre-
tend to beso loyal . . .(Interruptions).

Mr, Speaker: There is no insinua-
tion.

Shri Hajarnavis: What he said
amounts to this. On 20th November
1962 he went to the airport in order
to arrange to send away his family.
He was so upset and exhausted that
when he was about to take Ileave
from his family he completely broke
down and in a sudden impulse decid-
ed to escort them to Calcutta and re-
iurn by the next available plane. He
had no time to talk to his Commis-
sioner and inform him about his sud-
den departure but he had informed
the Assistant Director CID who was
also inside the aircraft to inform the
Commissioner about his departure and
the conditions under which he had
left. So, that what the hon. Member
has suggested is very far from truth.

ot wwd T AT, T TTAT FT
gu A3 &7 wE:A & wfaw g1 77 § /1Y
qE GIT FEN\T ATHTT F FHAAA H
grafaa g+ & ag s s g fw
9 maeqT ¥ A A% Q99 09
F79 § g9 AT I g W 2 AT ETH
¥ AT 49 aF T8 FH T ET SATAAT |

st g ; fo| ored) g mam
I, weE) g4 &1 T S o

WA RERAT . AITAG TEET A7
ST =TEd & fE ;T gw art ¥ 3Tdw
F A @WT ITE

oY gaeTEE - w1 & F T Al
g &, FfwT wra-ama ¥ awg A g

Shri Bhagwat Jha Azad: During
the pendency of this enquiry, have
the officers on whom prima facie
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charges of neglect of duty had beem
established, been put under suspen-
sion or are they still at large?

Shri Hajarmavis: Departmental pro-
ceedings have been instituted against
various officials but I cannot say what
action was taken in each case. Pre-
sumably it must have been done.

Shri Heda: May I know whether
any part of any general circular sent
by the Home Ministry from here gave
the indication that the Government
officers should avoid falling into the
hands of the enemy and therefore
they should escape themselves?

Shri Hajarnavis: As I stated ear-
lier, I should like to have a specifie
question on this point, and then 1
shall give the answer.

Shri Daji: Could the Government
give us the total number of employees
against whom action is pending and
also the number of persons who have
been suspended pending enquiry?

Shri Hajarmavis: That is the infor-
mation which we are collecting, and
as soon as it is available, we shall
Rive it. .

it TgTY Ty - & o ST STEar

g f& 741 5997 T THo e ¥ famiw

#1¢ forwrra ¢ AY7 ofe &, A &

fg w15 T 2 Wrd

st gecd| - omt aF %Y g
THF FIE GIT AR & | FAUT AR A Ay
AT, a1 TH Y ST FY ATTAT )

faeet W safeama wwr A=A ATt
! gfaem
+
A} ST STew
*3si. ) ot wndw fag fagrmit ;
!ﬂ'wo Hl'oﬁdﬂ:
| el et frmm
ng-wvd 7T 4% FqTH &) Fy
T fw

(F) 71 wore foeet & frore
& gwEml §7 FHeE 50 ¥ fady
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suf$Tad qFTT Fary Al w1 ogfadr
7w w5 famrT v @Y

(=) #am1 ag #r &= § & 7wl
&1 HAE 1 & w107 faed) & frod
agT wfas

(7) 7 7z 79 g f& frem:
garga @RI afafaat &1 sqfw @
AIZTT FTA H AZAIOFIEME ; A

(w) =fz g, a1 sTFTC F1 39
eI H ¥ AR a7 F7 a7
27

qE-TE WATRG W AOET-AA (A
EHLANT) « (F) Iy HT007 % fAqm,
MR 90 AT FeArAa 4 arafw
&9 ¥ safawa a&14 qAT4 4141 F1
FegT1: 79 fama = fag wema aqrd
¥ 33 AvGE wEraar a3 A era
o 49 9raTe graAn | aqi Caeafas
ATETH ATATT VAT ATAF 1 TTAATT
gag ¥ ‘et Fqfa ¥ vem v ra
afqazor, fasr far favzra” & A4t
(F=afy qor-q87 T A AT A v
T, 98%% F1 Hi Tio Fio 2T ZI
few wa wiaeraa@ 1% Azeq 4 fang
& qifew & FF379 ¥ FAFTI0 T T4T-
qed 9% @ 74 fagvor 7 amfyez €)
# e fa=faa fems o W 3o
e fa@w o R E

(@) sfradi oo & feoat s
faaeror “feoet; fwaar faew wfy-
fas, reus" ¥ waid frar w1A7 21

() =t 7=

(9) wea & 7@ I347 )

st wgt fay . wera wgwT, w7
AT HeTA AV O VE 2

Shri Hajarnavis: (a) The Govern-
ment of India, Ministry of Works,
Housing and Rehabilitation, have for-

MARCH 6, 1963

Oral Answers 2378

mulated two housing schemes, namety,
the Low-Income Group Housing
Scheme and Middle Income Group
Housing Scheme for grant of financial
assistance to individual house-builders
in urban areas for the construction
of houses for their bona fide residen-
tial use. Developed residential plots
are also being made available under
the scheme for ‘large gcale acquisition,
development and disposal of land in
Delhi’, the main features of which are
given in the statement laid on the
Table of the Lok Sabha on 23rd March,
1861, in connection with the Call
Attention Motion tabled by Shri P. G.
Deb.

(b) No. Rents in Delhi are control-
led under the Delhi Rent Control Act,
1958.

(c) No.

(d) Does not arise.]

oIt AFTET ATERL . I TTATTA
7 TE17 a1 F1f 3797 FM0 2 0F
H7A &1 A fGEA ® o A
frra amfrs 37 g=17 % 3, faa%
frars %; sqawar T g vy 2 7 afz
g, A1 IAFT AENW FT F@T FAWA
=TT T § ?

= AW . TAX; AT FT
AT AT AZT AT AT §, T T
Hder 737 370 2 |

T IFTAT AT FAT HTHIT
A FIE g IFTTH TOTEIE A7 &7 9
geq fear & o s ® fEv o
AT § 5% sl nfas ag g & ?
afe g, At #91 ST F IHF FHATA
& graed # #18 fazrg Soerd & § A
gfew: g AT FMME?

WY g - Fay FEoam # fE
f&ma 1 frgeaor feed s T #9219 e
¥ gafas gar ¢ ot gwa’ I Fr
¢ 8 T qAfag #wed 7T g5
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famn sTaT & ) IH wEveE Tz oSgIaEl
favaT AgT fogr s aFav 0

AN WA 92 F74 & % fFoy
% U E | FATACHIT TH AINTA £ TE;
¢ fe A7 wwrA ama g arfa fEomt
1 AGA HLIRT AT FE ¢

A FAAE . TaE A0 A1 ogT
Y FErRT A a1 T F R A En
WA AT 4 f0 97 39719 37 qrsar
¢ MT T TR ATHEAY AT & fAg
g3 T MFAT 2 0

It IITCET g3 AT 2 AGT
ER RGN

eI T F Fr &7 FEAT
g

Ht waRs fagrat ;- FF fiae =7 &
Tt Afafrr & 9 202 St 5
fam, a7 wagAT are TR F fao G
FATA AT AT F @ F w5 oAy §
AR ¥, wvRT 3AR Fv A
2y ?

A FATIAR® :© FTFR IART A
wEEAT L VE & 1 AF oAy F wEr ey
fF 1 wanafe T ¥ fac 9
g @ A1 sye UFT 2 ) AT TR
amTsdia ndl ¢ faAs e g a3
F 9 & | 9T F §AT oAT F7 AT AT
TRT AT FAT T IT | A ey THT
Faf-a avmgzsia § faF ae ¥
fa=me faar o v 2

A Ho ATo fIFY : a7 TATHFTT Y
qrTH & F AT AT AEE a T A
AT TAAN7 A0 AT0 AR it
s R, IF A RAFA A 0T E, 7
TAR; AT ATTCRT F1 Frorr g &
A 2 I AT AT AT ALHFTE IART
farm v 24t 2, 370 7 g7 @A § AR
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599 froar a8 @1 & 7 3 e
TFA F fqm g7 9971 ITW F7 E
2

Al FATAAE © T ab AT ETH
&, us ma faaw @ f oo frdt st
F1 97 faedl 7 &, T2 g3 & AW F X
g A 9 foaee & 4am ¥ 21, 498
TR A ooq fAm af & o
g

Shrimati Savitri Nigam: May 1
know how far this is correct that
while therec are a number of other
societies which have fulfiled all the
conditions, only twe societies, one of
which has got high officials and the
other .

Mr. Speaker: Order, order. She is
arguing the case on behalf of some
society. »

Shrimati Savitri Nigam: No, Sir; I
am not arguing. Kindly let me finish
my question and then you will decide,
May I know how far this is correct
that only two societies have been
allotted land while other socicties
which have fulfilled al] the conditions
have not been allotted the land?

Shri Hajarnavis: The hon. lady-
Member had not followed my ecarlier -
answer. I said that 10 housing socie-
ties have already been allotted land
11 will be allotted land. Already
land has been allocated to them and’
land will be made available to 11
(eleven) as soon as they pay the de-
posit premium, The total number of"
applications which the authority is
considering 1s 71,

o o fae AmifRT : femdl e-
fafra & daen foar a1 s f=
srAmafeg g ¥ (3-18-28ue
¥ @9 IO G A, SAF0 FAA
AT T AT | FAT T RL FTEAT
#1731 & AW AT ? IAW ATAT FOA
TR 2 AT 2 | A EORT A T AT
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F79 & fam doz 2 fF 9@ g2-9¢-
QeYe AT Tt TH &, ITHT gaT f7Aw
wm ?

Mr. Speaker:
gestion.

That is only a sug-

st WITEA W WIR T F4T a2 T
¢ fan T3 & wem i # A faeetn W oot
g% w11 %1 feafq | faey o1 & 7Am)
F1 AT qETEAT 1 AT TET A AETT aAT
Ffanagamsfrad g ?

Y AT | Y I A AT
#té fogmoe adt g 2

{1 T TAA | A1, WA A
AT F FaTAn 2 fr frer @ fEoeon fagas
FA A fawar man @0 w1 3EA 2w
qd FT 9T AT KT RNTA Fi @
f& Fasr mat «1 few o o= faan
T 72T & " WA 1 fEan avae ufaw
TET Z4T 0% TE ¥ gETH A4 7 fAm ¢

Sl gARTEE oAl &5 FH A
IETG # Agr g fa ot &= 9
21 v fE|r 99 ® TR/ TR
2 1 WA ¥ IF ATAA FT A AGT AT
HFET 8

Shri A P Jain: Is it a fact that
the Central Government have auc-
tioned lands at the rate of Rs, 300 to
Rs. 400 per square yard and the hLigh
price of land is responsible for high
rents in Delhi?

Shri Hajarnavis:
tion could be made.

Such a sugges-

Shri Sham Lal Saraf: May I know
if Government are taking steps like
sending out some of the offices from
Delhi to outside places, in order to
remove the congestion in Delhi, so
that more space is made available?

Mr. Speaker: That is a suggestion
for action.
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Koyali Oil Refinery, Gujarat

*282. Shri Yashpal Singh: Will the
Minister of Mines and Fuel be pleased
to refer to the reply given to Starred
Question No. 447 on the 23rd January,
1963 and state:

(a) whether any decision with
regard to a limited company to be
formed to run the Public Sector re-
finery at Koyali in Gujarat has been
taken; and

(b) if so, when the constitution of
the proposed company will be
finalised?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Not yet,
Sir.

(b) Does not arise at present.

it e g o & s A g
fF fza7e zwem a7 Aue 0§ wE
¥ g # AN FT AT W A o
T & fF 72 Ao o 21 AT ¢

St o Fo WA : AHTH T
1A ZY T g W owdy gz e 9
wrfadl auelAr Aifags oemeEa A1
HTAF 0O A7 A7 FATA F 49 TEY
gaT & | 9% fedl § uAt mran 2 fw
gifar aEAAT F1 AT A AVET
#1 977 faswm & i 79m a9 ¥ =
&1 7g Frgar feead o @ A3 A
AT /7 A FY A

At garelag ;i ST FEER-
AATRFHABI TG 7

Wl Fo Jo ATHET : FAT fTHI-
AL AIfaga FTAIETA T AT G |

Shri Narendra Singh Mahida: May
I know whether the Government
have acguired all the lands required
for the oil refinery and have they
effected all the settlement?

Shri K. D. Malaviya: In respect of
asquisition of land for the reflnery,
the cost has already been deposited
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and taking over possession of land has
commenced. As regards the land for
the township, the Government of
Gujarat have now agreed to the acqui-
sition of the original land proposed
for the refinery township on the south
of the refinery between Bajuva rail-
way station and the Koyali village.
Tenders have been invited for some
of the jobs to be undertaken,

Shri P. R. Patel: May I know whe-
ther the capacity of this refinery will
be 3 million tons or more and when
it will go into action?

Shri K, D, Malaviya: The original
plan for this refinery was to refine 2
million tons. It has now been ex-
tended to 3 milion tons, which we
shall arrange to suply from the Guja-
rat oilfields. With regard to the time-
table, originally it was intended that
the 2 million ton refinery will be in
operation by the end of 1964. But
we might now take a few months
more, perhaps March or April 1865,
when the 3 million ton refinery will
be in operation.

New Gas Field near Ahmedabad

*283. Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether a new major gas field
has been discovered near Ahmedabad
in Gujarat during January-February,
1963; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Show of gas has been met with in the
first well in the Sanand area and in
another well in the Kalol area, which
are near Ahmedabad. It is, however,
too premature to assess the produc-
tion potential of these areas.

Shri D. C. Sharma: May I know
how many wells will be dug before
the approximate productive capacity
of this gas can be found?

Shri K. D. Malaviya: Some signi-
ficant quantity of gas has been detect-
ed in the first well at Sanand area
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and some oil too. But we will have
to drill, I cannot say how many, but
sufficient number of wells to assess
whether the oil or gas which is spread
in the Sanand area is spread evenly
in order to give us a good quantity.
We are now drilling two more wells
which are likely to be completed in
the next week. Another 4 wells will
also have to be drilled.

Shri D. C. Sharma: May I know
what is going to be the approximate
potential of gas from all the States in
India by the end of the third Plan?
Has any assessment been made?

Mr, Speaker: That is a different

question.

Shri Inder J, Malhotra: May I know
if any scheme has been chalked out
to make this gas available for domes-
tic use?

Mr. Speaker: Let us find it out first.

Shri Bhagwat Jha Azad: May I
know whether the preliminary data
that are available as a result of the
first striking would in any way tell
us as to how far and what quantity
it would be possible for us to get from
them?

Mr. Speaker: Still it is a show.

Shri K. D. Malaviya: The situation
is quite hopeful. That is all I can say.

Shri P. R. Patel: May I know whe-
ther in Gandhinagar area of Kalol
there is gas or oil?

Mr. Speaker: That is something
different.

Shri K. D, Malaviya: Yes, Sir.

Shri Narendra Singh Mahida: Near
Ahmedabad means Kalol and Gandhi-
nagar., What are the results of the
oil drilling experiment in Kalol?

Mr. Speaker: That is also a diffe-
rent thing.

Shri Narendrasingh Mahida: Kalol
is near Ahmedabad.

Mr. Speaker: Even nearness is no.
ground.
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Shri Narendrasingh Mahida: What
does he mean by saying: “near
Ahmedabad”?

Mr. Speaker: The hon. Minister may
answer if he has got the information.

Shri K. D, Malaviya: Undoubtedly,
Sir, Kalol area is quite near Ahmeda-
bad. But Kalol and Sanand are 20
miles apart if 1 am not wrong.

Shri P. R. Patel: What about Gandhi-

nagar?

Shri K. D. Malaviya: Gandhinagar
too is » few miles away from Kalol
But in erder to saisfy hon. Members
1 might say that in Gundhinagar we
have discovered some oil in well No.
2 and not in well No. 1; in Kalol we
have found both oil and gas, and in
the first well of Sanand we have found
gas and, perhaps, a little oil also. But
all these would require a sufficiently
large number of drillings—say, half a
dozen—at different places before we
can actually give some preliminary
indication of the quantity.

Shri P. R, Patel: What does the hon.
Minister mean by saying “some oil”
in regard to well No. 2 in Gandhi-
nagar?

Mr. Speaker: Next question,
qHIA

+
[t qwx IWA
*a¥. J St ANTAT W AT ¢
Uﬁ'ﬂiﬂ‘ﬂ!ﬁﬂ"l e

T NZ-FTE TAL & T, 882
F quifea 9 @847 &Y & IAT &
Traeg # qg TR FT W T T H5-
FTO FaAT F wa=q & fa@r gga= 1
AT gifaT I3 w1 A1 g frEre-
I 9T, IAF art g5 dr F4r aufy
gte?

TE-w1d AAFY H IRT-AS ()
EATATW) : A(@T ATATT GAT ATHTL
famw, ewy auar s+ fafew qar
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(wrar) fam, Qeyy & swass garaT

7 fau & | g7 |avaAt 1 afarag

WAFT T @ATEE

[All India Services (Conduct) Rules,
1954, and Central Civil Service
(Conduct) Rules, 1955, have been
suitably amended. Copies of these

amendments have been separately
placed on the Table of the House]

W AT T A, 9 oA eq
|AAT &7 3@ 0 HET AE e,
FIT AT TE=T AT 7 FA09 A1 F97
Far fF a7 /7197 &7 71 2 "wie 52
FAyaTfImaEr 2 Y

Mr. Speaker: One or two important

modifications or changes may be
given.

Shri Hajarnavis: They are: “While
on duty under the influence of such
drinks; appearing in public places in
the state of drunkenness; habitual use
of such drinks in excess; ete.” These
are conducts liable for penalty,

AR WERW : 3w T & A
fom s 7
Shri Hajarnavis: They have already
come into force.

st W TEA o s, & ST
e g 57 am a fAvig i
fr ara=fas & &1 geaa ar w1s av-
FTO FHATN 71T faa go F oar A,
a1 I8 =T TIGT TIAT TS HI THIT
T 2T grm 7

Y gRTAFIN © FIqq ST 4T AT
A&T 7 A 3T AN IH 7T AT AT 20
IH 9T HAA(FFT Z1 | FOFT 7L ITRH
faars 1 TEfiwg ¥ Q4 ar
@+ far Jr sfyard g8t 5y o
g T ¥

&1 ARTAR AT WA 5T FAMET -
fradi &1 99 FI7 F 417 FAT AFIC
T a9 FFAT § 1F 3T (AaH 1 Afaw-
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T IR 21 12T A7 9T & & H IAFY
STear gy aET g v

Wt gATTEE ¢ H A1 amaA g fF
qred g1 721 & QI a1 E

Shrimati Savitri’ Nigam: May I
know whether circulars have Teen
sent to various States about this and
whether any enquiry has been con-
ducted to see whether +these have
been properly implemented?

Shri Hajarnavis: We have publish-
ed them in the Gazette of India and
they must be regarded as having
eome into force. But certainly, T will
follow up the suggestion of the hon.
lady Member and have them circulat-
ed

Shri P, K. Deo: May I know if any
instruction has been issued to the
State Governments to go slow with
the prohibition policy, and .

Mr, Speaker: Why should he him-
self go so fast?

Shri P, K. Deo: And, is it not a
fact that to reform half a per cent of
the population the entire population
is being taxed?

Shri Hajarnavis: That hardly
arises out of the question.

Mr. Speaker: That does not arise,

Shri Hari Vishnn Kamath: What,
acording to the Government's dcci-
sion, iz sought to be discouraged or
frowned upon, drinking per se or
drunken and disorderly behaviour?

Shri Hajarnavis: Sir, it will rot be
proper for me to interpret the rules.

Mr, Speaker: Those have been laid
on the Table; hon, Members may see
and find out the interpretation them-
selves.

Shri Hari Vishn KEamath: Is not
the Minister, Sir, competent to inter-
pret n document which he  himself
has laid on the Table?

Mr. peaker: No. His interpretation
would not be the final one; probably
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that might go to courtgs and there
might be decisions by the courts or the
judicial authority. Trerefore, the in-
terpretation that he gives is -0t the
one that we want here and, particu-
larly, during the Question Hour.

Shri Hari Vishnao Kamath: The exe-
cutive has got to enforce the rules
which have come into force, and so
they must know what they :mean.

Mr. Speaker: I would request him
not to enter into an argument just at
present,

w1 wTEEIX WEA C Fqr § qe
aFar g f& 9z wAew J "y a6-
Frival &1 qAIH F g0 0 A e
fzr & &5 @ faam g9 T%77<
71 g o 7 37 fa41 3 e & woY
sermgaT feaend § 7 afz &, @ a8
faurn &% &1 § ¢

At gTAE T ; fEET A A s
gFe AEf &1 F |

Shri Priyva Gupta: May I know
after the changes have been made in
the conduct rules of Government ser-
vants about disqualification for drink-
ing, there has been an increase in the
issue of medical certificates in respect
of officers and, if so, to what extent? .

Shri Hajarnavis: I have no infor-
mation.

Shri Priya Gupta: That is the ques-
tion.

Mr, Speaker: He says he has no
information.

Shri Vishram Prasad: Since drink-
ing, bribery and corruption are spread-
ing like virus and contagious diseases
in every Government departinents;
what action is Government taking to
put a stop to that?

Mr. Speaker: Let not that conta-
gion spread here.

ot Wo HATo fyddY & AT TTHAY

g fx afz gordy smfEm &1 #rg
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THIR UHAT T 07 g 9T AW
T ¥ foy ®¥= 77 wamw faqy 9 gwar
& ag qeaaet fod gu ar @fF 9w @
FE FTgaTE FT AT TF P

ot gaTTaw - we fRdr §
qAaTg faar § a1 9aw | F aga §
TF & | 99 § A FY7 77 AT T
fear Mm@y gfdfegfa g iR
FEAT §
Mr, Speaker: Next question,

Shrimati Savitri Nigam: Sir may I

Mr. Speaker: 1 have already made
an observation that ordinarily I will
not allow more than one supplemen-
tary to be asked by those who are
second or third in the list. The lady
Member had already one opportunity.

Transport Facilities to Andaman
Islands

+
285 J Shri Surendra Pal Singh:
" Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) the present transport facilities
existing between the Andaman and
Nicobar Islands and the main land;

(b) whether there is a scheme to
augment the same; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Two ships m.v. ‘Andamans’ and
m.v. ‘Nicobar’ ply between mainland
and the islands. In addition IAC
operate a weekly air service between

Calcutta and Port Blair during fair
season.

(b) and (c). A proposal to acquire
one passenger-cum-cargo ship and
one cargo ship for augmentation of
means of communications between
the mainland and the islands is under
consideration.
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Shri Surendra Pal Singh: When the
two new ships have been acquired
and put into service, what is likely to
be the frequency of steamer Service
between Port Blair and the main-
land?

Shri Hajarnavis: The present fre-
quency is 36 per year. Its augmenta-
tion will depend upon the time when
we acquire the passenger ship, the
details of which are stil to be obtain-
ed.

Shri Surendra Pal Singh: How
many islands are there in the Anda-
man group which are inhabited and
what efforts are being made to improve
the inter-island communications
for an all-round and balanced deve-
lopment of the islands?

Mr. Speaker: Information about the
number of islands is contained in
books that are published.

Shri Bhagwat Jha Azad: Is it a fact
that at present the frequency between
the mainland and Andamans is once
in two weeks or sometimes only once
in three weeks?

Shri Hajarnavis: As I laid, the
number is 36 per year. I cannot say
about the interval between two sail-

ings.
fraaty tarew qreogws

+
ot fagzat wa1T
N Twstet waTe fag c

a7 foar @ ag 9 &Y FAT
a7 %

(%) =7 frawia @@+ qEEwR
gw ¥ o fasafagrat & @ &
™ E;

(@) 71 x@F fmemm & &7,
geqresi g7 fanfagy X swE #+T
gsqaa fear mv §; AR

() *ar wwew W X T TEAWH
¥ wfes AT ST 9 @HTaT TEH
T S TET T § ¢

*:{:
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favexr WAt (0o FTo ATo wWTAT)
(7) & (w). faagr  @ames T
w faar m@ar § |

[(a) to (c). A statement is laid on
the Table of the House].

faatm

(F) IaT 937 F =7 77 fama-
faarai (watq srra, TAEaTE, -
QR AR qGTF) AqTaEE famafaaey
F gt 7% Pradfa fedt azase A
T2 faar 20

(7) Pradfa feqt qrzass FraT
¥ g o Aw B g @)
fear mr & 1 fe o fasafaama
WA ATE I 2T &Y # fraa A
w¢ garfors afafa asggT:, 39 a7 #1
weagd won fe famfaaem fren
w7 97 faadiy feft a7 g9 &
fwarfean fard S &7 779 9318 |

(1) faza fagrem  FEEaEET
frarr 2 9 wemga & wOT-ATH
qEaFH JAT F4 7 777 & | (/T AY
famafagra fmetr & aaaq /1T T
aar faregm, odten wR famafaamal
¥ gadam & & &1 fegwr ")
faafon & grafrya famafaama gaz=
WA TF 98 K1 HY SAH F T@ATE |

o fag @< 98w : weie &1 @A
¥ maw 1T & fF &% fasafaamgr &
T qI5AFT 1 AT AAY AT T
ot T8 & o7 Fur ga=q fHar o w@r §
f& 37 frmfraradt & ot ag 3o
qrr & ?

Mo ®lo FATo SIATAT : 1t I
fafaedy &1 § 37 &7 a1 @2z & quiA
fear @i g |
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weaq wgEy o 72 &7 T@r
g d 37 ¥ av 3 F fay wvw e
ar w@r & ?

To ®o ATo WAM : 7T Ty
¥ IFW a2 9= 41 fF aga ¥ fame-
faarm oF & wEr 97 fF a7 Trgata-
T FH A g1 T v g ogw v
397 3 gu & ¥ ¥y f fafeedt 7 o
yoq frr g agweie A far m &

ot fagmat wamg : fom faammt
q 59 qreAFH F1 A7 fHwv g, T A
w1 & 5 32t gaar Q0 A A
T8t fear § 7 faenfaal ol fowst
F1 A W faar a7 § 99 wqoa ®
g Fxy fFAy faamem o 4@ 99
wE TR A ag g7

To Flo Alo WA - TT FET §
fo it 77 w197 @7 9 7 |WT %7
g gu | 7Y gfez 7 fafaegy 7 frean
farr g fF =2 Qo avfersra eanfas
fad o W @ st g ¥ sy
g T, AT 57 A Friwad F
Zrag # zfr grit At s faareat
¥ gifessr Faafzs T@ET |

Shri Thirumala Rao: With regard
to part (b) of the question, is it a fact
that some of the universities have a
feeling that the standardas are falling
on account of the three-years scheme?
If so, what are the names of those
universities?

Dr. K, L. Shrimali: As far as the
question of standards is concerned,
the University Grants Commission
has apointed a committee to examine
it. They have not yet submitted the
report. I can say categorically only
after the committee has submitted its
report with regard to standards.

Dr, L, M. Singhvi: We find from
the statement that flve universities
have not accepted the introduction of
the three-year degree course. Have
the Government been apprised of the
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reasons and have the University
Grants Commission taken any further
steps to persuade these universities
to introduce th three-year degree
course?

Dr. K. L. Shrimali: Yes, Sir; the
universities which have not imple-
mented the three-year course are the
University of Bombay and the four
State universitics, namely, Agra, Alla-
habad Gorakhpur and Lucknow. The
Uttar Pradesh Government have ap-
pointed a committee and they are
examining this gquestion. We have
not yet heard from them whether
they have made any recommendation
with regard to this matter. As far as
Bombay is concerned it has decided
not to introduce the three-year course.

Dr. L. M. Singhvi: The reasons have
not been given, 1 want the reasons
impelling the Bombay University and
other Universities not to accept this.

Dr. K. L Shrimali: As far as Uttar
Pradesh is concerned, they are ex-
periencing difficulty because the pat-
tern of education in Uttar Pradesh
has been a little different from the
other States. As far as Bombay is
concerned, Bombay has said that it
would not like to change the pattern.
They are fully satisfied that the pre-
sent standard meetg their needs and
requirements.

Shri S, N. Chaturvedi: Is it a fact
that some States have expressed their
inability to implement this scheme
because of the financial burden in-
volved in it?

Dr. K, L. Shrimali: The only State
which has not implemented the ihree-
year degree course is the State of
Uttar Pradesh and, as I said, they
have appointed a committee to exa-
mine this question further.

Shri A, N, Vidyalankar: Is it a fact
that some educationists have strongly
urged for reversion to the old system?
I that is so what is the Govern-
ment's policy about it?
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Dr. K. L, Shrimali: The Govern-
ment's policy is that we do not want
to reverse the process. It is after
very careful consideration and after
a great deal of discussion among the
various academic bodies that this
three-year degree course was accept-
ed. Government has no intention to
change the course.

i amerA {5y o amr s #

T g 1 o oy ¥ s mat
FT FEET 47 ofve &7 AL WP T

ETo ®To Tie WA © A7 #AT
AT FE wWeFT AGr 7o

Shri S, M. Banerjee: May I know
whether it is a facl that the three-
year degrce course has not been im-
plemented by the Uttar Pradesh Gov-
ernment because of financial difficul-
ties and, if so, whether the Centre is
trying to help them financially to in-
troduce the three-year course?

Mr. Speaker: He has given the
reasons. Does he want him to con-
tradict that? The Uttar Pradesh Gov-
ernment has not said that it is on
account of financial reasons.

Dr. K. L Shrimali: That is not the
only reason, Ags far as the finances
are concerned, the Government of
India and the University Grants Com-
mission are prepared to meet their
wishes as far as possible, If they ask
for cent per cent assistance, that will
not be possible; but we are prepared
to go a long way to meet their de-
mands with regard to finances. But
that is not the only reason.

Shri Sham Lal Saraf: This three-
year degree course is tagged on to the
opening of higher secondary schools
in the country. May I know if the
Government is aware that as far as
the setting up of higher secondary
school all over the country is con-
cemeg. the progress is slow and as a
result of that the three-year degree
course could not be properly intro-
duced?
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Dr. K. L. Shrimali: It is partly true
that we have not been able to convert
all the High schools into Higher
Secondary schools with  the result
that the first year, that is the Pre-
University course, is being arranged
not in the High Schools, but in most
of the Universities. But, we hope
that, as more funds are available,
High Schools will be converted into
Higher Secondary schools. A number
of them have already been converted.
1 hope that as more funds are avail-
able, this process of conversion will
go further.

Mr. Speaker: Shrimati Maimoona

Sultan. Next question.

wt 7o ATe fradt : TP UF FEY
A= E
Mr. Speaker: 1 am sorry.
TERIOR FT AATY

+
&Y wT quEy

*3ze.
¥ | At Fo To THAA!

FIT ®A WT A HAT qg FATT
ﬁﬂ?ﬁ'ﬁ fx -

(%) 71 &F@ A 7 T
FITAT AF aTd & JifAR  fawg
w4 FEaE F3 & e fear 3

(=) afz &, at a8 FaarE 1
¥ETT &1 BRI, AW

() @ T A Ay Fo
g st § f95g A7 9% FEIRE!
ot g ?

aAARFATIAT & Farafer (ar
faerzzr) : (F) & (7) @Em™ fgam
sraw  ( Colljery Conirol Order )
F A 7 A ® a8 wiHET @
o &7 FIT ¥ FITEY, TR 91 HI AT
1 Fraen foas & fog sgaady 2 fr
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99 4 W= aifwa fafafeat (Spe-
cifications) ¥ #7AT* foFar 2 1 afx
Fiae aifga fataezat & ganfas 7 21
q1 JYFTT 74T ATTHT & F1gS § IaTe
FT TR 2 THAT & 1| g7 faaAw F
fagw famrmm g v 78 o997 o
F7 AT FHATAT G197 2T F frdreron
F e ¢ | Arfa<t 19 74T ar aaT
T Aty & T R fEe § A
F 700 WIHA HITAH g7 & | 59 AHAT &
FEA (37T g7 SfaT AEAET WY
T 4r

[(a) to (¢). Recently Government
have taken powers, by an amendment
of the Colliery Control Order, to
require the owner, agent or manager
of a colliery to see to it that the load-
ing of coal is according to the dec-
lared specifications, and, in cases of
default, to order unloading of con-
tents of wagons or trucks if the coal
does not conform to the desired
specifications. The Coal Controller
has been directed to tighten up ins-
pections of loading by his inspecting
staff,. During the last three months
or so about 100 cases of loading of
bad coal have come to notice. Suitable
action in these cases was taken by
the Coal Controller.]

Shri P. R. Chakraverti: May I know
whether it is a fact that the loading
of wapgons within a prescribed time of
5 hours of day-light creates difficulty
and in a hurry bad coal is being load-
ed and if so, what steps the Govern-
ment have taken?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): It is a2 fact
that five hours are not found to be
adequate in many cases. The Rail-
ways were approached and after con-
sultation between the Ministry of
Mines and Fue] and the Railways, it
has been decided to extend some
more time up to ten hours. We hope
that the colliery owners will raise
their efficiency and will not detain
wagons any longer.
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Shri P. R, Chakraverti: May I
know whether the Government appre-
ciates the fact that the new system
of block rake loading has also created
another difficulty compelling the col-
liery owners to load wagons in a
hurry which creates difficulty, and
what steps have been taken to re-
medy that difficulty?

Shri K, D, Malaviya: Under the
circumstances  there seems to be no
better method than to move coal by
the block rate system. I hope, in
due course of time, the consumers and
producers will adapt themsclves to
these conditions.

Shri Vishram Prasad: May I know
—I1 suppose there must have been
some technical man to check the
quality and grades of coal at the
loading stations—what action the
Government proposes to take against
that official for the supply of bad type
of coal?

Shri K. D. Malaviya: It is not a
-question of an individual officer being
caught for this. The quality dete-
riorated because of certain reasons:
shortage of time mistakes of colliery
owners and all thatt We amended
the rules and we warned the colliery
owners as well as everybody to be
more vigilant. We Thave punished
some of them. We think the quality
has improved recently. We hope
there will be further improvement,

W FTAT AT A F AT wE T
FTAAT ATE o Y 7=y Fgw F T
GUF R AAT TGT 5§ H FT
[T qFAT g9
Mr Speaker: That is a different

question.

Shri Bhagwat Jha Azad: Apart
from the recent block loading diffi-
culty and the time which has been
now increased by the Railways, is it
not a fact that most of the difficulties
are due to the profit motive due to
which they raise say, only 10,000 tons
of coal and mix stones, etc. to make
12000 tons? How do Government
‘propose to prevent this?
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Shri K. D. Malaviya: I cannot speci-
ﬂcally accept the suggestion about the
reasons produced by my hon. friend.
Here and there there ought to be
greater vigilance and more efficiency
and better methods of producing coal
and compliance by the producers with
the Government rules and regula-
tions?

Overcrowding in Universities

{ Shri Daji:
289, J Shri S. M. Banerjee:
") Shri Indrajit Gupta:
| Shri P. C. Borooah:

Will the Minister of Eduncation be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to take steps to
diversily education with a view to
alleviating rush to the universities;
and

(b) it so, what measures are con-
templated?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir. It is Govern-
ment's policy to introduce diversified
courses in secondary schools.

(b) In the third Plan the follow-
ing measures will be taken to streng-
then multipurpose schools:—

(i) Four Regional Training Col-
leges will be established to
train teachers of practical
subjects,

(ii) Selected multipurpose schools
in States and Union Terri-
tories will be developed to a
higher level of efficiency.

Shri Daji: May I know whether it
is a fact that some Universities are
considering some restrictions on
admission?

Dr. K, L. Shrimali: There is already

some restriction in admission in many
Universities.

Shri Daji: Particularly in regard to
Third class students, is it a fact that
some Universities are proposing that
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third class High school students will
pot be admitted to Universities, and
what is the Government's policy?

Dr. K. L. Shrimall: I have answered
that question.

Shrimati Renn Chakravartty: In
view of the fact that we have very
few polytechnics where students who
have not attained a very high profi-
clency in the school leaving examina-
tion could seek admission, may I
know whether till such time as we
have an adequate number of polytech=
nics the students will be permitted to
go to the universities and not cut
short their education and their future
professional possibilities?

Dr. K. L. Shrimali: This is a matter
of opinion.

Shrimat! Renn Chakravartty: What

ere they to do? If they pass in the
third division, without being able to go
to polytechnies or any other post-
school course what are they to do?

Dr, K. L. Shrimall: I wou'd have
answered this question, but the hon.
Member may have a different opinion
in this matter. That was why I
refrained from answering this ques-
tion.

Bhri S. M. Banerjee: May 1 know
whether in view of the over-crowding
in the universities, we are going to
bave more universities? May I also
know what has happened to the
three universities to be established in
UP—in Kanpur, Meerut and Bareilly?

Dr. K. L. Shrimali: The question is
one of providing opportunities to
students who pass out of the high
schools. But the main difficulty in
our country is that we have not got
adequate opportunities to  students
who pass out of the high schools, and,
therefore, they have a tendency to go
to the universities. This is to some
extent related to economic develop-
ment, and it is g very broad question
end it will have to be examined in
detail. The hon. Member who has
asked the question is a member cf the
committece which we have appointed
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to go into this matter, and I am sure
that she would make suilable recom-
mendations.

Bhri 8§, M. Banerjee: My questien
has not been answered at all. May I
know whether new universities are
going to be ecstablished during the
Third Five Year Plan period in the
country, and whether three universi-
ties are going to be established newly
in UP? It is a simple question hut he
has not answered it

Dr, K, L. Shrima’i: It is for the
State Governments to establish new
universities., The Central Government
does not establish mew universities,
Therefore, I cannot answer this ques-
tion.
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0Qil Exploration

fShri P. K. Deo:

Shri Bishanchander Seth:
Shri Yashpal Singh:

Shri Manivangadan:

Shri Karni Singhji:

Shri D. C. Sharma:
Shrimati Vimla Doyl
Shri P. R. Chakravertl:
Shri Dharmalingam:

Shri Subodh Haneda:
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] dhri 8. C. Samants:
*201. { Shri P. C, Borooah:
Shri Daljit Singh:
Shri P. G. Sen:
Shrl A. K. Gopalan:
Shri P. Kunhan:
Shri A. N. Vidyalankar:
Dr. L. M. Singhvi:
Shri E. Madhaosudan Rae:
Shri Ram Harkh Yadav:
Shri Maheswar Nalk:
Shri Sidheshwar Prasad:
Shrl Vidya Charan Shukla:
Shri Berwa Kotah:
Shri Bishwamath Roy.
L Shri R. S. Pandey:

wiu the Minister of Mines and Fuel
be pleased to state:

(a) the areasg selected by the Oil
and Natural Cas Commission for
extensive oil probe during 1962-€3;

(b) whether any investigation was
taken up in these areas previously;

(¢) if so, by whom and with what
results; and

(d) whether the investigations pro-
posed to be taken up will be in public
sector or private sector or with any
foreign collaboration?

The Minister of Mines and Fael
(8Shri K, D. Malaviya): (a) to (d). A
statement is placed on the Table of
the House,

STATEMENT

(a) Geophysical surveys are beimg
earried out in the foot-hill area of
Punjab, Ganga Plains of U.P., Bihar
and northern part of West Bengal,
Golaghat-Rudrasagar area of Assam

Godavari-Krishna basin of Andhra,
Cauvery basin of Madras, various
parts (Olpad, Kosamba, Cambay,

Gandhinagar and Mehsana areas of
Gujarat), north and south of Bhuj in
Cutch, Barmer area of Rajasthan.

Structural drilling operations werse
carried out or are in progress in the
Gogha and Padra areas of Gujarat
and Kasganj area of Uttar Pradesh,
and are expected to start soon in the
Pattukattaiah area of Madras,
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Deep drilling operations were
undertaken or are in progress in the
Olpad, Kalol and Gandhinagar areas
of Gujarat, Ujhani area of UP. and
Rudrasagar area of Assam. Beside,
deep test holes are proposed to be
drilled in several places in Punjab,
U.P. and Bihar. Some of the places
selected so far are Raxaul and Purnea
in Bihar and Shahjehanpur in U.P.

Geological investigations were car-
ried out in parts of the sedimentary
rock-outcrops in the above mentioned
regions and also in parts of Jammu
& Kashmir State, Maharashtra,
Madhya Pradesh, and Andaman and
Nicobar Islands.

(b) and (c). Preliminary geophysi-
cal work was carried out by the
Burmah Qil Company in the Brahma-
putra Valley in Assam, including the
Golaghat-Rudrasagar area, which
gave some idea of the regional struc-
tural conditions

A few shallow holes were drilled
in the Gogha area in Gujarat by
annther private party. with no con-
crete results.

(d) All investigations mentioned
under (a) above are in public sector
being carried out by the Oil and
Natural Gas Commission department-
ally.

Shri P. K. Deo: Is it not a fact that
some time back the Stanvac people
had tried to explore oil in West
Bengal and after sinking a good deal

* of money they had failed, and it so,

may I know the reason for including
West Bengal in the programme of oil
exploration for the next year?

Shri K, D. Malaviya: It is a gene-
ral practice amongst oil explorers that
where one company or one interest
has failed to search for oil, the others
do not give up their interest and they
continue searching for oil

Shri P, K, Deo: Is it not a fact that
some time back the Minister gave us
the impression that due to very hard
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living conditions, the schedule of ex-
ploration in regard to the seismogra-
phic, and geophysical surveys and the
structural drilling process in Jaisal-
mer had to be abandoned, anqg if so,
may | know whether there is any pro-
gramme next year to carry on the ex-
ploration process in that area?

Shri K, D, Malaviya: No, 1 do nob
remember to have said that our oll
exploration programme was abandon-
ed in Jaisalmer area . .

Shrl P. K. Deo: That was what he
sald.

Shri K. D. Malaviya: . . .But it
may have been suspended for the
time being for some special reason at
that time, but we have now under-
taken in all seriousness oil explora-
tion work in the Jaisalmer area, and
we have obtained some technical assis-
tance from the French teams, &nd
they are now there carrying out the
programme of the Oil and Natural
Gas Commission.

Shri Ramga: How is it that till now
no effort has been made to explore
and try to discover oil or gas either
in Orissa or in Andhra or in Madhya
Pradesh?

Shri K. D. Malaviya: According to
the theoretical concept prevailing at
present it is not likely that we will
get any oil in Madhya Pradesh or in
Andhra, there are only coastal stripe
where some oil may be searched for,
It is not on very high priority because
the basin is not large but only a nar-
row strip.

Shri Earni Singhji: May I know
whether the Canadian team which
explored oil in Rajasthan have had
any luck and are hopeful of striking
eoil?

Shri K, D. Malaviya: No, there was
no Canadian team which explored for
eil in Rajasthan. ‘There was a Cana-
dian team which carried out three or
four years ago an extensive aeromag-
metic survey right from Bengal to the
Juisalmer area in order to find out the
exact contours of the mountains lying
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below. They have given their inter-
pretation and we are working on that
interpretation. On the basis of that,
we have started oil exploration work
in Bihar, in UP, in Jaisalmer and also
in some parts of West Bengal
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Shri Thirumala Rao: Was it on the
basis of any previous theoretical
knowledge that West DBengal was
explored by STANVAC?

Shri K. D. Malaviya: Yes, very much
80. Even now therc are technical
views of geologists thut this search
should not be abandoned.

Shri 8. C. Samanta: Is it a fact that
before 1962-63 exploratory work was
done in South Bengal onlv and this
time it is done in North Bengal? May
1 know whether in the future pro-
gramme any place has been taken up?

Shri K, D. Malaviya: O.1 explora-
tion efforts being made in the northern
portion of Bengal are as a result of
the programme prepared by the Oil
and Natural Gas Commission some-
time back, as I said just now, after
studying the aeromagnetlic survey
results, So far as South Bengal is
concerned, this work was taken up
by the Standard Vaccum people in
collaboration with the Government of
India. We now propose to start there
also from the point where the Stan-
dard Vacuum people gave it up.

Shri P. R. Chakravertl: Have Gov-
ernment studied the reasons that made
BOC and other private firms give up
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their earlier ventures in the line and
thereby safeguard against other short-
falls?

Shri K. D. Malaviva: We have taken
all those aspects iuld  consideration.
Whasn an oil company abandons or
suspznds its efloct in a particular area,
there are various considerations tu':en
into account-—-economic, financial cap-
ability of the company to invest and
its own tachnical as:zssment of the
area. We now think, just as many
others think, that later on—when one
company gives it up—we can take it
up from the point given up, U there
are reasons for it

Shri D. C. Sharma: What is the firm
position in regard to oil exploration 1n
the Punjab? What has been happen-
ing is that sometimes an area has
been taken up and droppad, again it 13
taken up and again dropped, May I
know what are the prospects of oil
exploration in the Punjab, and whe-
ther Government has a firm policy
and a firm idea of what it is going to
do in that area?

Shri K. D. Malaviya: We have spent
plenty of money in Punjab. We ore
still groping in the dark. Perhaps we
ghall continue to grope in the dark so
far as the deep basins in the Punjab
are concerned. But the technical
assessment is that Punjab is an area

where we should not give up the

search for oil for some more ume.
So long as possibilities are there, we
shall continue to explore.

Shri A. N. Vidyalankar: May I
know whether the gas found available
at Jwalamukhi is being put to use,
or will be put to use?

Shri K. D, Malaviya: That gas
proved to be elusive.

Shri K, C, Pant: I find from the
statement that structural drilling ope-
rations were carried out in certain
areas in Gujarat and the Knashganj
area in U.P, May I know whether the
result obtained are promising. I also
find deep test holes are being dril-
Ted.
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Mr. Speaker: One would be enough.

Shri K. D. Malaviya: In the Kash-
ganj arca a structural hole was dril-
led for gathering of informatiun, It
was not with a view to tapping oil or
gas in the area. We have obtained
some information,

Shri K, C, Pant: I asked if the re-
sults were promising.

Shri K, D, Malaviya: I said it was
an information hole, and we obtained
gome information. It has not much
connection with finding oil and gas, We
have obtained some theoretical infor-
mation about strata.
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Shri Narendra Singh Mahida: I got

up ten times. 1 did not get a chance.

Mr, Speaker: Sometimes I may not
be able to sce.

WRITTEN ANSWERS TO QUES.
TiONS

Delhi Education Code

*275. Shri Bishanchander Seth: Will
the WMinister of Education be pleased
to rrfer to the reply given to Un-
starred Question No. 393 on the 14th
November, 1962 and state:

(a) whehter the new educatiun code
for the Union Territory of Declhi has
been finalised;

(b) If so, the details thereo!; and

(¢) it not, the reasons for declay?
The Minister of Education (Dr. K. L

Shrimali): (a) to (c). The Coue has
since been prepared and is now re-
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ceiving final scrutiny, It is expected
to be ready very soon.

Sanskrit Examinations

*277. Shri Shree Narayan Das: Will
the Minister of Educalion be pleased
to state:

(a) whether any, and if so, what
steps have been taken to adopt a uni-
form nomenc.ature and stancard of
Banskrit examinations in the country;

(b) whether the Universily Grants
Commission has been consulled in the
matter; and

(c) if so, the reaction of the Unmver-
sity Grants Commission and the Guv-
cinment in this regard?

The Minister of Education (Dr. K. L.
Shrumali): (a), (b) and (¢). The
Central Sanskrit Board whicl: advis:s
the Government on matlers reiating
to propagation and deveiopment  of
Banskrit has drawn up a Scheme of
reorganised Sanskrit  Educalinn o
Pathasalas (a copy of which has been
placed in Library Vide No. "T-313]
63) and has recommended that it
ahould be adopted by all the examun-
ing Bodies conducting Sanskril exami-
nations on traditiona!l lines all over
the country, Governuent azccented
the recommendation of the Boad and
requesied all concerned le adup® uni-
ferm nomenclatures and stzadords for
different Sanskrit exam.rations as re-
commended by the Board. Tue matler
bas a'so been taken up with .he Uni=
versity Grants Commissicn ¢nd Inicr-
Uriversity Board of Incia. While the
Inter-University Board of I=dia is in
general agreement with the scheme tha
University Grants Commissica i3 still
cor.sidering it

A uniform nomenclature ard stan-
dard of Sanskrit examinutiuns already
exist in the pattern of ecne a: edluca-
tiong in the country.

Calcatta University Examination
System
*287. Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

(a) whether the three-man-Ford

Foundation Team entrusted with the

work of scrutinising the Calcutta Uni-
versity examination system and admi-
nistration, has submitted its report;

(b) if so, their main observations
aend recommendations; and ~

(c) the steps, if any, being taken to
implement these recommendations in
respect of Calcutta University and to
apply the recommendations of a gene-
ral nature to olher universities?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir. The Ministry
of Education has, however, not receiv.
ed a copy yet.

(b) and (c). The details of the Re-
purt are being studied by the Vice-
Chancellor of the Calcutta University
and have not so far been examined by
the varicus authorities of the Univer-
sity. So far as the other Universities
are concerned, it will be for them
1o consider the appication of such
recommendations as are of a general
nature., ’

Bailadila Iron Ore Project

*290. Shri Vidya Charan Shukla:
Wil the Minister of Mines ang [Fuel
be pleased to state:

(a) the stage of progress so far
achieved in the Bailadila Iron Ore
Mining Project;

(b) wanether other connected project
hke Ralways and port are develop-
iny in close synchronisation; and

{r) whether these developmenl!s ara
taking place strictlly according to tne
schedule laid down?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The target
date for export of iron ore from the
area is the middle of 1966 and the
guantity contracted for is 4 miliion
tons per annum.

The ore Fesc:iVes wbe . 14 distinet
deposi‘e and 2 or 3 of these depcsita
are expected to be sufficient to sus-
tain necessary exports. Exploration of
deposit No. 10 his been completed and
a project report for exploitation of the
depoait is under preparation. Exple-
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ration of deposit No, § is about to be
completed. Exploration of deposit
No. 14 has commenced and is sche-
duled to “e completed by June, 1983.
Step. are also being taken to explore
deposit No. 11.

Work has also been taken in hand
for, (i) supply of clectricity during
the construction period, (ii) establish-
ment of a base camp, (iii) laying ap-
proach roads to the various deposits,
and (iv) locating suitable sources for
supply of water.

(b) Yes, Sir
{c) Yes, Sir.

Medel Youth Hostel in New Delhi

o292 J Shri E. 8. Pamdey:
)\ Shri Suremdra Pal Siagh:

Will the Minister of Educatiom be
pleased to state:

(a) whether it is a fact that Gov-
ernment have a plan to build a model
youth hostel in New Delhi; and

(b) if so, the details thereof? -

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The hostel building will pro-
vide 128 beds and ig proposed to be
constructed on a 0.81 acre plot of land
in Chanakyapuri. Detailed site plans
and estimates are under preparation.
Construction will start during 1683-64
and is expected to be completed by
1964-85.

3cieace Education in Indis

Shri Sarendra Fal Singh:
293, Shri Subodh Hansda:
| Shri 8. C. Samanta:
|_Shrimati Maimoona Sultam:

Wil the Minister of Education be
pleased to state:

(a) whether it is a fact that an Ad-
visory Mission of the UNESCO orga-
nisation visited India a few months
back with a view to advising Gov-
ernment regarding the scheme of deve«
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loping science education at the secon.
dary level and about the establishment
of research centres at selected uni-
wversities; and

(b) if s0, what were the main ce-
commendations of this mission?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library, Ses
No. LT-514/63].
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Baraumi and Koyali Refineries

,”sf Shri P. C. Borooah:
1 Shri Raghunath Singh:

Will the Minister of Mines and Fusl
be pleased to state:

(a) whether Soviet experts have re-
cently visited Barauni and Koyali re-
fineries to study the plans for expan-
sion of these refineries;

,(b) if so, what additions'/alterations
are proposed to be made in the re-
fineries under the final plan; and

(c) what assistance will be rendered
by the Soviet Union in this behalf?

The Minister of Mines amd Fael
(Shri K. D. Malavlya): (a) No, Sir.

(b) and (¢). These are under con-
alderation.

Luobricating Oll Pland

Shri D. C. Sharma:
Sbri Subodh Hansda:
*2%8.<{ Shri 8. C. Samanta:
| Shri Raghunath Simgh:
| Shri Sarendra Pal Singh:

Will the Minister of Mines and Fael
be pleased to state:

(a) whehter a proposal to set up a
lubricating oil plant as a joint venture
of the Union Government and the
l'sso‘s has been approved in principle;
an

(b) if so, the details thereof?

The Minister of Mines and Fuel
(8hri K. D. Malaviya): (a) and (b).
The matter is still under consideration,

0ll Refinery in Private Seotor in South
India

[8hri Surendra Pal Siagh:
Shri Bibhuti Mishra:
Shri Ram Ratam Gupta:
Shrl Raghunath Singh:
'MJ Shri P. C. Boreoah:
Shri Imdrajit Gupta:
Shri J. B. 8. Bist:
Shri A. K. Gepalan:
Shri P, Kunhan:
( 8Shri Balkrishna Wasaik:

Will the Minister of Mines and Fauel
be pleased to state:

(a) whehter it Is a fact that some
industrialists of Madras have offered to
set up an oil refinery in South India
in the private sector and that their
proposal is under the consideration of
Government; and

(b) it so, the advantageous features
of this proposal and what are the
Government's reactions to the same?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Two offers were received but on exa-
mination were not found to be in
accordance with the Industrial Polioy
Resolution adopted in April, 1956.

Promotions to S.Cs. and §.Ts. Em-
ployees

498, Shri Subodh Hansda: Will the
Minister of Home Affairs be pleased
to state:

(a) how many persons were promot.
ed from among the employees belong-
ing to Scheduled Castes and Sche-
duled Tribes from (i) L.D.Cs. to
U.D.Cs., (ii) from Section Officers to
Under Secretaries and (iii) Class II to
Class 1 during the last four years in
the Central Secretariat; and

(b) whether they are promoted to
reserved quotas or in general quotas?
The Minister of State in the Minis.
try of Home Affairs (Shri Hajarnavis):
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(a) and (h). No reservations are made
for Schedu.ed Castes and Scheduled
Tribes candidates for promotions on
the basis of seniority or merit. Hence
information is not available readily
regarding the exact number of such
employees promoted during the last
four years,

FPost-Matric Scholarships in
Parganas

Santhal

The Minister of Education (Dr. K.
L. Shrimali): (a) 1961-62--174.
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Mineral Oil

501. Shri Krishna Deo Tripathi Will
the Minister of Mines and Fuel be
pleased to state:

(a) the various kinds of minera: cils
together with their quantity produced
and consumed in India at preseni,

(b) the quantity of such oils import-
ed and exported during 1962-63 su far;

(c) the foreign exchange earned or
spent on import and export of ‘hess

cils (separaleiy for each variety of
cil)?
The Minister of Mines and Fuel

(Shri K. D. Malaviya): (a) to (c). It
is not in the public interest, a: this
etage, to cisclose this information.

Regional Engineering College,
Warangal

502. Shr: €. Madhusudan Rao: Wil
the Min:ster o Scientific Research and
Cultural Affairs be pleased to siate
the time by which the building of the
Regionzl Eagimeering College at War-
angal, w.il be comp eted and the pre-
sent progress thereof?

The Minister of Scientific Research
and” Cultural Affairs (Shri Humayun
Kabir): The College has reported that
four hostels, two units of workshops,
engineering. and science laboratories,
class rooms and drawing halls have
keen conmieved and occupied. Two
more hostels remaining laboratories
and ten shed for temporary accomnio-
dation and expected to be ready by
June, 1963, The rest is expected to
be completed by July 1964.



2415 Written Answers PHALGUNA 15, 1884 (SAKA) Written Answeis 2416

Natiomal Discipline Scheme in Andhra
Pradesh

503. Shrl E. Madhusudan Rao: Will
the Minister of BEdncation be plzased
to slale:

(a) the total number of Institutes
where Nuiiona! Discipline Scheme ha:
been organised in Andhra Pradzsh;
and

(313U} dwmaydg
sTys Jopun Jurures; Suiye} ale oym
SJuspnys O Jaqunu [ejo} 3yl (q)

The Minrv.ler of Education (1 K, ..
Shrimali): (a) and (b). The infurma-
tion is ‘mil",

Inlustrial Design Trainlng Centres

501. Bhri Surendra Pal Singh: Will
the Minist:r of Sriealific Risearch and
Cultural Afzirg Le pleased to state:

(8) whether it is a fact that some-
time back tae Centrui Gaovernment
invited an Industrial Deign Expert
from the Unit:d Kingdom to advise
on the establishment of industrial
design training centres in this coun-

try; and

(by if so, whether that Expert has
already been to this country and what
are his main recommendations?

The Minister of Scientific Research
and Cultoral Affairs (Shri Memayan
Kabir): (a) and (b). The Ion. Mem-
ber’'s attention is drawn to reply to
Unstarred Question No. 656 on 21sp
November, 1962,

Directions to States by Centre

505, Dr. L. M. Sinthvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Central Govern-
ment have exercised their powers
under the Emergency to give direc-
tions to the State Governments in res-
pect of subjects on the Concurrent
and the State Lists in the Seventh
Schedule of the Constitution; and

(b) if so, the details thereof? ,

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) The subjects covered by the rules
issued under the Defence of India
Act, 1962, include matters specified
in the Concurrent and the State Lists.
There has, however, been no occasicn
to exercis: emergency powers under
article 353(a) of the Constitution to
give any directions to State Govern-
ments regarding the manner in which
the executive power of the State is to
be exercised

(b) Does not arise.

Arrest of Criminals

raz | Shrimati Savitri Nigam:
oS L Sh.. ™M. L, Dwivedi:

Will the Minister of Home Affalrs
be pleased to state the number  of
criminals arrested in the Union Terri-
torics under Lhe Suppression of Im-
moral Traffic Act in 1961-627

The Depuly Minister in the Ministry
of Home Affajrs (Shrimati Chandra-
sckahar); Requisite information is
given below,—

Union Number of
territory persons
arrested

under the

Act in

1961-62

1, Delhi., 238
2. Tripura. 15
2. Himchal Pradesi, Nil
4 Manipur. Nii

» Laccadive, Minicoy

: and Amindivi .
Islands. Nil

2. Similar information Is belneg col-
lected from Andamans and Nicobar
Is'ands and will be laid on the Tatic
of the House
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Ald to Cultural Organisations

( Shri Subodh Hangda:
§08. { Shri B. K. Das:
| Shri §. C. Samaata:

Will the Minister of Scientific Re-
search & Cultoral Affairs be pleased
to gtate:

(a) whether the provision to give
financia] assistance to various cultural
organisations for construction of new
buildingg has been discontinued;

(b) how many applications were
received for  assistance in the last
financia| year 1962-63; and

(¢) whether all these were refused
after consideration or some payment
was made?

The Miinster of Sclentific Research
and Cultuoral Affairs (Shri Hamayus
Kabir): (a) No, Sir.

(b) 87, mo far.

(¢) After scrutiny ot the applica-
tlons, a sum of Rs. 2,38,807 hag so far
been sanctioned to 14 institutions,
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New Universities ia U.P.

509, Shri S. M, Bamerjes: Will the
inister of Educatiom be pleased W
sate:

(a) whether a final decision has
bean taken to have three more Uni-
versities in U.P.; and

(b) it so, the amount to be ganction-
ed by the Centre?

The Minister of Edacation (Dr. K
h. Shrimali): (a) Not yet

(b) The University Grants Com-
mission do not give any grant for the
establishment of new Universities.
They extend help for the develop-
ment of the existing ones.

Manufacture of Artificial Cryolite

510, Dr, L. M. Sisghvl: Will the
Minister of Sciemtific Research and
Cultural Affairs be pleased to state:

(a) whether any effort has beea
made successfully in our country for
making artificial cryolite from raw
materials available in India;

(b) it so, the progreas already made;
and

(c) the quantum of foreign exchange
r . likely to save?

The Minister of Bcientific Research
and Cultufal Affalrs (Shri Humayus
Kabir): (a) Yes, Sir, at the Central
Flectro-Chemical Research Institute,
Karaikudi; some work is also under
way at the National Metallurgical
Laboratory, Jamshedpur.

(b) Centra] Electre Chemical Re-
search Institute, Karaikudi, is operat-
ing a batch plant of 20 lbs.iper day
capaicty at the Institute and is instal-
ling a 30 kg.|day plant at Guindy.

fe) It iz estimateq that about Rs. 10
iakhs per annum will be saved if our
needs are fully met by Indian produc-
tion.
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Conatributiom to Nationa) Defence Fund
gfrom Former Rulers of Princely Statea

( Shri Hari Vishnu Eamath:
Shri P. R. Chakraverti:
I Shrimati Renu Chakravartty:
511. { Shri Bhagwat Jha Azad;
Shri Bhakt Darshan:
Shri Erishna Deo Tripathi:
Shrimati Laxmi Bai:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have made
an appeal to former rulers of princely
Btates for voluntary cuts in their
privy purses and to contribute that
amount to the National Defence Fund;

{b) if so, the number of those who
mave responded to the appeal; and

(¢) the number of those who have
reacted negatively to the appeal toge-
ther with the reasons, if any, in each
case?

The Minister of State in the Min-
bsiry of Home Affairs (Shri Hajar-
mavis): (a) Yea

(b) 190.
Replies are gtill coming im.
(e) NiL

Memorial for Netaji

512. Shri Hari Vishnu Kamath: Will
the Minister of Home Affairg be
pleased to state:

(a) whether Government propose
to erect a suitable memorial to Netajl
Bubhas Chandra Bose’s INA—whose
resonant slogan was ‘Chalo Delhi'—in
the capital, preterably in front of the
Red Fort;

(b) it so, when;
(c) the details of the project; and
(d) if not, the reasons therefor?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajarnavis):
(a) No such proposal ls under consi-
daration.

(b) ang (c). Do not arise.

(d) The site near the Red Fort has
been earmarked for the erection of
the Martyrs Memorial

Industrial Use of Aluminiom

518, Shri Bibhutl Mishra; Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a faot that the
Metals Committee of the Council of
Scientific and Industrial Research has
recommended the substitution of
Copper, Tin, Zinc and Brags with Alu-
minium and its alloys for industrial
uses;

(b) it so, what steps Government
propose to implement this recommen-
dation; and

(¢) what economy this recommenda-
tion will bring about?

The Minister of Sclentific Researoh
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir, and accordingly
a Committee of metallurgists is being
constituted to make a detailed techni-
cal study and make recommendations.

(b) Government will give due con-
gideration to the recommendations
when they are received.

(¢) It will be possible to estimate
the economy only when the detalled

study is completed.
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Salary of Government Employees
served in Worlg War II

515 J Shri D. C. Sharma:
"\ Shri P. R. Chakraverti:

Will the Ministey of Home Affairs
be pleased to state:

(a) whether it is a fact that fixation
of salary of severa] Government em-
ployees who served in World War II
still remains to be settled;

(b) whether it is also a fact that
a large number of such employees
have already retired and are receiv-
ing ad hoc payments pending deter-
mination of their pensions; and

(c) if so, the reasons therefor and
the steps proposed to be taken in the
matter?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) to (c). Orders regarding
fixation of pay of persons who render-
ed war service in the World War II
and have been appointed to civil posts,
were issued by the Ministry of Home
Affairs in 1947. It is presumed that
the pay of such persons would have
been fixed under these orders long ago
by the administrative authorities con-
cerned. No information about cases
of the type referred to is, however,
available with the Ministry of Home
Affairs.

Cultural Agreement with Soviet Union

516. Shri D. C. Sharma: Will the
Min'ster of Scientific Research znd
Cultural Affairs be pleased to state:

(a) whether a Dbilateral cultural
agreement for 1963 between the Soviet
Union and India has been finalised;
and

(b) if so, the details thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). A Cultural Agree-
ment between India and U.S.S.R. was
signed on 12-2-1960 and ratified on
10-9-1960. There is no bilateral cul-
tural agreement for 1963 as such.

Plan Allocations for the Andamans and
*Nicobar Islands

517, Shri A. K, Gopalan: Will the
Minister of Home Affairs be pleased
to state: )

(a) the plan allocations for the
Andamans and Nicobar Islands for
1961-62 and 1962-63; and

(b) the actual expenditure incurred
#o far in each year?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):

{a) 1961-62 1 * . Rs. 152.521 lakhs

1962-63 ] Rs. 258.908 lakhs

(b) 1961-62 . Rs.112.817lakhs

1962-63 Rs.63. 524 Lakhs®
*Upto December, 1962,



2423 Written Answers PHALGUNA 15, 1884 (SAKA) Written Answers 2424

Land for Coa] Production

518. Shri P. R. Chakraverli: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether Government have re-
ceived represontations from colliery
owners rcgarding the difficulties ex-
perienced by them in acquiring lands
for coal production;

(b) if so, whether Government have
advised the State Governments con-
cerncd to examine the bonafides of
such representations and make lands
available to them under terms pres-
cribed by the State Governments g0
as to facilitate production; and

(c) the response so far received from
the State Governments and sugges-
tions, if any, tendered by them for
satisfying the required conditions for
acquisition of property concerned?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (¢). On
receipt of representations from colli-
ery owners regarding the difficulties
experienced by them in acquiring
lands neceded for coal production,
particularly in Bihar, the State Gov-
ernment were advised to take steps
to remove the difficulties standing in
the way of acquisition of land. The
matter ig still under consideration of
that Government.

Trainees at Khetri Copper Mines®

519. Shri Hem Raj: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the number of Geological double
graduates who were admitted for =&
course of practical training at Gov-
ernment expenses at Khetri Copper
Mines and what was their term of
training;

(b) th¢ number of such students
who have qualified and have been
absorbed in service;

(c) the numher of sich tralnees
who are uncmployed; and

(d) the reasorn for their unemploy-
ment in view of the expansion of the
work in these mines?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (d). No
Geologica] personnel  possessing  post
graduate qualifications were admitied
specifically for practical training at
Khetri Copper Mines. The Indian
Bureau of Mines had, howeover, given
practical training to two porsins pos-
sessing post  graduate qual fical. o
and two geological graduates in field
operations for the exploration of me-
talliferous and coa] deposits under the
Senior Stipendiary Scheme of the
Ministry of Scientific Research and
Cultura) Affairs, During the course of
their training, two trainees, who were
graduates in geology, were trained at
Khetri for a period of three months.
Qut of the above four graduate
trainces, only one completed his
training successfully and has since
been abscrbed in the Indian Bureau
of Mines as a Junior Technical Assis-
tant. The other three trainees dis-
continued their training on their ob-
taining employment in the Geological
Survey of IndiaJOi] ang Natural Gas
Commission.  Under this training
scheme there is no obligation to pro-
vide employment upon gsuccessful
completion of the period of training.

In addition, the Geological Survey
of India also trained six post-graduates
in geology in field mapping in the
Khetri area during 1959-60, 1960-61
and 1961-62 for a period of 6 months
approximately, under its own scheme
for imparting practical training to
post-graduate students in  geology.
Under the scheme there is no obliga-
tion for subsequent employment in
the Geological Survey of India. One
of the trainees was, however, sele~ted
ag an Assistant Geologists in the Geo-
logical Survey of India; no informa-
tion is available regarding the employ-
ment of the other five trainees.

Exploration oy Mines in Kerala

520. Shri Koya; Will the Minister of
Mines and Fue] be pleascd to state:

(a) whether the Indian Bureau of
Mines is carrying on explorations in
Kerala State; and



2435 Written Answers

(b) it 5o, the details thereof?

The Minister of Miney and Fuael
(Shri K. D. Malaviya): (a) No, Sir.
Not at present.

(b) Does not arise.

Special Police Establishment

521. Shri Priya Gupta: Will the Min-
ister of Home Affairs be pleased to
state;

(a) whether most of the posts in
the Special Police Establishments have
been created on a Permanent and|or
Regular Cadre;

(b) it so, whether Police officials on
deputation from various Stateg have
been allowed option for absorption in
the Special Police Establishment Or-
ganisation; ang

(¢) whether the Cadre of RSO Rail-
way Sectional Officers is also wunder
_ consideration in a similar way?

The Minister oy State in the Minis.
try of Home Affairs (Shri Hajarnavis):
(a) 80% of the temporary posts which
were in existence for more than 3
years as on 12th August, 1960, and
which were likely to continue indefil-
nitely have been made permanent with
effect from that date.

(b) Such of the Police officials who
are found suitable on the basis of
their performance in the Special Polic®
Establishment and who are at present
on deputation from the different States
are being absorbed permanently in the
Specia] Police Establishment in con-
sultation with the State Governments.
The wishes of the Police officials con-
cerned have been ascertained.

(c) The posts of Railway Sectional
Officers are created in the Ministry of
Railwavs and are borne on the
strength of that Ministry, although
the offiials work under the supervi-
sion of the Speical Police Establish-
ment. The question of their perma-
ment absorption in the Special Police
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arise.
Grant for Developing Hindi

522, Shri Yashpal Singh: Will the
Minister of Educatiom be pleased to
state:

does mot, therefora,

(a) the names of voluntary organi-
sations and individuals who received
grant from Government on account of
working for the development of Hindi
during 1962-63 zo0 far; and

(b) the amount of grants received
by each of them?

The Minister of Education (Dr.
K, L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the Sabha
[Placed jn Library, See No. LT-713|
63].
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Coal Tramsport

535. Shrimatl Savitri Nigam: Will
the Minister of Mimes and Fuel be
pleased to.state the total tonnage of
e0al handled by coastal shipping and
water-ways in 1961-827

The Minister of Mines and Fuel
{(8hri E. D, Malaviya): The movement
of coal during 1961-62 by rail-cum-sea
route (Coasta] shipping) and by water-
ways was &g under:—

Rail-cum-sea route: 1. 39 Million tonnes

Water-ways 7,360 tonnes by  the
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Advance Inerements for Manipur
Employees

§27. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of officers belonging
to different categories of posts under
Manipur Administration who  have
been paid advance increment during
the period from 1958 to January 1963;

(b) the principle under which
advance Increment is paid; and

(c) how many of the officers referr-
ed to in part (a) above are recelv-
ing maximum pay as a result of pay-
ment of advance increment?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
The information is being collected
from Manipur Administration and
will be placed on the Table of the
House when received.

Soognu Police QOutpost

528. Shri Rishang Keishing: Will
the Minister of Home Affalrs be

pleased to state:

(a) whether it is a fact that Soognu
Police Outpost in Manipur was attack=-
ed by some people belonging to
Baite Tribe;



2429 Written Answers

(b} if so, the grounds leading to this
attack;

(c) casualties suffered by both the
partics; and

(d) steps taken by the Administra-
tion to prevent recurrence of such
incidents?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (c) On the 26th January,
1963, at about 11 P M. a gang of about
80 armed persons of the Baite tribe
raided the Soognu Police Outpost and
opened fire, which was returned. In
the exchange of fire which continued
till midnight one raider was killed,
and the Officer-in-Charge of the
Qutpnst and his wife were injured.

(b) The raid appears to have been
organised in pursuance of the demand
of some irresponsible persons in the
BRaite Community for an independent
Statc by carving out some portions of
Manipur and Burma.

fd)y A number of members of the
gang who took part in the raid have
already been rounded up and efforts
are continuing to round up the others.
A collective fine has been imposed
on the two villages of Bolyang and
Donryang to which most of the
members of the gang belonged. Ade-
guate protective measures have also
been taken.

Cultural Delegations sent Abroad

529. Dr. L. M. Singhvi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) how many cultural de'egations
were sent by India to foreign countries
during the year ending the 15th
February, 1963;

(b) how many persons went abroad
as members of such delegations; and

(¢) how much forcign exchange
was released for the purpose?

The Minister of Scientific Research
and Cultaral Affairs (Shri Humayun
Kabir): (a) Fifteen.
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(b) One hundred and nineteen.
(c) Rs. 1537261 nP.

Geological Survey of Naharkatlya
Moren Sector

530. Shri P. C. Borooah: Will the

Minister of Mines and Fuel be pleased
to state:

(a) whether Government have
ggreed to help Oil India Company
during 1963 with the geological sur-
vey of new areas in Naharkatiya
Moren Sector; and

(b) if so, whether the survey has
since commenced and results, if any,
so far?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.
The Qil and Natural Gas Commission
have placed a Seismic Survey party
at the disposal of Oil India Limited.

(b) The survey is expected to com=
mence in the near future.

Patriotic Plays

531. Shrimati Maimoona Sultan:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether it has been decided to
give production grants to stage only
those plays which have a patriotie
theme;

(b) if so, to how many troupes such
grants have been sanctioned since
this decision; and

(c) the names of the plays to be
produced and the amount of grants in
each case?

Th= Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir. But it has been
suggested to the theatre groups that
they may produce plays which have
a patriotic theme,

(b) and (c). A grant of Rs 4,000
each has becn sanctioned subject to
approval of theme and script by the
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State Government concerned to 18
such theatre groups for the produc-
tion of plays entitled “Desam Kosam”,
“Chirag”, “Man Na Kshitji", “Alex-
ander”, “Rashtra Veera”, “Sepoy”,
“Ek Tamanna”, “Nutan”, “Adhaya”,
“Pather Dak"™, “Sankhya”, *“Maha-
prem”, “Mayer Dak", “Pather Dabi",
“Agni Kone”, “Abhijan”, “Rani of
Jhansi”, “Pratirodh” and “Guru
Sishya Sanbad”.

Noonmati 0il Refinery

532. Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether the Noonmati il
Refinery in Assam established with
Rumanian collaboration is now com-
pletely run by Indian personnel;

(b) if not, the number of Rumanians
still working in the refinery and the
step that have been taken to train
Indian personnel to replace them
completely?

The Minister of Mines and Fuel
(Shri K, D, Malaviya): (a) Not yet,
Sir.

(b) 7 Rumanians are still working,
most of whom are likely to be rep-
laced by Indian technicians, by June,
1963.

Geological Survey of Hoshiarpur
Distt. (Punjab)

533. Shri Daljit Singh: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether any investigation of
mineral wealth of Hoshiarpur District
of Punjab State has been recently
undertaken by the Geological Survey
of India; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) The details are as below:—

Lignite: Thin lenses of lignite were
recorded at Ramtawali and at Dhol-
bha., Such isolated patches and
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lenses of lignite are common in the
rock formations of Siwalik age and
are not of econmoic importance.

Glass sand: The areas around Jaijon
and Garhi Mansawal were examined
to assess the possibilities of utilising
the quartzite for glass industry. This
material which is already being used
for the manuafcture of sodium silicate
is also suitable for the manufacture of
ordinary glass. The rescrves of
quartzite are estimated at 20 million
tonnes in Jaijon area and about 26
million tonnes in Garhi Mansawal
area.

Cale tufa: Detailed investigation of
cale tufa occurrences in  Birampur
and Mahindpur revealed that the
extent of these occurrences is limited
and not of economic importance.

g™ | gagfas anfaat & famfs i
% faa graam
Y3y, AT 2T ;AT TR
¥AY o7 I &7 Fq1 w40 F e
(F) ToEqE F o qfw qd &
wq faa sfaai & grat & fag aad
frea gramare waifea fg 2 5 29
qAT TH FIATATAT 1 &7 7T 2 A
(@) war #aafas afaat & afoez
i g F g9 F qvaeT ¥
YT §1 7T TAT 9C 7957 39 7
g 7
Tz-%74 AAFT § ITHA  (*Ray
SATAT) ¢ (F) FEAAT T TCE
& qlt A, 74T AT 19 T2 0F fagvo
¥3F & qYr 92 9T 7 fEar S o
(=) =i, 71
Supply of Petroleum Products
by Russia
536. Shri P. K. Ghosh: Will the
Minister of Mines and Fuel be pleased
to state:

() when the three-year contract
between the Indian OQil Company
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and the Soviet authorities for the
supply of petroleum products ex-
pires;

(b) whether this contract is likely
to be renewed; and

(c) if so, whether it will be for
increased quantity and the details
thereof?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) to (e).
The present four-year contract bet-
ween Indian Oil Company Limited
and Soviet Export Organisation for
supplying petroleum products will
expire on 31-12-64, This contract
is likely to be renewed but it is too
early to give any indication of
quantities or the details.

Polytechnics in Maharashtra

537, Shri D. S. Patil: Will the Min-
ister of Scientiic Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that Maha-
rashtra Government have decided to
start the polytechnics at Nanded and
Yeotmal during 1963-64. and

(b) whether the Central Govern-
ment have agreed to the proposal?

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a) and (b). In consultation
with the Central Government, the
Government of Maharashtra have
decided to admit students to the two
polytechnics in 1964-65.

Jute Mill at Kanpur

Shri Daji:
538'{5]11'1 S. M. Banerjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the investigations fol-
lowing the search of a jute mill at
Kanpur have been completed; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri _llajan:m-
vls) (a) and (b). The Special Police
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Establishment has not conducted a
scarch of any jute mill at Kanpur,
They did, however, search the pre-
mises of Messrs, New Central Jute
Mills Co., Ltd, Calcutta, some time
ago on receipt of a complaint against
that company. The investigation in
this case has been completed and
the question whether the firm should
be prosecuted or not in being exa-
mined in consultation with the legal
advisers.

Filling up Reserved Quota for
Scheduled Castes and Scheduled
Tribes

539. Shri Daljit Singh: Will the
Minister of Home Affairg be pleased
to state the number of vacancies of
officers of gall grades reserved for
Scheduled Castes and Scheduled
Tribeg during 1960 to 1963 but filled
by non-Scheduled Castes and Tribes
candidates as suitable candidates
from Scheduled Castes and  Sche-
duled Tribes were not forthcoming?

The Deputy Minister in the Min-
istry of Home Affairs (Shrimati
Chandrasekhar): The information
required is being collected. A state-
ment wil be laid on the Table of the
House as soon as possible,

Foreign Students in India

540, J Shri Daljit Singh:
“  Shri Krishna Deo Tripathi:

Will the Minister of Education be
pleased to state:

(a) the number of foreign students
who arrived in 1India for study
during 1962-63;

(b) the nature of education they
are receiving; and

(c) the number of them who are
getting scholarships from the Gov-
ernment of India?

The Minister of Education (Dr.
K. L. Shrimali): (a) 1581.

(b) Undergraduate and Post-gra-
duate studies in Arts, Science,
Medicine, Enginecring, Technology

and other professional courses,
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(c) 212 under schemeg adminis-
tered by the Ministry of Education.

Hindi Writerg

541, Shri E. Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) the steps taken by the Cent-
ral Government to inspire the Hindi
writers of non-Hindi areas and vice-
versa to write books of common in-
terest; )

S 1

(b) the prizes, if any, given to such
writers; and

(c) the details thereof?

The Minister of Education (Dr.
K. L. Shrimali) (a) to (c). The Gov-
ernment of India have drawn up a
number of schemes for encouraging
the production of literature in Hindi
suchk as production of cheap edi-
tions of popular books, financial
assistance to wvoluntary Hindi or-
ganisations for preparation and
publication of Hindi manuscripts,
prizes on Hindi books in wvarious
subjects, purchase of selected
books in Hindi for free supply to
non-Hindi speaking States for free
distribution to school, college and
public libraries, prizes on books in
different languages for neo-literates
and other schemes of a like nature.
These schemes are meant for authors
and organisations both from Hindi
and non-Hindi speaking areas.

English as an Assoclate Language

542 j' Shri Dharmalingam:
"\ Shri Maheswar Naik:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any proposal
to amend the Constitution to make
the English as an associate language
even after 1965; ang

(b) if so, when such
will be takep up?

The Minister of State in the Min-
ister of Home Affairs (Shri Hajar-
navis): (a) and (b). It is proposed
to introduce, during the current ses-

a measure

sion, a Bill in accordance with clause
(3) of Article 343 of the Constitution
to provide for the use of English
after 1965 in addition to Hindi,

Koyali Oilfield

543. Shri Yajnik: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the number of wells that have
been bored so far and that have
given Oil or Gas in the Koyali area
near Ahmedabad;

(b) whether Government have
given any directive to the Govern-
ment of Gujarat regarding the loca-
tion of the proposed capital of
Gandhinagar in that area; and

(c) whether Government propose
to bore more wells in this area to
reach a fina] decision about the pos-
sibility of commercial exploitation
of this oi] field?

The Minister of Mines ang Fuel
(Shri K. D, Malaviya): (a) to (c).
No wells have been drilled in Koy-
ali area. However, six wells have
already been drilled and one is under
drilling in Kalol area near Ahmeda-

-bad. Of these, three wells have in-

dicated oil and one gas; the re-
maining two wells are yet to be
tested. The new capital of Gujarat
(Gandhinagar) is proposed to be
located in the Wavel area where
two wells have already been drilled,
one of which has given a show of
oil. The Commission propose to
drill some more wells in this area to
reach a final decision about the
potentialities of its commercial ex-
ploitation. In the meanwhile, Gov-
ernment of Gujarat were requested
to await final decision of the Com-
mission. That Government, however,
propose to go ahead with their plans
for construction of the capital and in
the event of discovery of an oil and
gas field, will allow for such minor
adjustments in the plan as may
become necessary.
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Koyali Oil Refinery

544, Shri Yajnik: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the measures that Government
have actually taken, including the
actual acquisition of land, at Koyali
and surrounding area for establish-
ing the first oil refinery in Gujarat;

(b) whether any declay is expected
in preparing the project report of
the refinery in view of the contem-
plated increase in the size of the
refinery;

(c) whether any machinery has
already been received and trans-
ported to the site of the refinery;
and

(d) the time by which the refinery
will begin to actually function?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) A state-
ment is laid on the Table of the
House.

STATEMENT

(1) Approximately 1250 acres out
of 1340 acres required for the
Refinery have been acquired.

(2) Construction of 21 temporary
godowns, offices, etc. has been
commenced at the refinery site.

(3) The Western Railways have
submitted their proposal for
the railway siding for the re-
finery, and the refinery autho-
rities have alse proposed an
alternative alignment. The
Plan will be finalised shortly.

(4) The tenders for the roads, fen-
cing and precision layout have
been received and are under
scrutiny.

(5) Procurement action has been
taken in respect of wvehicles,
cranes, trailers and tractors.

(6) 160 tons of § mm rods and
approximately 300 tons of 5
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mm thick plates are expected
to arrive at site shortly.

(7) The construction office has been
opened.

(b) and (e). No, Sir.

(d) The first million ton units are
likely to be commisioneq by end of
1964.

Technical Personnel in Nagaland

545. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

{a) whether the question of short-
age of technical personnel in Naga-
land was discussed at the recent meet-
ing of the Eastern Zonal Council; and

(b) if so, what ways and means
were discussed and decided upon to
meet the situation?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes.

(b) Copies of the proceedings
embodying the decisions of the
council will be placed in the Parlia-
ment Library after they have been
finalised.

Inter-State Problems

546, Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) the inter-State problems that
were discussed at the recent mecting
of Eastern Zonal Council; and

(b) what decisions were taken in
regard to such problems?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). A number of inter-State
problems were discussed at the last
meeting of the Eastern Zonal Council
held on 9th and 10th February, 1963,
at Shillong. The proceedings of the
meeting embodying the decisions of
the Council will be placed in the
Parliament Library as soon as they
are finalised.
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Storage Capacity of India Oil
Company

547. Shri Basappa: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the storage capacity constructed
by the India Oil Company so far in
the country; and

(b) to what extent this falls short
of the targeted capacity?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) Ubpto
28-2-63 a slorage capacity of 242262
tonnes was installed by the Company
at its port and inland installations
and upcouniry depots; another 39492
tonnes capacity is expected to be
constructed by 31-3-63.

(b) The target would be achieved
to the extent of 849, by 31-3-63.

Visits of Commissioner for Scheduled
Castes and Scheduled Tribes to
Punjab

548. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) how many times the Commis-
sioner for Scheduled Castes and
Scheduled Tribes wvisited Punjab dur-
ing 1962-63; and

(b) the places visited by him in the
State?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) Twice.

(b) Dalhousie, Village Dunnera
({Tehsil Pathankot, District Gurdas-
pur), Village Gaggal (Tehsil Kangra,
Distriet Kangra), Dharamsala, Nagrota
Bhagvan (Tehsil and District Kangra),
Vilage Bhaksunath (Tehsil and Dis-
trict Kangra), Village Muhal (Tehsil
and District Kangra), Vilage Gummar
(Tehsil Dehra Gopipur), (District
Kangra), Village Lohna (Tehsil Palam-
pur, District Kangra), Kulu (District
Kangra), Village Bainchi (Tehsil
Kulu, District Kahgra), Village Manali
Dongri (Tehsil Kulu, District Kangra),

Rohtang Pass, Village Allou (Tehsil
Kulu, District Kangra), Village Naggar

(District Kangra), Village Sarna
(Tehsil Pathankot, District Gurdas-
pur), Chandigarh.

Dacoit Gangs on Indo-Pak. Border

549. Shri Surendra Pal Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that some
time back a conference was held
between high police officials of India
and Pakistan at some peoint on the
Rajasthan-Pakistan border with a view
to devising ways and means of liqui-
dating dacoit gangs in border areas by
mutual co-operation of the two police
forces; and

(b) it so, the outcome of that con-
ference, and whether any satisfactory
arrangement was arrived at as a
result of those talks?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):

(a) Yes. A special meeting of Offi-
cers of Rajasthan Police and Pak.
Rangers was held on 19th February,
1963 at Naggi-Karanpur.

(b) The Pak. Rangers assured
Rajasthan Police of their cooperation
to trace the gangs and take effective
measures to liquidate them or drive
them out which ever is practicable.

0il Wells in Gandhi Nagar Area

550. Shri P, R. Patel: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) the number of oil wells drilled
in Gandhi Nagar area, the site of the
future capital of Gujarat; and

(b) whether oil or gas which could
be commercially exploited is found?

The Minister of Mines ‘and Fuel
(Shri K. D. Malaviya): (a) Two.

(b) A show of oil has been obtain-
ed in one of the wells, However, it
is too premature to assess the poten-
tialities of this area.
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Quarters for Married Policemen in
Delhi

Dr. L. M, Singhvi:
#Shri D. C. Sharma:
Shri Berwa Kotah:
Shri Surendra Pa] Singh:

‘Will the Minister of Home Affairs
be pleased to state:

551,

(a) whether it is a fact that many
married policemen in Delhi have no!
been provided with staff quarters;
and

(b) if so, what Government propose
to do to provide them with accom-
modation?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) Yes;

(b) 1597 policemen have already
been provided with family accommo-
dation.

Family quarters for 835 police-
men have also been sanctioned and
work is in progress.

Plans angd estimates for the con-
struction of another 795 families are
under preparation by the C.P.W.D.
Besides this, 30 acres of land has also
been earmarked for construction of
residential accommodation for police-
men.

¢

Pending Cases in Delhi Courts

552, Sardar Igba] Singh: Will the
Minister of Home Affairg be pleas-
ed to state:

(a) the number of cases which are
pending for the last five years of
more in the Delhi Courts; and

(b) the reasons for the delay in
disposal thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). Information is
being collected and shall be laid on
the table of the House as soon as it
Is available,
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Oliteracy

553, J Shri Jasvant Mehta:
' Shrimati Satyabhama Devi:

Will the Minister of Education be
pleased to state.

(a) whether it is 3 fact that the
actuc‘lll number of illiterate persons
has increased instead of decreasing In

last ten years as per census report:
and !

(b) the steps Government have
taken in view of the above situation?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir. In
spite of some increase in the precent-
age of literacy in the last decade, the
actual number of illiterates has in-
creased by about three crores, owing
to an increase of about 8 crores in
the total population during the same
period.

(b) The main programme adopted
by Government to liquidate mass
illiteracy is the expansion of primary
education and the introduction ot
compulsory education.

Fees Charged from Students for
General Knowledge and other Tests

554, Shri Buta Singh: Will the
Minister of Educatiom be pleased
to state:

(a) whether it is g fact that the fees
are charged from the students for
conducting Genera] Knowledge and
other tests|competitions by  private
agencies|associations under the Direc-
torate of Education, Delhi;

(by It so, whether Government
have permitted such fees to be
charged; '

(¢) whether any case has been
reported to Government to this effect;
and

(d) the steps taken or propsed to
be taken by Government in the mat-
ter?
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Kerosene Table

The Minister of Education (Dr. K. i = gea= o ¥ 57 40 Al

L. Shrimali): (a) No, Sir, ﬁf | : T
(b) and (d). The levy of such fees

has been banned. ROQR WG | W77 (g 1 At G
(c) No, Sir. fawr @@ 2, @1 & 57 397 39 1 TATS
7 @ qAAT g 7 AT ATET A

I1AS8, LP.S, and LF.S. Officers from - i A T
’ Andhra Pradesh ??T %“q_ il I q_ 1 HT AT
g # gt 1 d= 78 faw @y 20
555. Shri E. Madhusudan Rao: Will grST 7 vz F1 fgeha o arer 2

the Minister of Home Affairs be

pleased to state the number of LA.S,, Ul a?‘-@ﬁ 7 9 fa=m g9

1P.S, and LF.S, Officers who have Y 91 %7 & | 77 T9 F AU g9
been recruited by direct appointment gax faemm, &1 97 & U9 # gw oF
and also by promotion from Andhra f 5 at

Pradesh ever since its formation? AT [SERH AT AT qHA % !

The Minister of State in the Mins- Y ImAEE qrEE (FEET)
try of Home Affairg (Shri Hajarnavis): et wEew, ¥ fadaT 7 & fF
The requisite information with re- N ) ’ .
gard to the LAS. and the LP.S. is as g A O AT A T FAA
indicateq below: a9 ® af agd 41 a|l 9 9gq A«

T, ATHFT wrA-FA TG @ & A
No. of officers appoined STA-F ARTT FT F4T TFATH 'Q"‘T '(Eﬁf a;
Service By Dirc:i'lt Recrhuit - g 97 ot fa=e faar sm =fge o
ment through ann ti : ;
mmpﬂitiv‘;"emﬂ romotion Y & 89 & wraew § faoelt § @R
nation. agi wi feafa &, 39 & gw a2 Aw &
FET T FF9 &
I.A.S. 26 32
LP.S. 23 24 werw wgaa : fam am & fag
4! AEHL W1 qrar 8, 99 & fag g7
Nd FAHT G 2 FAE |

The Home Ministry does not have
the relevent information about the ot amTy : wegy wgiey, fug @
Indian Foreign Service, to which I 7 = F1 EER T e qg"[ 4T
appointments are made by, and which
is under the administrative control E !
of, the Ministry of External Affairs.

12.03 hra.

12.01 hrs.
PAPER LAID ON THE TABLE

RE: DIS
CUSSION ON KEROSENE D TasnHAL Tk (Sxconn Asstmo-

ot ardt (feame) @ wora wEET, MENT) RULES
frsY & i £ FT
o o E AR F A kol The Minister of State in the Ministry
¢ 1 et e e 3 forg o7 Fer 7Y forer of Home Affairg (Shri Hajarnavis): I
@I &1 T4 EA AL VAT AT T T beg to lay on the Table a copy of Noti-
P ; fication No, 16:38!60-Delhi II, published
ey T3 & fa 2 v 3= 7 o @y in Delhi Gazette dated the 6th Decem-

'Q.'a arsa ¥ e TTYT AT Tl E’ ber, 1962 containing the Delhi Termi-



2445 Business
[Shri Hajarnavis]
nal Tax (Second Amendment) Rules,
1962, under sub-section (2) of section
479 of the Delhi Municipal Corporation
Act, 1957. [Placed in Library. See

LT-911(63).

BUSINESS ADVISORY COMMITTEE
FourRTEENTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with the
Fourteenth Report of the  Business
Advisory Committee presented to
the House on the 5th March, 1963.”

Shri Hari Vishnu Kamath (Hosha-
ngabad): 1 am sorry to sce thai the
full-ledged Cabinet Ministry of Par-
liamentary Affairs, over which my
hon, and amicable fricnd so cffortlessly
presides, has been down-graded to a
mere department, and placed just be-
low what i& truly a department, the
Department of Atomic Energy, I re-
quest you to ensure that this mistake
is got rectified and the Ministry is not
made a department.

Shri Daji (Indore): The schedule
placed before us runs into many hours
ang it will run into many days. We
are very anxious to know when the
Government is allotting time for dis-
cussion of the Vivian Bose Report, be-
cause we would like to have a discus-
sion on it very early, preferably even
before the Budget Discussion starts,
g0 that early, preferably even before
in the light of this discussion we can
focus attention on the Budget. So, we
would like to know what the Govern-
ment has decided about the discussion
of the Vivian Bose Report on Dalmia-
Jain concerns.

Shri Nath Pai (Rajapur): 1 have a
very brief submission for the consi-
deration of the House, It is in regard
to the very inadequate time that has
been suggested for discussion of de-
fence. Nothing is of greater impor-
tance at this hour than that the House
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gives the fullest consideration to the
defence preparedness of the nation,
and ten hours is totally inadequate to
give any serious consideration. May 1
therefore beg that the Minister con-
cerned may consult you and find a way
out to enhance the time for defence.
All of us want to speak on that subject,
because everything else is subordinate.
oY aody (femme) - wewar wgET,
qferizdt ohad @ weTn awt
TeH

oft TrREEw QT ¢ T AR,
o fafass veaead #9Et 1 qF
¥ ag e g ar fr fafast o
qifAATHEL TR 9% T ggd g
T 4% 91G TR B 7

weaet wgrew @ a8 foar gam 2
AT TEE IF F1 39T A1 E ARS )

oY gfer | (WIEAT) 0 TR
g, faem faam aar § omeas
g A UF 4T g FTEaEA1 AT |1 i
e F AT F1 Az e ew 9w A
AT AT RAT AT AEE I T AR
o A @I fF T aRa d
qBT & aAr AT W A gW 9%
firfaees o TifemTHZ< TRAE 39 9%
§° gu 1 # gz Jm Tear g e ww
qg sqawqT a&T 97 Al AT & |

oA WEET: gW 9T 48 IS
qrawt 72 2 fF fagr faum & & i
(g3 prar e s a1 g@ae &
qge g1 JaTd ISTAT 4T 97 AT I T
LS C |
Shrimatd Renu Chakravartty (Bar-
rackpore): May I just ask one ques=-
tion about the business of this week?
Can we presume that the discussion on
General Budget will start as schedul-

ed on the 8th as given to us in the
bulletin?

Mr. Speaker: On the 12th,
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Shri Satya Narayan Sinha; Sir,
this point was raised in the other
House by the leader of the party to
which the hon. Member belongs. 1
have told him—and he was salisfied—

" that the sub-Committee appointed by
the Cabinet will go into the question
and when the report is submitted some
useful discussion might take place
and so we are awaiting that. The
Prime Minister also said that we would
discuss it here as soon as that report
is avilable.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Why is 4t discribed as a de-
partment and not a Ministry
(Interruptions).

Shri Satya Narayan Sinha: I can-
not say of hand when that report will
be received or discussed, Some legal
experts such as the Attorney-General
have been appointed and they may
take sometime. They have not told us
about the time they would take b
we are requesting them to do it as
soon as possible.

Shri S, M, Banerjee (Kanpur): Two
experts, the Attorney General and
Shri Viswanatha Shastri, have been
entrusted with this work. If their
legal opinion is expected, it will take
a long time in which case the report
cannot be discussed.

Shri D, C. Sharma (Gurdaspur): I
wish to submit respectfully that the
time allotted for the Ministry of
Atomic Energy should be raised to at
least four hours.

Mr. Speaker: We find from previ-
ous experience that there are not
many who take part in that and there-
fore the Business Advisory Committee
thought this time to be enough. So
far as the time allotted to the
Defence Ministry is concerned, I may
say that his representative also was
present in the Committee and then it
was agreed to allot this time. If some
necessity arises, we will see.

Shri Hari Vishnu Kamath: I too
pleaded for more time in the Com-
mittee.
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Mr. Speaker: But he agreed.

Shri Hari Vishnu Kamath: He re-
luctantly agreed . .. (Interruptions.)

Shri D. C. Sharma: The Bose Com-
mission report should be taken up.

Mr. Speaker: That had been brought
to the notice of the Government,

Shri Daji: Sir, legal opinion and
legal committees have nothing to do
with the discussion in this House; we
are not going to discuss legal matters
but we will discusg it in the political
level. How long are we going to be
kept waiting. The motion had been
tabled and circulated. Am I to under-
stand that it is going to be kept hang-
ing fire till the budget discussion is
over? . . . (Interruptions.)

Mr. Speaker: He should resume his
seat now.

Shri Satya Narayan Sinha: The
administrative side of that report has
also been referred to that committee.
It would be useful if their opinion is
also before us ... (Interruptions,)

Mr. Speaker: They want to know
whether after it is obtained from the
legal experts, Government would be
able to find time for it during the
budget discussions or would they put
it off till the budget debates are over.

Shri Satya Narayan Sinha: As soon
as that report is avilable, we shall try
to find some time. The report is not
in my hands just now ... (Interrup-
tions.)

Mr. Speaker: The question is:

“That this House agrees with the
Fourteenth Report of the Business
Advisory Committee presented to
the House on the 5th March, 1963."”

The motion was adopted,

Mr. Speaker: We will now take up
the next item on the agenda.

Shri Hari Vishnu Kamath: Before
you proceed to the next item of busi-
ness, may I request the Home Minis-
ter to make a statement tomorrow, if
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not today, on the talks he had had
with the King of Nepal, The commu-
nique has already been issued. It is a
press communigue.

Mr, Speaker: It is very unfortunate:
the hon. Member had asked my per-
mission whether he could raise that
question, and I had definitely asked
him not to do it, because 1 was try-
ing to find it out, and in spite of that
request of mine, he ignored that re-
quest altogether and stands up. That
is very bad.

Shri Hari Vishnu Kamath: May I
explain, Sir? I wrote to you. I saw
the Secretary going to the Minister
and I presume the Minister said that
a communique had been issued, I did
not want him to make a statement
today. I requested if he could make
a statement tomorrow. I did not say,
“today.” It is an urgent, important
matter, .

Mr. Speaker: It may be a very im-
portant matter. But when he deflnite-
ly wrote to me to seek permission and
I refused that, is it proper for a senior
Member like him, of his stature and
experience, to stand up at that
moment and then intervene?

Shri Hari Vishnu Kamath: It is
only for asking whether he could make
a statement tomorrow, if not today,
that I stood up. Tomorrow—I did not
say, “today.”

Mr. Speaker: He stands up and
intervenes.

Shri Hari Vishnu Kamath: I
requested you. I did not ask if the
Minister could make a statement
today, but tomorrow.

Mr. Speaker: Order, order. He has
interrupted the proceedings. That was
what was objected to. The proceed-
ings have been interrupted.

Shri Hari Vishnu Kamath: It is an
important point, and if you do not
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allow this to be raised, then, what is
Parliament coming to? I am sorry.

Mr, Speaker: I do not know what
it is coming to; I do not know what
it would go to . But, definitely if he
had not asked my permision, then,
propably I could have understood some
thing. But when he definitely asks
for my permission and that is refused,
then he stands up.

Shri Hari Vishnu Kamath: I can
assure you that I did not daprat from
what 1 asked about. Excuse me: I
only asked if the sliatement could be
made tomorrow. L only said, “tomor-
row." I did not mention that in the
note. I am sorry that you have mis-
understood the whole thing, I am sorry
I have been put in a very bad position
in your eyes. 1 must make the position
clear. I requested you to permit me
to ask the Minister to lay a copy of the
communique. Now, I do not say that.
I did not ask for that. You will
kindly observe the difference. I asked
whether the Minister could make a
statement tomorrow, if not today. If
that question is not allowed, I am
sorry, In all Parliaments this is allow-
ed, I have seen the proceedingg of the
British Parliament and all Parliaments,
and in all Parliaments such references
are allowed to be made. But I am
restrained from making a casual,
minor reference in the House in regard
to the statement. I do not understand
this kind of procedure at all. I am
sorry to say that, with all respect to
you.

Mr. Speaker: This is the procedure
that is followed here. I am very sorry
it he does not understand it.

The House wil now resume further
discussion of the railway budget. Shri
Subodh Hansda.

12:13 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—(contd.)

Shri Subodh Hansda (Jhargram):
Mr. Speaker, Sir, yesterday, I was
impressing upon the House and the
Government the huge network of the
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Railway Protection Force and how it
has not been able to check theft and
pilferage in the different railways. I
was saying that if this organisation
is not able to check pilferage and theft,
it is better that it is abolished. Not
only that. I know that because of the
development of the roadways, goods
traffic is now moving by the road-
ways, and businessmen resort to the
roadways for transporting their goods.
The goods traffic has changed over to
the roadways since the roadways have
developed and the transport by road-
ways is also speedy. So, the business-
men transport their goods through the
roadways and they get their parcels
at their door-steps at a very short
period, without paying anything extra.
That is one of the reasons why the
roadways are also earning huge am-
ounts by way of profits and the Rail-
ways are loosing a huge amount.

Now, I would like to say a few
words about the losses. In respect of
the losses, a number of items have
been mentioned in the Audit Report,
1963. For example, I would like to
make a reference to the losses due to
damage and missing of wagon parts
from steel factory sidings as well as
colliery sidings and other factories.
In the last three years, from one col-
liery area—Dhanbad and Asansol—
the railways have lost about Rs. 10
lakhs, and the railway administration
had commented that nobody is res-
ponsible for this loss, neither the rail-
ways nor the collieries, Then there
are other losses. I may point out that
in a public sector steel plant, it has
been assessed that the Josses were to
the extent of Rs. 27'lakhs; that was
in the Bhilai steel plant: the net loss
from the Tata stecl plant was Rs. 1.20
lakhs, This loss from the Rourkela
steel plant has not been worked out
yet. I do not know who is responsible
for all these losses. I want to know
whether there is any organisation to
check up the wagons at the making
over and taking over points. I hope
the Minister will let us know who is
responsible for all these losses.
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There are other losses also. Mention
has been made in the audit report that
higher rates of payment have been
made. In one case the payment was
500 times higher than the scheduled
rate. In the case of one contractor,
he was not able to fulfil the contract
within the stipulated period. It was
retendercd and the same person was
given the work at higher rate than
what he was given before. I do not
know who this fortunate fellow is, but
it mentioned in this audit report. What
is happening in the South-Eastern
Railway? The re-modelling work of
the stations is going on. I am told
even for the earth works there, a
much higher rate has been given to
the contractors. I want to know who
are the persons responsible for giving
such higher rates to contractors.

There are also overpayments to
contractors. In 1958, in some con-
struction works in the South-Eastern
Railway, the vigilance department has
detected an overpayment of Rs. 25
lakhs. I believe that some of the
engineers are responsible for this
overpayment. For the time being
these officers were suspended. I am
told now these officers have also been
promoted. I do not know how Gov-
ernment can check corruption in rail-
ways if such things go on.

We often hear of sleepers destroyed
by fire. In 1961 we had a big fire at
Dhilwan  where the railway lost
Rs. 1.50 crores. In 1962, in the month
of February, more than 13,000 sleepers
were burnet at Bimlagarh and more
than Rs. 2 lakhs were lost here. The
railway administration has said that
at Bimlagarh, the loss was due to the
fact that the stacking arrangement
there was not very good and that was
why fire occurred. I do not know. If
fire occurs when stacking arrange-
ments are not good. But so far as my
information goes, the man who was
given the contract to supply the sleep-
ers did not supply all the sleepers, but
the entire payment was made. The
vigilance department detected it and
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at the investigation stage this fire oc-
curred, This is very strange. I must
cive credit to the vigilance depart-
micent, but I am sorry to say that the
vigilance department has not been
made very effective, It has not been
made effective, because Railways have
not implemented the recommendations
of the anti-corruption committee and
other important pazrcliamentary com-
mittees like the Estimates Committee
and the Public Acccunts Committee,
where it has been stated that to make
it more effective, the investigating
inspectors who are deputed from the
railways should be given incentives
by way of promotion, etc. But that
has not been done so far, So, I would
like to say that all the recommenda-
tions made by the anti-corruption com-
mittee and the Estimates Committee
should be implementeq in toto.

Much has been said about the late-
running of trains. In the South-East-
ern Railway, out of 365 days, on 300
days, the trains are running late. Pre-
viously it was under the B.N.R,, which
people used to call as Be Never Regu-
lar Railway; it never runs regularly.
To make it run regularly, the running
time has been increased, but even
then the trains are running late.

About overcrowding, I think at-
tempts are being made to check over-
crowding. But in the South-Eastern
Railway, the most important section
of which is the Howrah-Nagpur sec-
tion, after independence not a single
train has been added. As you are
aware, there are three steel plants—
2 in the public sector and 1 in the
private sector. There are also other
industries growing up in this area.
Due to all these industrial projects,
passenger traffic has terribly increas-
ed in this section. Janata Expresses
have been introduced in all the im-
portant sections, but I am surprised
to see that in this important section,
not a single train has been introduced.
So, at least a Janata Express should
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be introduced in this section to re-
mov . overcrowding,

A 'suggestion was made that the
Tatanagar—Nagpur passenger which
terminates at Tatanagar should be
extended at least up to Kharagpur to
give facilities to the passengers of
intermediate stations between Tata-
nagar and Kharagpur, But that has
not been accepted. I suggest that at
least a local train should be run from
Tatanagar to Kharagpur. From time
immemorial, one train, the Gomoh
Passenger, from Howrah to Gomoh,
has been running. Perhaps it is the
slowest moving train, taking 13 hours
to cover 350 kilometres from Howrah
to Gomoh. Suggestions are made on
the floor of the House and in the con-
sultative committee that a number of
express trains are passing through
Gomoh and at least one of them should
be diverled to Howrah via Kharagpur.
1 do not know if this aspect has been
considered. Therefore, I request that
if this also is not a feasible proposi-
tion, at least one fast moving train
from Gomoh to Howrah via Kharag-
pur should be introduced.

There is great discontent among the
people as a result of the withdrawal
of a station named Bogri Road in the
Kharagpur Gomoh section. Great in-
convenience is being caused to the
people and they are very much dis-
contented. A number of representa-
tions have been made to the railways,
but still it has not been looked into.
I recuest the Minister to consider this
also.

As regards the employment posi-
tion, much has been said about the
casual labour. For example, gangmen
are appointed for maintenance of the
track, They are appointed by the
public way inspectors of the railways.
1 know, particularly in the South-
eastern Railway, these gangmen are
appointed by payment of some money
to the public way inspectors. That is
most surprising. I would like to in-
vite the Minister’s attention to see
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how many people are appointed this
way. They are appointed for a tem-
porary period of three months. These
people are casually required for main-
tenance work, but when the question
of reappointment comes, again they
are asked to pay 15 days’ salary.
Those people who cannot pay that
amount are discharged from service.
I can give thousands of such cases.
Perhaps I have already forwarded one
representation to the Minister regard-
ing this aspect. I would like to sub-
mit to the Minister that he should
consider this point and workers who
have been working for years should
not be discharged in this manner un-
less they refuse to work in the depart-
ment.

The worst sufferers are the schedul-
ed castes and particularly the Sche-
duled tribes, in S.E. Railway. I know
there are hundreds of thousands of
people of this community who are
discharged from the services, Gov-
ernment give so much publicity about
their economic development and em-
ployment. If they are treated in this
way, 1 do not think they will ever be
able to develop their economy at all.
I tabled a question here as to how
many people from this community are
working in the railways in Class III
and Class IV posts. 1 am surprised
to see that even the railway adminis-
tration has not got the figures as to
how many of their staff are from the
scheduled tribes and scheduled castes
community, I know that the figure
that will be supplied to the Ministry
will be an inflated one. At least in
Kharagpur I know how these people
are recruited and what kind of infor-
mation is given. I have got a number
of friends and they use to give me
information that these inflated figures
are given; they are transferred from
that department. These are the figures
that are supplied by the workshops
ete, These personnel officers are the
recruiting authoritiecs. What happens
during the reeruitment when these re-
served posts are filled up. There is
a slogan that has been going on that
the Scheduled Caste and Scheduled
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Tribes candidates are not considered
fit for these posts. Taking advantage
of this slogan of unsuitability, these
personnel officers recruit other persons
from whom they get money. 1 can
give a number of such instances. I
would also request the hon. Minister
to set up an enquiry committee to see
how this recruitment is done.

Again, most of these Scheduled
Caste and Scheduled Tribes candidates
are recruited on temporary service. I
have not got any instance where any-
body has been recruited on the per-
manent service., Ticket collectors and
other checking staff, who are mostly
non-technical, are recruited through
the Railway Service Commission. But
even then, the candidates belonging
to the Scheduled Castes and Schedul-
ed Tribes are declared as unsuitable.
I have got a number of cases where
candidates belonging to Scheduled
Tribes have been declared unsuitable
for a particular job whereas candi-
dates with the same gqualifications but
belonging to other communities have
been declared fit. I do not know what
extraordinary qualifications are re-
quired for merely clerical posts or for
tkket examiners' posts.

As regards technical personnel, 1
do agree with the administration that
there is shortage of technical person-
nel belonging to these communities.
But I would like to know from the
administration the facililies that they
have provided to these people to be-
come technically qualified. Is there
any arrangement for trade apprentices
in the workshops? If there is such an
arrangement, may I know how many
peopple got apprenticeship training
during the last five years?

Sir, I would suggest that in all the
recruitment boards there should be
some representation of the Scheduled
Castes and Scheduled Tribes. I may
mention that in 1962 there was one re-
presentative of the Scheduled Castes
in the Calcutta office of the Railway
Service Commission. I think the in-
take of people belonging to these com-
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munities was much more in that year
than in any other year. But that re-
presentative became the eyesore of the
administration and he was removed
from there. Therefore, 1 would once
again stress that representation of the
Scheduled Castes and Scheduled Tribes
should be there in the reccruitment
boards to look after the interests of
of candidates belonging to these com-
munities,

Mr, Speaker: Shri M. Mohd. Ismail.

An Hon. Member: He is not pre-
sent.

Mr. Speaker: Shri Yashpal Singh—
But before Shri Yashpal Singh starts
his speech there is one thing that I
want to place before the House. There
are many hon. Members who want to
speak. It would not be possible to
accommodate many of them now, be-
cause the time is up and I shall have
to call on the Minister for reply. But
there is one thing that I want to bring
to their notice. Discussion on Demand
No. 1—Railway Board—is an extension
of the General Discussion and the
same things are repeated there. Even
now there is not much of criticism
against the Ministry, but mostly con-
stituency demands and other things
are being put forward. Therefore, if
the House agrees, after we have heard
the Minister we will continue this de-
bate on Demand No. 1 for as much
time—5, 6 or 7 hours—as the House
decides. The hon. Minister would
give his reply on the important points
that have been Traised during this de-
bate; but so far as constituency grie-
vances and demands are concerned, he
might postpone them to his reply to
the discussion on Demand No, 1, be-
cause then too he has to make the
same observations.

An Hon. Member:
likely to reply?

When he is

Mr. Speaker: If the House adrees,
immediately after Shri Yashpal Singh
has spoken.
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Shri Bade (Khargone): But every-
body has gone thinking that the Minis-
ter is not going to reply just now.

Mr, Speaker: But the time allotted
is over. The hon. Minister wants 1%
hours, I am calling him after Shri
Yashpal Singh has spoken. There-
fote, I am not calling him earlier, But
if the House does not agree, I am not
insisting; I can wait till any time. But
in that case we shall have to take that
time from the time allotted for discus-
sion on Demand No. 1.

Shri S. M. Banerjee (Kanpur): Many
hon, Members have participated in the
debate. Of course, I will abide by
whatever you rule, but usually they
should be present when the Minist
is replying to the points raiseq by
them.

Mr. Speaker; When I am calling
the DMinister at the appropriate
moment after the time allotted for this
discussion has exhausted, why should
there be a complaint?

Shri S, M. Banerjee: There is no
complaint as such.

Shri Narendra Singh Mahida
(Anand): There are no speakers, Sir?

Mr. Speaker: The speakers are
many. Rather, T am pressed for time.
Now Shri Yashpal Singh,

ot g fag (FTem) 0w
TEREg, I8 # § 999 g W 7oA
ST F1 g A F faw gmEae oo
F7ar § fF 331 2% ¥ anaw 33 <
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tY T¥Hz SOET Z(EF 7 o A g
F19 fFar FvAT 7Y g9 F74 arEr A
ar gz M7 q1 5 g qfaed &=
&1 AT A ZERA gAIL HIC gAY &
T | 39S fAuw # waE ghaE a9
A7AATZ 4 F7ar g oo G v
a7z 1 AF W gamen frm oAk
fgegeara A1 747 &1 |
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Mental aberration, attenuation of facul-

ties, error of judgments, forgetfulness,

drowsiness, faitgue, intense activitiy,

nervoug breakdown, hyper-tension and

wandering of mind.
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Mr. Speaker: Shri Maheshwar
Naik. He is not prepared to speak.

Shri Maheshwar Naik (Mayur-
bhanj): 1 want to speak on the Rail-
way Board.

Mr. Speaker: Shri D. C. Sharma, {
will be calling the Hon. Minister at
2 O'clock. Would that be all right for
the Hon. Minister?

Shri Maheshwar Nalk: 4 O'clock
Mr, Speaker: 2 O'clock.

Bhri Maheshwar Naik: In that cage,
I would very much like to gpeak here.

Mr. Speaker: Would it be all right
for the Hon. Minister?

The Minister of Rallways (Shri
(Shri Swaran Singh): I am at your
disposal, Sir.

Mr, Speaker: I will be calling the
Hon. Minister at 2 O'clock. Shri D. C.
Sharma.

Shri D. C. Sharma (Gurdaspur): Mr.
Speaker, Sir, 1 endorse all the fine
compliments that have been paid to
the Railway Minister. I have no doubt
about the fact that the performance
of our Railways will go on improving
from wear to year and that we will
have reasons to congratulate all those
presons, more than what we are doing
today, who are manning our Railways
in every kind of category, whether
they are Ministers or Deputy Minis-
ters or Class IV, or Class III or Class
II or class I Officers.

Sir, I have no doubt about the faet
that our Railways are giving a per-
formance below the average and I
have been asking myself this ques-
tion, “"Why is it s0?". We have so
many companies in the public sector

tiplying themselves. There 1is the
Hindustan Machine Tools Factory
which, out of its own profits, has been
able to duplicate the company. There
are other companies also. Now, those
companies are in the public sector and,
I think, the biggest thing that we have
in the public sector is the Railways.
But the profits on the railways, that
we are getting, are not commensurate
with the money that we have invest-
ed, with the capital that we have, so
far as the railways are concerned.
Why is it that we have to have re-
course to foreign commercial agencies
for granting us loans? Why is it that
we are not able to have more lines on
the railways, to have more of track
renewals, and to have better signalling
and so on, so that the progress in our
railways is in tune with the progress
of some of the autonomous public
corporations that we have got?

The answer to this simple question
is this, that the railways suffer from
one very big malady. The railways
are like a person who falls between
two stools. On the one hand, we think
that the railways are a public utility
concern, and on the other hand, we
think that the railways are a commer-
cial undertaking. My feeling is this,
that once and for all times to come
we should decide whether the rail-
ways are the one or the other. It I
make one suggestion for the improve-
ment of the railways, I stumble
because I shall be told that
they are a public utility concern; if
I make some other suggestion I shall
be ruled out because I shall be told
that they are a commercial con-
cern. The fate of the railways will
improve and wil] become better and
will bring credit to our country if we
get out of this rut which is a legacy
of the British rule.

‘We must try to define once and for
all the nature of the railways. Un-
less we do that, the progress on the
railways will be tardy and halting and
will not be in conformity with the
desires which T have, which the Min-
ister also has, and which also the rail-
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way officers have. Therefore, the
time has come to look upon the rail-
ways as a commercial undertaking,
and this commercial undertaking, of
course, has to serve all the needs of
the country and all the aspirations of
the public. It is no use calling them
a public utility concern and taking
shelter behind it whenever anything
goes wrong and whenever we are not
able to get that much of profit which
a commercial utility concern should
have.

Therefore, a committee should be
set up by this House or by the Rail-
way Ministry to find out a way by
which this bogey of public utility con-
cern should be done away with and
we should look upon the railways as
a commercial undertaking first and
last. Then, I think that most of the
ills from which the railways are suf-
fering will be put an end to. If they
live in two worlds, then they cannot
progress well. ©Of course, there are
some persons who can make best of
both the worlds, but I think that the
railways cannot do that.

Therefore, the problem which faces
the railways is this, that they should
be like any other commercial concern
like the Hindustan Machine Tools Fac-
tory, or the Heavy Electricals Factory
or like any other public sector under-
taking. It is no use playing with this
idea that sometimes it becomes a
public utility concern and sometimes
it becomes a commercial undertaking.

The second point that I wish to
raise is this. I feel very unhappy to
find that the Second Pay Commission
which the Government of India set up
and which had its application to all
the sectors of Government employees
hzd not been given that due consi-
deration by the railways as it should
have done, Even after the lapse of
so many years, we find that the exa-
mination is not complete. We are
having the implementation of that

. report in driblets, in very very small
doses. That shows that the Railway
Ministry is not so keen on improv-
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ing the human element of the railways
as should do. I do not know, Sir, as
to how many items of that Commis-
sion’s report are still waiting for
implementation. I am sure that
implementation will go on and on and
on and, perhaps, like the dress of some
mythical goddess it will never be com-
pleted. I would say that the Railway
Ministry should have tackled this
problem in a very bold manner and
should have tried to take the bull by
the horns. It should have tried not
only to take the recommendations
which had been made for the Govern-
ment employees in the civil depart-
ments but it should have appointed
a Pay Commission of its own.

Do you know, Sir, the number of
categories of workers in this Railway
Ministry? Do you know the different
kinds of grades that we have in this
Ministry? Of course, there are some
well-known cadres, Loco, Commercial
and all that. Still, we have so many
kinds of cadres. I find that the map
of the railways, so far as the cate-
gorisation of officers is concerned and
so far as the cadres are concerned,
is a bewilderingly complex map.

12:58 hrs,
[Mr. DEPUTY SPEAKER in the Chairl.

I think, Sir, the time has come when
we should try to reduce the number
of categories in the railways. We
should try to reduce the number of
cadres in the railways. The larger
the number of categories and the
larger the number of cadres, the
greater is the confusion and discon-
tent of the workers in the railways.
Therefore, I would suggest that a Pay
Commission should be appointed so
far ag the Railways are concerned.
We should have rationalisation about
the various categories and cadres. I
think that we are having too much of
this thing in the railways and we
eannot go on like this for any length
of time. You know, Sir, on the Floor
af the House there were complaints
from one category of employees or
from other category of employees,
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from one cadre or the other. Some
time back, I had the privilege of giving
to the Railway Minster a represen-
tation which had been drafted by the
Assistant Station Masters and the
Station Masters. Qur Railway Minis-
ter is very good. His Private Secre-
tary—whoever he is, I do not want to
mention his name—at once sends a
reply saying “We have received your
letter and it js receiving attention,”
and then you never hear anything
about it. That representation was
sent to the Railway Minister some
days ago and I have not heard about
the fate of that represcntation. But
why should there be any representa-
tions like that? Why should the com-
mercial staff ask him to do something?
Why should the loco staff put forward
some suggestions for action? Why
should all these persons be at war
with each other and feel discontented?
It is because the Railway Ministry has
not tackled this problem on a scien-
tific basis and on a rationalised basis.

We inherited the Railways from the
British Government, as we have
inherited so many other things, but
we have modernised them. We have
changed them beyond recognition.
But the Railway Ministry, in spite of
everything, follows the old rut and
has not the courage to tackle this prob-
lem in such a way as to reduce the
discontent of the employees all along
the line. I think the time hag come
when the Railway Ministry should not
appear in borrowed plumes borrowed
from the Jagannath Das Commission
or some other Commission. The time
has come when the Ministry should
streamline its own cadres and cate-
gories, reduce them, and by doing so,
try to reduce also the discontent that
is prevalent so far as railway servants
arec concerned. I am told that there
are T31 categores—more or less—
among railway employees of gll kinds.
What do vou think of an administra-
tion where there are so many cate-
gories” | do not know how these
categories can functian, how they can
be at peace with each other. I there-
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fore think that this thing should be
tackled in a very businesslike and effi-
cient manner and something should be
done to reduce the number of these
categories and cadres so that one part
does not compare itself unfavourably
with other parts.

13. hrs.

The third point I want to make is
this. I feel proud of the engines that
are being produced by the Chittaran-
Jan Locomotive Works. I also know
that diesel engines are going to be
produced. All these things are wel-
come news to us and they give us
talking points to show the good work-
ing of railways. But the question is,
how long are you going to wait till
you attain self-sufficiency in all the
things required for the proper run-
ning of the railways—diesel engines,
electric engines, coaches, signal appa-
ratus, apparatus for hill tracks,
sleepers and so on. Has the Railway
Ministry got an overall view of this
picture? No. The Railway Ministry
goes on living from moment to
moment, from year to year, from hand
to mouth—if I can use that expres-
sion. It does not give us that kind of
assurance which we get from some
other sectors of public utility that it
will attain self-sufficiency very soon.
They will tell me that the Railway
Ministry does not have adequate fin-
ances. We go to the World Bank gnd
other foreign investing agencies for
getting money. But I think once we
look upon it as a commercial under-
taking, most of our problems will
become easy of solution.

Now, look at the transport problem
of our country. 1 do not want to talk
about inland water transport or other
kinds of transport. But I must say
one thing. The railways are- there,
but they are going on along the old
lines. You go to London, Moscow
and other big cities of the world. You
find they have solved the transport
problems at least of the big cities.
What have the railways done to solve
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the transport problem of Delhi or of
other big cities? We have, for instance,
suburban trains in Bombay. What is
being done so far as the solution of the
transport problem of big cities is con-
cerned? For Delhi we were promised a
Ring Railway we were promised a Cir-
cular Railway. But nothing is happen-
ing. I tell you that the transport
bottleneck that we have in these big
cities of India is going to be a veri-
table headache and is going to be a
source of great social discontent. I
feel the Railway Ministry should do
something in this connection.

Another point. We have to think of
railwaysg in terms of so many needs.
For instance, take the strategic needs
of our country. You can satisty the
strategic needs only when the com-
mercial needs are satisfied, When the
commerical needs are not satisfied,
how can you have strategic needs
met? The position is that the strate-
gic needs of this country are being
neglected, and neglected in a very very
bad way. 1 do not wish to use any har-
sher words. For instance, we need a
etrategic railwa¥y from Pathankot to
Jammu. Nothing is happening. We
want better running of the railways in
the north-eastern frontier, the NF
Railway. I do not think that the
Railway is giving a very good perfor-
mance. So the strategic needs of our
country have to be Jooked after by the
railways. I hope that something will
be done to show to us that this matter
is being looked into.

1 do not want to speak about acci-
dents; everybody has talked about
them. But I do want to speak about
labour welfare. My own feeling is
that there should be better relations
between the labour unions and the
General Managers. There should be
happier relations between the workers
and the officers. But apart from that,
I would say that the Railway Minis-
try should invest a little more in
housing, in the education of the
children of railway servants and in
the medical facilities available to
these persons. 1 feel that the system
we have inherited” from the British
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Government needs to be not scrapped
but needs to be thoroughly overhaul-
ed, We must have a kind of revolu-
tionary concept of the kind of railways
we want in this country. 1 hope the
Railway Ministry will do something
about it.

Shri K. L. More ( Hatakanangle):
I rise to welcome the Railway Budget.
It is most creditable that besides the
normal increase in movements, the
railways were able to cope with emer-
gency movements of men and mate-
rial at a very short notice. The out-
standing feature of the Budget is that
no increase in passenger faires has
been proposed despite the emergency.
There is, however, a small increase in
goods and parcel rates. This is esti-
mated to yield an additional revenue
of Rs 19 crores. These new increases
are inescapable in the present circum-
stances when it is necessary tn provide
for further expansion of railways.
Besides, the additional revenue of
Rs. 19 crores is intended to make a
direct additional contribution to the
general exchequer at a time when
there is a great need to raise addi-
tional revenue for the defence effort.
Th new increases also conform to the
recommendations of the Railway
Freight Structure Committee. There-
fore, on these grounds I support the
increases.

1 would, however, like to make a
gmall suggestion to the Railway Minis-
ter, that he should reconsider and
make appropriate additions to the
exceptions of newspapers, vegetables,
milk etc. so as to help the small indus-
trialists, small traders and agricultu-
rists.

The Minister of Railways rightly
observed that the railways were an
integral part of national defence, and
the Prime Minister the other day,
while replying to the debate on the
Motion of Thanks on the President's
Address, said that the real and fund-
mental way of strengthening over-
selves to meet the Chinese menace
was by economic, scientific and indus-
trial development. The Prime Minis-
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ter further said that a planned
approach was essential for any deve-
loping country. In the light of these
most valuable observations of the
Prime Miinster and the Railway Minis-
ter, I would like to submit that the
railways have a very vital role in
the economic development of the coun-
try, and the present Railway Budget
surely justifies it.

The railways are keeping pace with
the developing economy and have im-
proved their performance to a greater
degree of satisfaction, but I submit
that there is much scope for improve-
ment. I would like to cite a concrete
example here.

I am glad to congratulate the hon.
Railway Minister on his proposal to
convert the Poona-Miraj metre gauge
into broad gauge. This was long over-
due, and it would have been a great
national loss had this scheme been
delayed any longer. But at the same
time 1 would like to bring it to the
notice of the Railway Minister that it
would be a still greater national losg
if the programme is not extended to
Kolhapur which is only 48 K.M. or 30
miles from Miraj.

The Railway Minister has rightly
observed on Page 388 of the Works,
Machinery and Rolling Stock Pro-
gramme of Railways for 1983-64, Part
II, that conversion of the Poona-Miraj
section from metre gauge to broad
gauge is necessitated by the increase
in traffic anticipated with the growth
of industries etc, in this area and the
development of the Koyna project.
This observation is applicable most
appropriately to Kolhapur.

In this connection I want to sub-
mit that the programme of econver-
sion of the Miraj-Kolhapur metre
gauge railway was rightly envisaged
and included in the Second Plan and
the then Railway Minister, Shri Lal
Bahadur Shastri, visitey that area,
and opn the representation of many
organisations that scheme was in-
cluded in the Second Plan. But, un-
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fortunately, it has since been drop-
ped, and I submit that this scheme
should be extended further to Kolha-
pur.

To be brief, I may say that Kolha-
pur has reached the record height in
manufacturing oil engines ang water
pumps useful to agriculture. In a
specially developing industrial colony
called Shivaji Udyog Nagar, there
are at present 240 factories, of which
85 iron engineering works manufac-
ture nearly 1,000 diesel engines per
month. In many factories, spare
parts of engines and automobiles, bat-
teries etc., are being manufactured.
Besides, there are six great sugar
factories, out of which five are co-
operative  sugar factories. Then,
there are a number of textile mills
and oil mills also.

Kolhapur is also a centre of trade
and commerce. [t exports every year
nearly Rs, 5 crores worth of jaggery
or gur to foreign countries like Tur-
key, Egypt, South Africa, Ceylon,
Burma and Japan, and, internally to
so many parts of the country.

Survey reports have revealed that
rich deposits of iron, manganese, and
bauxite are found in the area of
Kolhapur, and that there are great
possibilities of development of indus-
tries in the area. So, if the railway
from Miraj to Kolhapur is not in-
cluded in the present programme, it
will be a great impediment to the
development of the area economically
and otherwise, and there would be =
great nationa] loss.

Moreover, tremendous difficulties
would arise for passengers who come
to Ratnagiri or the Konkan side, and
they will experience many difficulties
especially in the rainy season when
boats and steamers are stopped.

Lastly T must say that Kolhapur
has recently developed into a univer-
sity town for six districts. So, I
earnestly request the Railway Minis-
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ter to extend this conversion of metre
gauge into broad gauge further to
Kolhapur and facilitate the develop-
ment of the economy. I have strong
bopes that the Railway Minister will
pay attention to this urgent matter.

I again congratulate the Railway
Minister on his very nice Budget, and
I support the same.

Shri S. M. Banerjee: I cohgratu-
late from the very core of my heart
the railway employees who have done
so much and who have faced so bold-
ly this period pf national emergency.
I shall be failing in my duty if I do
not equally congratulate the hon.
Minister and his Deputies, and the
Members of the Railway Board and
also the officers who are equally res-
ponsible and who have equally faced
the situation boldly and firmly.

Having said this, I am sorry that
1 have to make certain observations
which may not be taken by the hon.
Minister as criticism.

I must thank the hon. Minister for
not having followed the Finance Mi-
nister by increasing the passenger
fare. Really, we were all expecting,
like all other passengers who travel
daily, that this time, because of the
emergency, the railway fares might
go up, and I am happy that the
entire country heaved a sigh of relief
when it heard with rapt attention the
budget announcement of the hon.
Minister, I do not know why he was
so particular about increasing the
railway freight. The total amount
which is likely to be received out of
it is only about Rs. 19 crores, and
as has been very well said by my
hon. friend Shri D. N. Tiwari, this
amount could have been easily found
by minimising, if not completely
checking, the growth of corruption
and pilferage in the railways. I am
sure he would have got much more
than Rs. 19 crores if efforts had been
made and steps had been taken to
check growing corruption.
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Corruption, unfortunately, has be-
come an integral part of our charac-
ter, and I fully agree with the hon
Minister when he said that in our
country there is a crisis of character.
It is true. I remember that Acharya
Kripalani visited Kanpur soon after
leaving the chairmanship of the Rail-
way Corruption Enquiry Committee.
When I asked him why he had left
it, he said he left it because he was
afraid that he would become corrupt.
He left the committee out of sheer
disgust, So, I would like to  know
from the hon. Minister whether that
committee’s report w as ever imple-
mnted, and what concrete  steps
have been taken to root out corrup-
tion from the railways. I am sure
that trade unions should also play an
equa] part in this, and they should
also try their best to see that corrup-
tion is uprooted. Shri Frank Anthony
made an excellent speech on the
railways and referred to the thefts
and pilferage from the railway wards,
etc. I know several instances where
bed lights, fans and other things
have been stolen from the railway
compartments or yards or sheds but
were again sold back to the railways
by the contractors, The root of cor-
ruption is the contract system 1 can
appreciate the difficulty of the Rall-
way Minister. I do not mean that
everything for the railways should
be manufactured departmentally. The
contract system is an  unavoidable
nuisance. But it can be minimised
and should be minimised. Other-
wise, corruption in the railways can-
not be checked.

I have great respect for the hon
Minister and 1 hope that he will
move in the correct direction and see
that corruption is minimised, if not
rooted out. Now, Sir, it iz better that
I do not speak about railway acci-
dents. 1 would repeat the arguments
advanced by my hon, frienq about the
renewal of tracks, proper mainten-
ance and repairs. What happened to
the introduction of the RS sleepers
in place of cast iron sleepers. In
reply to a question it was said that
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steps have been taken to manufacture
RS sleepers in the south and it seems
many countries such as France, use
these sleepers and there are conse-
quently less accidents than cast iron
sleepers. I like to know  whether
any factory has been started in the
private sector or the public sector
for manufacturing these sleepers.

When Shri Vasudevan Nair read
out a statement from a newspaper
about non-stop duty for 216 hours, the
Deputy  Minister Shri Shahnawaz
Khan actually wanted to know more
about it. For his information and
for the information of the House, I
read it out now:

“Four station masters and assis-
tant station masters of the Indore-
Dewas-Ujjain section of Western
Railway performed continuous
duty ranging between 103 and 216
hours. Mr, J. L. Yadav, station
master of Naranjipur, performed
continuous duty for 216 hours.
Mr. D B. Purnaik, station master
of Vikramnagar, was on duty
for 103 hours; Mr. J. B. Baptis,
assistant station master of Vik-
ramgarh, for 111 hours and Mr.
R. D, Danger of Kadcha for 104
hours.

“This information was given to
newsmen here by Miss Maniben
Kara, labour leader.

She said that some engine dri-
vers had also done non-stop duty
for 59 hours. She said that long
hours of duty and inadequate
strength of the railway staff were
important factors leading to rail-
way accidents.”

It this is the state of affairs, I am
sure there is bound to be more acci-
dents and the fault cannot be attri-
buted to the employees ~ione. Six
cfficers have been susp--.ied in the
Allahabad accident and I am glad
very expeditious action was taken It
was most unfortunate that it should
Lave & collision soon after it started
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the Allahabad station. The hon
Minister is busy with so many things
end he has to face many head-on-
collisions; one such head-on collision
ie in Caleutta also with the Pakistani
foreign minister. I wish him all good
luck. I admire his patience and his
energy. It is rather unfortunate that
since he has taken over, there have
been some accidents. They cannot of
course be attributed to him. Surely
the Railway Boarq members or other
responsible persons should be pulled
up. The number of accidents have
been much more.

The Petition Committee made a re-
commendation about the nationalisa-
tion of Howrah-Amta line and other
light railways. The condition of thesa
Lnes is horrible, To meet defence
needs we want more revenues. This
House should recommend to the
Cabinet to nationalise the light rail-
ways such as the Dehri-Rohtas and
Saharapur-Delhi line. People are
minting money at the cost of passen-
gers, There is tremendous rush; it is
impossible to travel in them.

Regarding overcrowding and ticket-
less travelling, I admit that in some
trains the condition has slightly im-
proved. Ticketless travelling is boung
1o be there so long as the third class
compartments are so  overcrowded
that no ticket examiner can enter
them. There are 128 persons in com-
partments meant to accommodate 62.
How can anybddy enter that com-
rartment? The ticket examiner will
check only the second and first class
compartments. Overcrowding should
end. Over thirty three per cent of
some trains are first class; there are
sometimes two air conditioned
coaches. 1 have no grouse against
them. If people pay more, they go
in them. But there should be more
third class compartmente.

I suggest that we should do away
with the three tier system of sleeping
accommodation. If you ever travel
on the three tier, it will be difficult
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for you to come down. Secondly, the
mize of the berths should be increas-
ed. P

Mr. Deputy-Speaker: During the
next half an hour, I have to give
chance to three more people,

Shri §. M. Banerjee: These sleepers
are of the size of Shri Ramaswamy;
I want them to be of the size of Shri
Swaran Singh.

Shri Hari Vishnu Kamath (Hoshan-
gabad): They should be upgraded. .
(Interruptions).

Shri Swaran Singh: They may be
the size of Shri Kamath:

Shri S. M. Banerjee: Coal position
beyond Mogalsarai has not improved.
Statistics may be given but the real
pesition is not going to change,

Only one minute more, Sir. I want
to refer to the non payment of
gratuity. A ticket checker, one Mr.
I akshman Singh has not received his
gratuity since 1947. Recently, he sent
applications to the Railway  Minis-
ter, General Manager, Northen Rail-
*ay and others. It is a serious mat-
ter. I am going to hand over tha
papers to the hon, Minister with a
request that something choulq be done
in this case. My hon. friend Shri
Bade mentioned the case of Mukady
Parekh's reinstatement.

Mr. Deputy-Speaker: He need not
repeat it

Shri S. M. Banerjee: Lastly, when
tiie railway employees have done so
much to meet the national emergency,
what steps have been taken to re-
instate those few people who are still
not reinstated since the 1860 strike?
Sn, I request and humbly urge upon
the Minister to see that these people
a.e reinstated so that an atmosphere
coulq be created in Lucknow, Bombay,
and other Railway workshops where-
by success could be achieved. With
three words, I once =zgain congratu-
late the Minister on his budget.
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Dr. M. 5. Aney (Nagpur): There
are some such cases in Nagpur also.

Mr. Deputy-Speaker: Shri Digamber
Singh—not present. Shri  Abdul
Ghani Goni. Ten minutes.

Shri Abdul Ghani Gomnj (Jammu
end Kashmir): Mr. Deputy-Speaker,
Zir, while welcoming the budget
whiich has been under discussion for
the last two dayz, T thank wyou for
tl:2 opportunity yon have given me at
1his hour, when the hon. Minister is
2bont to reply to ‘hke debate. While
supporting the budget, sometimes 1
Yec]l somewhat embarrassed when 1
do not find the State of Jammu
and Kashmir, to which I belong, in
the railway map of India.

Sir, the construction of the railway
line from Pathankot to Jammu has
heen often demanded by the State
Government and the people of the
State of Jammu and Kashmir for the
past 15 years, and I am thankful that
come work has been started from
Pathankot since 1854 But, if, I may
say so, the progress is not so satis-
factory as it should be. Yesterday
morning I had put a question to the
Railway Minister who was good
enough to State that the railway line
up to Kathua would be completed by
March, 1964, while the people of
Jammu and Kashmir expect the com-
pletion of it up to Jammu, Riasi and
Udampur  within the thirg Plan
period. I was sorry to hear the reply
that only the survey for the railway
line from Kathua to Jammu is now
being made by the engineering and
trafic departments. I do not claim
that this railway line is a privilege
for us, but I claim that the State of
Jammu and Kashmir, as it is, deserves
immediate attention, and this rail-
way line must not only be extended
up to Jammu, but up to Riasi, Udam-
pur and the Kalakot mines. We have
gnt reasons for this demand, and I
th:nk we are justified. The hon.
Minister, while I spoke last year also
on the railway budmet, was pleased
enough to give us some assurances
tlat the work will be taken on hand
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immediately. As you know, before
1947, we had a railway line from
Sialkot to Jammu and we had an
alternate road from Rawalpindi to
Srinagar; commonly, the visitors not
cnly from  India but from foreign
countries used to visit Kashmir in
large numbers and they used to go
via Pathankot, Sialkot to Jammu or
Pawaealpindi to Srinagar. But due to
the unfortunate terrain of the coun-
try and due to Pakistan’s aggression,
tlie Rawalpindi route was closed and
the railway line from Sialkot to
Jammu was disconnected, and we
were left at the mercy of God. Any-
way, there was a struggle for life, and
we had a line from Pathankot to
Jammu which was too much disturb-
ed or disrupted by nullas and unfair
weather. 1 am thankful to the Cen-
tral PWD for having given us grants
tc build that national road or high-
way to connect the State of Jammu
¢nd Kashmir with the rest of the
country. It is not only for promot-
ing tourist traffic that the people of
Jammu and Kashmir demand the
construction of this railway line,
but we demangq it on other grounds
also. Firstly, the Jammu and Kash-
mir State is a tourist area in  the
country, and that has to be develop-
ed and facilities provided to the tou-
rists so that they may come and en-
juy the beauties of Kashmir. Second-
Yy, the exports from Kashmir, as
you know, are growing day by day;
particularly our fruit industry is
growing; our forest Industry is
growing, and our minera] deposits are
being exploited. Only a few days
tack, it was announced in the House
that the coal mines in Kalakot which
Yie in a long belt of 35 miles and
which have got a potential of hun-
4dreds of tons are being exploited, and
1 should be thankful to the Punjab
Government also that the Punjab Gov-
einment and the Jammu and Kash-
mir Government have mutually agreed
to exploit these coal mines and have
some power stations also. So, it 1s
not only for the tourists, but, as I
said, for the common man, for the ex-

MARCH 6, 1963

* Budget—General 2486
Discussion

port of essential goods, fruit and
timber, which are required by the
country as a whole, that this railway
line is immediately needed.

At the same time, 1 would request
one more thing. I would submit to
the Members of the House that at
present there is only one road from
Pathankot to Jammu near the Pakis-
tan-Jammu and Kashmir cease-fire
border, which is subject to distur-
bance at any time. Last time, I also
demanded an alternative road con-
necting Himachal Pradesh with Bha-
darwah, Kistwar and Srinagar. Due
to the Chinese attack and the emer-
gency on the one side, and Pakistan's
behaviour on the other side,—as you
read in the press—this road from
Pathankot to Jammu is subject to
disturbance at any time. So also, we
need an  immediale rail connection
from Pathankot to Jammu so that it
may serve as a defence line also.
Thus, Kashmir State which has got
its own problems deserves the first
attention of the country. This, I
know, is not a concession to Jammu
and Kashmir State but I must say
that it is a necessity for the rest of
the country to have Jammu and
Kashmir State connected with the
rest of India.

As I said, Jammu and Kashmir
State is an integral part of India,
and so, why should not attention be
bestowed to this particular issue
also? It is not only for the benefit
of the people of Jammu and Kash-
mir but to the rest of the nation,
the country, as a whole, that this rail-
way line is needed, and particularly
for Punjab, where coal is sorely
needed. The cost of coal in Punjab is
much higher than in other places.
It we exploit the coal mines in Kash-
mir, where we have got coal of bet-
ter quality and also in good quantity,
we could provide not only Punjab
but the whole of northern India
with enough coal, and we can face
the coal shortage in northern India
with confidence. At present, I on-
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derstand that the cost of transport-
ing coal by trucks and other carriers
is much higher. So, if we have a
line from Jammu to Kalakot, the
cnst of coal will also become  very
cheap and the problem of coal short-
age will also be solved in Punjab and
nerthern India.

I would humbly submit that the
hon. Minister who is just going to
reply to the debate should take into
consideration my submission for this
railway connection in that area, and
1 hope some attentlon and some
priority will be given to that side
also.

Shri M. Muhammag Ismail
(Manjeri): Mr. Deputy-Speaker, Sir,
it is good that the Railway Minister
hsr not enhanced the rate for rall-
way passengers, but the same con-
sideration might have been shown for
the carriers of goods also all round.
There is a reserve fund. I do not
know what is the purpose for which
the reserve funds are established
unless it is for meeting unforeseen
expenditure and unexpected circum-
stances, Therefore, they might have
for the present drawn on the revenue
reserve fund and avoided increase in
the burden on the goods movement.

It is good that small concessions
are beine shown for the commodities
that enter the export trade. At the
same time, one would like that the
same consideration should have been
extended to other commodities of the
same category. There are complaints
that articles like de-oiled cake have
not been shown these concessions and
facilities.

The Railway Minister claims that
the railway svstem has been work-
ing well and the railway administra-
ticn is improving in the matter of
efficiency. But if we examine one
or two points, we have to doubt this
clasim for efficiency. Taking punctua-
lity of trains, we find that there is
ornly an improvement of 4} per cent
s0 far as broad gauge lines are con-
cerned and an improvement of 10
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rer cent in the matter of metre gauge
lines, during the last 10 years. This
is the improvement that they have
been able to effect during the last 10
years in the matter of punctuality, i.e.
4} per cent and 10 per cent. When
we say this, we should also  keep
in mind the fact that the running
time of several trains has been in-
creased from time to time so as to
make it appear at least on paper that
they are arriving in time.

In the matter of ticketless travel,
the improvement during last year
over that of 1961-62 is only 6 per cent
ir. the number of passengers and 11
per cent with regard to the amount
reslised from those persons. If the
administration pays some more ear-
nest attention to this question, this
source of leakage ot railway reve-
nue can be plugged to a large ex-
tent.

I come to another important mat-
ter. I dealt with the disparities in
the development in the country on
a previous occasion. The railway
system reflects that disparity in &
very marked manner. I took the
fgures ot the population of the whole
country and also the total kilometre-
age of the whole railway system. I
find that these figures work out to
an average of 130 kilometres of rail-
way per thousand people of the
population. That is the average for
the whole country, Taking Kerala
and Madras together, though  there
are differences between these two
States, we find that the population of
thse two States comes to about 50-1[2
millinn people and on the basis of the
average for the whole country, these
two States are entitled to a kilometre-
age of at least 6500 kilometres of
railway, whereas I do not think the
lerigth of the railway system in these
two States would exceed 3000 kilo-
metres That is the disparity and
imbalance ceen from region to re-
gion, from State to State.

Taking Kerala, which is the worst
gufferer, we find that there is only
one line, metre gauge and broad
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gauge put together, from' Trivandrum
to Kasargode, from one end of the
State to the other, barring a small
branch line from Sheranur to Nilam-
hur and another line connecting
Calicut with Madras. Important trad-
ing centres like Alleppey and Ponani
Lave not been cared for and have
nol been connected so far with the
rai'way system. Even the existing
line from Shoranur to Nilambur could
no. be of much use without another
branch line conne~ting that branch line
with the mainline frcm Shoranur to
Calicut. This question has been hanging
fire; this demand has been made by
the people for the last so many deca-
des. This line will run through a
piace which is full of natural resources
such as timber, coffee, cocoanut, pep-
rer, cte, For want of a railway line,
the most primitive methods of trans-
port are being adopted with regard
to the transport of these very valu-
able articles, some of which enter
fcreign trade. It not only inconveni-
ences the people, but it also affects
the production and the national in-
come. Kallayi is stated to be the
seccnd largest timber yard in  the
whole world, but even today the tim-
ber there to has to be transported by
means of the most primitive methods
ot transport to a large extent.

Even where some consideration has
been shown for longstanding demands
so far as the southern zone is con-
cerned, even in such cases, things
&re nol being done as quickly as could
be done under the circumstances. A
Jine frem Cape Comorin to Trivan-
drum and from Nagarcoil to Tirune-
lveli has been admitted long ago to
be of great necessity for rationalising
the courtry’'s railway system. Yet,
these things have not been taken up
and they are dealing with the matter
in a very unconscionably slow man-
ner. The same thing applies to the
other works that have been taken up
tke the electrification from Tamba-
ram to Villupuram and the line from
Manamacurai to Virudunagar., They
are also creeping at a snail’s pace. I
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do not know why so much indifference
is shown to this region. This indiffe-
rence has not only caused inconveni-
ence to the people and deprived the
railway of considerable revenue which
it would otherwise have pot, but
it alsp allects very adversely the eco-
nomic and industrial development of
li.at region. Therefore, these things
must be given greater consideration.

Mr. Deputy-Speuker: Shri M. L.
Dwivedi—he his not present. Shri
K. D. Tripathi—he is also not here.
Shrimati Akkamma Devi.

Shrimati Akkamma Devl (Nilgiris):
Lir. Deputy-Speaker, Sir, along with
niy frierds, I risq"to congratulate the
koi. Rarlway Minister because he has
nut only presented a surplus budget
tut he ras saved us from answering
a volley of questions by the public
by nol increasing the passenger fares.
This 15 a clear indication to show that
ipere is ample scope for improving
ihe worting of the Railways and also
to mairdain the financial position of
our Reilwavs sound.

Az most of my points have already
Leen exnressed by hon. friends in
thit Hovse and as my time is very
short, 1 will only submit one or twe
suszeslions which will benefit the
Goverr.ment, the public and the wor-
kers. 3ir, we have metre gauge lines
to niil s*ations. Hill stations in India
are becoming important tourist cen-
t1es and in order to encourage tourism
the Government have taken measures
to provide more retiring rooms, hotels
and aiso concessions to tourists to
welcome their wvisits to our country.
In view of the fact that rail traffic
is agppreciated and enjoyed immense-
Iy by icurists, I am sorry to say that
measnres have not been taken to
improve the existing lines and trains
to thewe important tourist centres.

Sir, I was told that old locomotives
ong inferior coal are supplied to
trains leaving from Mettupalayam at
the funt of the Nilgiri Hills, which is
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1600 Zcet above the seg level, to Oota-
eamund which, as we all know, is the
gueen of hil) stations and which is
7,500 feet above the sea level, The
SULp M o'd engines and inferior
coai do rot only cost the government
much ore but it also results in our
railway~ running at a loss because the
toudrisis and other passengers in order
to aveid inconvenicnce, because they
do rol get their meals at the proper
tinie, and also to avoid wasting their
valuable time, prefer to travel by
road tnar by rail. The supply of
irferior r~oa' and old engines causes
delay in the running of trains. If our
Government bestows careful atten-
tion on these hill railways, I am sure
travel hy rail will be encouraged and
I am also confident that our Railways
will earn more anl the present sur-
charge of 5 per cent on freight and
10 per cent on parcel traffic will not
find a place in the next year's bodget,
because these hill railways will de-
finitely help in raising additional re-
venue.

Secondly, I wil] draw the attention
of our Railway Minister to important
stations at the foot of hills. For ex-
ample, I was speaking of Mettupala-
yam. At this important station, goods
traffic 15 very heavy because all the
produce from the hills and surround-
ing areas are brought by lorries and
goods trains to this station ang from
here they are loaded to different parts
of the country. Apart from this, the
booking office is outside the station
and ong has to cross the railway line
and the road to purchase tickets.
Passengers after purchase of tickets,
Passengers coming from the hills by
bus to the station and passengers who
get down from the trains at the sta-
tion, all cross the railway line in
such a hurry, not even considering
that shunting is going on, that con-
fusion is created and accidents fre-
quently take place. In order to
encourage travel by rail and also to
avoid accidents, T would request our
hon MMinister to see that an overhead
bridge is constructed at this impor-
tant station.
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Another important point is, there is
always delay in transporting coal
from the coal fields of Bengal and
Bihar to the ordnance factory at
Aruvankadu. In view of the emer-
gency. when our ordnance factories
are required to  produce to their
maximum capacity, I would request
our Rallway Minister to see that raw
materiuls are :ivplied to these fac-
tories in the different areas so that
our factories are mot placed in the
difficulty of waiting for large quanti-
ties of coal and wasting their time.

Near this ordnance factory is the
Aruvankadu railway station. Being
near to this ordnance factory, this
station master has a heavy responsi-
bility to function, and in order to
assist him in this heavy responsibility
I request that an assistant station
master may be posted at this impor-
tant station.

1 would mention just a word about
cinders. We see these cinders heaped
up in large quantities at all important
stations—I mean burnt coal. There is
a great demand for these cinders for
household purposes and also by black-
smiths. If these large heaps of cinders
are well protected and care is taken
to see that they are auctioned in time,
1 am sure the Railways can earn
crores of rupees from this item.

1 will conclude, Sir, by making a
few suggestions. Amenities and faci-
lities to the workers are as important
as the amenities provided to passen-
gers. When they have put in their
service for a number of years and
when their capacity to give entire
satisfaction in respect of their work
is there, I request the hon. Minister to
see that their services are rewarded
by promotion and other facilities.
Liberal medical farilit'es are also to
be extended to their families. ] was
told that railway doctors in certain
places refuse to make domicil'ary
visits to see members of the workers’
families even if the patients are in
a serious condition and wunable to
move out. How can g doctor, Sir,
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prescribe the medicine without exa-
mining the patient? I, thercfore, re-
quest that these facilities be provided
for the workers,

With these words, Sir, I support the
budget,

Shri Swaran Singh: Mr. Depuly-
‘Speaker, Sir, I am grateful to the
hon. Members who have been good
enough to participate in this debate
and who have given such careful con-
gideration to the several problems
concerning the Railway Administra-
tion some of which are quite com-
plex, The financial structure or set-
up of the railways is not a very
easy subject, but some hon. Members
have thrown up certain valuable
suggestions, Again, Sir, on other
aspects, some of which are more or
less technical and of a specialised
character, a great deal of comment
has been made, if I may respectfully
add, with very great knowledge and
tvith detailed study of certain aspects.

Sir, as many as 52 hon. Members
of this House have participated in the
debate. They come from different
States of our country, they belong to
different parties and they have re-
presented different problems,

I have been greatly benefited by
listening to their experiences, because
in a service like railways it is ulti-
mately the reaction of the user that
should be the index of performance
and efficient service, Hon. Members
have spoken with personal knowledge
and experience, based also on the
information that they are able to get
by virtue of their eminent position in
public life and, therefore, I am ex-
tremely grateful to them,

14 hrs.

It has been a very pleasant ex-
perience to find that there is general
satisfaction about the performance of
railwaymen at the time of emergency.
J am sure that these words of appre-
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ciation will go a long way not only
in giving a cheer to the hard-worked
railwaymen in different parts of the
country but also in inspiring them
with greater energy and with greater
devotion to the discharge of tasks and
responsibilities which might grow
more onerous, more difficult and more
complex. These words of apprecia-
tion, falling from this august House,
will be of much greater value than
anything that the administration can
give, either in the form of rewards or
in any other form, I, therefore, on
behalf of the railwaymen, offer my
grateful thanks to this august House
for those words of appreciation.

On an occasion like this, we have
to examine not only the financial pic-
ture, about which I will say some-
thing a little later, but also the per-
formance of the railways generally.
This performance has to be judged
from various angles and according to
recognised criteria. Are the tasks
assigned to the railways by the Third
Five Year Plan being fulfilled? Has
the performance year by year been in
accordance with the targets that had
been enjoined upon the railways? This
is a most obvious test. 1 agree with
certain hon, Members who were
pleased to remark that, over and
above statistics, is the hard fact of
actual performance. It is the per-
formance, not only in terms of statis-
tics but also in terms of the general
requirements and needs of the coun-
try being {fulfilled that ultimately
indicates whether the task has been
adequately performed or not, Judged
from both these angles, I venture to
place before the hon. House that the
railways have done well this year.

As compared to the actual goods
traffic that was carried by the rail=
ways during the last year, ie, 1961-
62, the railways had undertaken to
carry 15 million tons of additional
goods traffic in the current year, 1962-
63. I am very happy to inform the
House that the railways have already,
in 11 months touched about 18 million
tons of additional traffic, as against
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the target of 15 million tons over 12
months, With a little over three
weeks still ahead, T have full confi-
dence that the railways will, during
the current year, possibly move an
additional goods traffic of 164 million
tons, as compared to the goods traffic
that was carried during the last year,
This iy good performance, and the
House will be glad to know that this
quantum of increase of 164 million
tons over the last year is the highest
increase that has ever been recorded
by the Indian  railwavs in any one
vear period. )

Not only in terms of the additional
quantity moved, but judged from the
reguirements of the country, 1 think
that the types of complaints that were
very common about a year ago about
short-;upply of coal and other raw
materials for the wvarious industrial
concerns’ and also about the move-
ment of foodgrains or manufactured
goods have, by and large, disappeared.
I am conscious of the fact that the
entire transport requirements of the
country, even in goods perhaps, are
not being fully met at the moment. I
am anxious that we should be able to
move every bit of traffic that is offer-
ed, but if we have a broad look at
the pattern that prevails in the coun-
try today, it can be said that the
essential requirements of the major
industries like coal, steel, cement,
sugar mills and other big industrial
undertakings, both in the matter of
movement of raw materials as well as
movement of finished products have
been, by an1 !t met,

Then, again, even in the matter of
general goods we have been able to
maintain a level of increase which is
almost the same as the percentage
increase in the movement of cogl, It
was hinted at by some hon. Members
that we are perhaps concentrating a
little too much on the movement of
coal and this was perhaps being done
at the cost of general goods. That is
not a correct statement, Whereas the
percentage of increase over the last
yvear’s performance, in the matter of
coal is a shade higher, even in the
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matter of increase in the movement
of general goods the percentage 1n-
crease is of the order of between 10
and 11 per cent, which is the overall
level of percentage increase in  the
movement of goods traffic,

This is on the side of actual physi-
cal performance, There are other
tests, some of which have been re-
ferred to by hon, Members, as to
whether we are making good and
efficient use of our assets, both of men
and materials, and that is an import-
ant test. We have, therefore, to see
whether the standards of performance
that are cxpected from a well-orga-
nised undertaking like the railways
have been attained and achieved or
not, On this aspect also, I would
place before the hon, House certain
facts which will show that the utilisa-
tion of assets has becn of an increas-
ingly efficient and effective character.

In this connection it is of import-
ance to note that from the percentage
increase in the assets in terms of
money, in physical terms or in any
form that it might be taken, certain
increase in performance hasg been
effected. Certain utilisation of loco-
motives and wagons has actually been
achieved. The essential point that
has to be noticed in this connection
is that the increase in performance in
physical terms—I am not talking of
financial terms now—has been much
more in quantum, as compared to the
increase in the physical assets,

For instance, in locomotives and
in wagons the actual performance by
she wagons and locomotives has been
of a higher order that is the actual
increase in the total output—I would
use the layman’'s expression—has
been of a higher percentage propor-
tionately than the annual input that
has gone by way of investments or
increase in the assets, It is necessary
for me to mention this because it
was .suggested by some hon. Members
that whereas a total increase in move-
ment of trafic might have taken
place, the assets have not properly or
fully been utilised, or that we have-
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spent more but have got less out of
it, That is not correct.

In this connection I may be per-
mitted to place one or two facts
before the House which will illustrate
the point that I am trying to make
out, Efficiency of operation which
necessarily affects the financial result
of working also on the whole has
been progressively on the increase,
the smaller rate of increase in 1961-62
being more than overtaken in the
current year, Taking the sum total of
all the internationally accepted indices
of railway performance, the overall
operating-cum-efficiency index figure
for the current year stands at 117.5,
taking the base year 1938-39 as 100,
against which, in 1950-51, it was 98.8.
The improved utilisation of the assels,
through warious organisational and
operational measures has been such
that in 1961-62 for moving one million
net ton kilometres per day on the
broad gauge only 25 goods loco-
motives and 1,028 wagons (in terms
of four-wheelers) were required
against 34 locomotives and 1,408
wagons in 1950-51 and 28 locomotives
and 1,130 wagons in 1955-56. The
improvement in usage of assets on
the metre gauge has been of the same
order. Similarly, over 1,000 running
track kilometres, the railways moved
in 1961-62 2,199 million ton kilo-
metres, against 1,232 in 1950-51 and
1,597 in 1955-56. Corresponding
figures of the metre gauge also show
improvement of the same order,

These are clear tests of how the
railways' investment, in terms of phw-
sical assets, has been kept down very
much below the quantum of traffic in
terms of net ton kilometres. All this
data has been brought out in a graph
at the end of the review which, I
trust, hon. Members will find of in-
terest,

In this connection it was mentioned
by one hon, Member—I think, it was
Shri Frank Anthony,—who said that,
although all these increases have
taken place, it should be remembered
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that the original targets that had been
fixed were by themselves rather low
and that even those lower targetls
were not achieved., That, I under-
stood, was the main theme of his
criticism. The reply to this is quite
simple. So far as the fixation of tar-
gets 1s concerned, it iz governed by
two considerations—one is the overall
economic activity in the country and
the other is the availability of re-
sources, We, on the Railways, can-
not take an isolationist view and
ask for more and more resources
without having an eye on the total
resources that are available to the
country, Therefore there is an obvious
limit, and it will be rash on the
part of the Railways to expect that
they should be given an allocation,
by way of resources, which may not
have any bearing or correlationship
with the overall resources that might
be available. It is quite obvious that,
when there are a number of compe-
ting demands of equal importance and
of equal priority, some sort of ration-
ing has to be there, if the over-all re-
sources are somewhat short. I think
that the over-all allocation has been
fair keeping in view the overall re-
sources that are available.

Then again, if those targets have
been fixed, have they been realised?
Shri Frank Anthony, who is really
well-informed and was good enough
at a certain stage to say that he was
even defending me, quoted figures
which did not really bring out the
point that he had made. He was
quoting some old figures, the figures
of last year, about which Shri Jagji-
van Ram had given some explanation
in +his speech of March, 1962 and I
also attempted to say something in
April, 1962. DBut the important fact
is that the target of 15 million tons
additional which was assigned to us
for the current year is likely to be
over-fulfilled by 1} million tons; in-
stead of 15 million tons additional, we
will be moving 16'5 million tons addi-
tional. Therefore, I fail to understand
the logic of his argument, unless he
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referred to some earlier years. It is
not, I think, a very good argument to
go on harping on past failures. We
should look ahead with some con-
fidence, in the light of our present
performance, rather than go on al-
ways harping in a melancholy note
over things which happened quite
some time ago.

Dr. M. S, Aney (Nagpur): The past
is not bad.

Shri Swaran Singh: I enlirely agree
with my esteemed and elder collea-
gue when he says that even the past
is not bad.

Shri Narendra Singh Mahida: Not
always,

Shri Swaran Singh: Al any rale,
we should not have bad memories of
the past. As one grows in age, there
is a longer past behind one and if one
goes on adding bad things, the total
will become pretty bad. So, let us
look ahead rather than be too much
obsessed by what might have hap-
pened before,

14.19 hrs.
[Mr, Speaker in the Chair)

Ther is one thing which I particular-
ly want to mention. Shri Anthony
put forward two objections. Besides
these things of the past he said that
the turn-round of wagons has not im-
proved much and that the speed of the
goods trains has come down. These
are things which require some expla-
nation. So far as wagon turn-round
is concerned, it is important that hon.
Members should have a clear idea of
what it means because this index is
often referred to and sometimes I feel
that is not fully appreciated what the
implication of this index is. Wagon
turn-round is the interval between
two successive loadings of the same
wagon. A wagon is loaded today, say
with coal from Bengal-Bihar coal
flelds and it is taken to Gujarat and
the coal is un-loaded. It comes back
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either empty if the pressure is so
great that empties have to be hauled
back or it is utilised for some other
loading at the point where it is un-
loaded. If you average out the inter-
vening period, that gives you the
turn-round for the wagon. You will
kindly appreciate that the turn-round
of g wagon will depend upon the size
of the country, the type of traffic that
is handles, the pattern and lead of
traffic these are factors which go into
the index. Sometimes, these com-
parisons, when they are made with a
small country like the U.K., are abso-
lutely without comparable data and
comparable circumstances. Therefore,
the matter has to be viewed in the
light of the developing traffic and the
developing pattern and nature of
traffic. It may be of interest for the
House to know that the average lead in
our country is increasing, It has al-
ready increased when we compare
these figures over the last few years.
The reason is obvious, So far as short
lead traffic is concerned, some of it,
even as a matter of deliberate policy,
is being diverted to road traffic. Longer
leads generally are involved now, and
the turn-round will naturally be
affected. For instance, we run an
iron-ore full train from the ore mine
to the stee] plant and it has to be
hauled back empty again to the ore
mine for filling and bringing it back
to the steel plant. This shows that
the total number of trains, where
empties of necessity have to be run
back in order to cope with the traffic
of that nature, will add to the time
that elapses between two successive
loadings. We have to examine this in
the context of the changing pattern
both of average leads as well as the
nature of traffic. For instance, if
coal has to be moved from Bengal-
Bihar area to the Gujarat area, which
I mentioned—there are other places
in the South where we have to move
it—all these ful] trains have to be
hauled back empty if there is no
matching traffic to be brousght bhack.
Sometimes, there is no maiching
trafficc. Or they have to be hauled
back empty as otherwise empties will
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not be available at the loading point
to look after the further requirements,
It we take all these factors into con-
sideration, the whole matter assumes
a differrnt pattern. The House will,
naturally expect me to give a more
rational index of the performance.
That is obviously the net ton kilo-
metres per day: that is the perfor-
mance so far as wagons are concern-
ed. The history of each wagon as to
how much it performs: that is the
more appropriale index,

If we take this, it will be found that
it was 710 in 1950-51; it became 973
in 1961-62; and in 1962-63, it is as
much as 1026, This is the real index
of performance,

Shri Ranga (Tenali): Even when
they come back empty, it will be taken
into consideration? In the wagon
turn round, it was said that it comes
back empty all the way from the
destination to the loading place. Is
even that mileage taken into consi-
deration?

Shri Swaran Singh: Not in this
index. This is movement of so many
tons over so many Kilometres, Actual-
ly, to that extent this figure is lower,
The point that the hon, Member has
mentioned really highlights the im-
portance and the significance of this
other index. If we did not have to
move back all the empties, then, this
index will be still higher. This is the
real test of physical performance and
it is not connected with any type of
entraneous factors.

About the speed of gonds trains also,
I owe an explanation to the House.
This may be compored tn something
like going from herec to a place in old
Delhi, say the University area, one
through the thick traffic route and
one by taking the ring road. Obvious-
1y, speed is very much affected by the
intensity of traffic, Why has the
speed of goods trains on the average
come down? Because, the number of
trains that are now carried over rail-
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way tracks has increased very much.
Most of the tracks are single tracks.
Some of the trains have to wait in
the joop lines which might have been
created or avail of other facilities that
are there, while other trains pass,
If there are smaller numbers of trains
run on a particular track if it hap-
pens to be a single track, obviously,
the average speed that will work out
will be much higher. If there is in-
tensity of traffic, as the intensity of
traffic increases on the track and the
track is single track as it is mostly
the average is less. Let us be quite
realistic. The majority of tracks in
our country today is single track.
Double track we have been able to
provide only for, relatively small
stretches on our entire railway system,
Therefore, let us be content with
moving more traffic although the
average speed of the goods trains may
turp out to be less, because the total
performance in any case will be much
higher and we will be moving larger
quantities of goods traffic.

Shri Narendra Singh Mahida: They
are very old tracks also.

Shri Swaran Singh: 1 will come to
that a little later.

While on this, I would also say a
few words about passenger traffic. It
is not my intention to mention detail-
ed figures. It is a fact that the in-
crease in traffic has been of an order
higher than what was originally con-
templated. Even during the last plan
period, there was provision for only a
15 per cent increase, The Railways
actualy increased physically not by 15
per cent, but by about 26 per cent.
The total increase in passenger traffic
was 25 per cent. Overcrowding there-
fore continued because there was
overcrowding at the base from which
we started. Although we increased
Passenger Carrying Coaches by 26 per
cent, whereas we were planning an
increase of 15 per cent, actually the
increase was 25 per cent. Thus there
was overcrowding even at the base
level, and this original overcrowding
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was not eased, That means that the
rate of increase of passenger traffic is
higher than the plan provision not-
withstanding the fact that so many
road services arc also available.
Evidently with the increase in the
prosperity of the people, they are
making use of mechanical means of
transport more and more. There are
lakhs of Dbicycles, for instance. All
these show an increase in traffic which
is more than what the planners
thought should be provided for.

If we come to this conclusion
which, I think, is inevitable that there
is a limit to the availability of over-
all resources that should be made
available tp the Railways, the question
of its allocation between additional
goods facilities and passenger traffic
facilities is a matter of judgment. In
an expanding economy, goods traffic
was over-welghted for good reasons,
because, unless gur economic base
becomes sounder and stronger, nothing
else can make progress. Therefore, the
general approach in these plan periods
has been 1o size up the essentials ad-
ditional requirements on the goods
front and make the maximum pos-
sible provision out of the resources to
cater to freight traffic. On the pas-
senger side, some assessment was
made. That assessment was found to
be an under-estimate, and therefore
also  this phenomenal over-crowding
continues, This naturally is also
affected by physical resources of the
rolling stock, as alsp of the track
capacities. Some hon. Members asked
quite naturally—if I were in their
place T would also react in the same
way—"“why not make some more
bogies, some more locomotives and run
some more trains”? There is a limit
up to which only al lthis can be at-
tempted, because the track capacity
becomes then a limiting factor. The
overall resources have to be ploughed
in either rolling stock or track, and
we come back to the same proposi-
tion of limitation of both and physical
resources.

This overcrowding in trains is a
thing which the Railway Adaministra-
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tion docvs notl like, but still we have
to put up with the inconvenience for
some time more till our over-all re-
sources position improves and we are
able to have more track and more
rolling stock, both in the form of

locomotives as well as passenger
coaches on the line,
Certain hon. Members had suge

gested that perhaphs some overcrow-
ding could be got over i saloons, air-
conditioned angd similar types of coa-
ches are done away with. Well, for
a psychological reason, if you want
to do away with it, there may be
something in that. But I would like
to place very dispassionately the pro=-
position before the House that, apart
from getting some psychological satis-
faction, the actual increase in the
available capacity will be very mar-
ginal, and that will not make any
sizeable impact on the availability of
third-class accommodation where this
problem of overcrowding is acute.

An Hon Member: To some extent.

Shri Swaran Singh: Very margin-
al—that is the expression I used. I am
a little hesitant to put, for instance,
the hon, Members of this House to the
inconvenience of travelling in third
class ecause they have to attend to
their important duties all over the
country.

Shri Priya Gupta (Katihar): We
are all prepared if the saloons are
withdrawn from the officers,

Shri Swaran Singh: I think it will
be a welcome gesture if you travel
third class......

Shri Priya Gupta: Provided the
other side also does it.

Shri Swaran Singh: Their ticket
entitles the hon, Members to traval
by third class also and if they can do
it, I will be happy; and I will an-
nounce the name next time and say
that one hon. Member has been good
enough to waive his concession and
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has been travelling third class all the
year round,

On the transport side, two matters
call for some reply. One is about the
punctuality of trains. There has been
some improvement in the punctuality
‘in certain zonal railways, but this
improvement of punctuality is not
uniform on all railways. There are
some railways where the position
requires a distinct looking into. At
the time of framing of the last time
table the Railway Administration were
asked to take into consideration cer-
tain unavoidable factors like repairs
to the track or other works that were
in progress which necessarily come in
the way of running of trains accord-
ing to time. Railways thus adopted
a new time able. But T have watched
with some concern that, in certain
railways still the standard of punctua-
lity, although it has improved, is not
up to the mark. When the new time
tables are framed we will have a
second look at the position and some
of the times will be shortened where
most of the enabling works have been
completed. If a new situation has
arisen, then suitable alterations will
be made, having made those altera-
tions the Railways, I hope, will be
able to still further improve the punc-
tuality of trains. To a certain extent
this was affected by the emergency
movement which had to be undertaken
at short notice, but T am glad to inform
the House that the delays on the part
of the trains affected by the emer-
gency movements were generally
cheerfully horne by the railway users
and they did not mind the delays
inherent in such a situation.

Now I will say something about the
financial side. So far as the financial
picture of the Railways is concerned,
hon. Members have given their com-
ments and T would like to place cer-
tain aspects before the House which,
1 hope, will enable the hon. Members
to appreciate this matter about rail-
way finance in a little clearer pers-
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pective. 1 will mention some figures
of the current year, because that will
enable the House to see what is the
picture that emerges as a result of
our performance and actual realisa-
tions. Because, after all, the budget
is based on certain variables and
certain expectations; there can be a
difference of opinion as to the actual
returns or outgoings on the revenue
side, or on the expenditure side res-
pectively. In the current year the
picture is roughly like this: on the
revenue or income side, we have
Rs. 549.6 crores. That is, roughly
Rs. 550 crores is the revenue. Out of
this, the running expenditure, that is,
working expenses, amounts to Rs. 363
crores. Rs, 67 crores is the deprecia-
tion fund. This totals up to Rs 430
crores. Rs. 23 crores being the net
surplus, is the contribution to the
development fund. Now, these Rs. 363
crores are incurred under three or
four main heads. The main item is
expenditure of staff. Next to that are
fuel, and expenditure on maintenance
of rolling stock and track, ete.

More than one hon. Member has
mentioned that the expenditure on
staff is rather on the high side. I have
looked into that aspect, and I find
that this is a superficial reaction. 1If
the House starts examining the varioug
aspects, then it will be convinced that
the proportion of expenditure on this
score is not on the high side. It is
interesting to note that, to a certain
extent, the reactions are mutually
contradictory. Some hon. Members,
who sre connected with the labour
unions, said that, in most places, the
situation is that the Railway Adminis-
tration is facing problems of being
under-staffed. Others say that there
is excessive staff strength. I would
like to assure the House that this is
a matter which is very carefully gone
into; the norms, standards, loads of
work, everything is gone into, and a
decision is taken which, T feel, is
generally quite fair and reasonable.
There is no cause for concern on this
score. For instance, the increase in
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staff that has taken place over the
last several years has to be viewed
in the light of the increase of load on
the railways; we have to see the
matter in that background. In regard
to staff costs it may appear at first
sight that 60 per cent of the total
working expenses on staff is some-
what large. But when it is remember-
ed that the increases in the per capita
cost of staff are largely unavoidable
with progressive improvement in rates
of pay and conditions of service and
welfare and medical facilities for staff,
the real test will be the overall
strength of staff; this strength, in the
period from 31st March, 1956 to 31st
March, 1962, increased only by 14.8
per cent, against 32 per cent increase
in passenger traffic, nearly 40 per-
cent increase in goods foraage and
about 50 per cent increase in ton kilo-
metres. It may interest the House
that the British, French, German,
Canadian und American Railways, in
spite of their higher degree of mecha-
nisation in recent vears have been
incurring expenditure on staff varying
from 55 per cent to 64 per cent of
the total working expenses. It is true
that the staff on those Railways
receive higher remuneration, against
which a smaller number e¢an be
employed due to high degree of
mechanisation. But the overall pro-
portion of cost of staff for a service
like the Railways is more or less of
the same order in different countries.
I do not say that there is no scope
for reduction in any cadre. This is a
matter which is continuously receiv-
ing attention. My hon. friend Shri
Hanumanthaiva who is back in his
seat—I am glad—referred in parti-
cular to 60 per cent increase in
accounts staff in the period....

An Hon. Member: He is not here.

Shri Swaran Singh: I am sorry. But
still, I think, I should mention this.
He referred to an increase in accounts
staff which has to be viewed in the
light of the increase of work because
of the larger volume of goods traffic
carried and the large number of pas-
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sengers that handled as well as the
increasing quantum of expenditure.
We should also remember, Sir, that
on the Railways, with their internal
finance and accounts organisation the
accounting is of a very detailed
character. A very large number of
tickets are sold—I gave the rough
figures. We carry about 150 to 160
crores of passengers a year, and a
large number of wagons are dealt
with; also a number of consignors,
consignees, parcels, the staff, their
provident fund accounts and the like
have to be accounted for. So, it is a
vast accounting work involving
millions of individual financial trans-
actions. Except for few big amounts,
most  transactions involve small
amounts individually but the total
number of entries and transactions is
very large; therefore, the very nature
of work is such that there is increas-
ing accounting work, and that can be
done effectively only by employing
adequate number of staff.

Sir, one hon. Member mentioned—
I think it was today—that he was not
sure what is done to the Depreciation
Fund. That may be the feeling of
some other hon. Members also. Now,
the Depreciation Fund is not a sort
of dead account to which an amount
of Rs. 60 crores or Rs. 70 crores, what-
ever is the amount, is just pumped in.
It is very much live accourt, which
is drawn upon heavily from year to
year. The main expenditure, the main
out-going from the Depreciation
Reserve Fund is on account of track
renewals and other replacements; and
more than one hon, Member expressed
concern about replacement of worn-
out rolling stock—both locomotives,
wagons and coaches—and a number
of other assets.

Shri Naremdra Singh Mahida: The
Depreciation Fund is not adequate.
It should be more.

Shri Swaran Singh: There can be
a difference of opinion, that it is per-
haps not adequate. But this matter
was gone into by the Railway Con-
vention Committee; and according to
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the normg and standards that were
the basis of calculation at that time,
it was considered that what was then
suggested was perhaps something
which the Railway could afford within
their then financial structure. That
is why I have done something this
year to strengthen that and I am
adding another Rs. 10 crores to this
Fund. For instance, during the cur-
rent vyear, the out-going from the
Depreciation Fund is likely to be a
little higher than what we have con-
tributed to the Depreciation Fund
during the current year. So, it is not
a question of my adopting a sort of
greedy money-lender’s attitude of
collecting and storing money. This
money is very actively and very pre-
sently required to meet the essential
requirements of renewals both of track
and rolling stock in the third plan
period and beyond.

Shri Ranga: That is exactly where
the bottle-neck comes. It is not being
utilised for the purpose definitely on
a large-enough scale because the rails
need to be renewed. Your own report
admits that you are not able to do as
much as you wanted to do.

Shri Swaran Singh: Yes, that objec-
tion may be there. But, I thought
that the figure that 1 gave, that the
actual out-going in the current year
is practically of the same order,
answers to a certain extent the objec-
tion which has been raised by the
hon. Member. I can understand his
anxiety that we should set aside more
for the Depreciation Reserve Fund as
compared to this.

Shri Ranga: [t should be utilised
also actively. It is not being utilised
for some reason or other saying that
you are not able to get foreign ex-
change, you are not able to prepare
rails here in this country and lay
them.

That is the difficulty.

8hri Swaran Simgh: I thought I had
made that clear.
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Shri Ranga: Not enough.

Shri Swaran Singh: I am a peasant.
So also is Mr. Ranga. Arithmetic is
not generally a very strong point with
us—peasants. But 1 have said that
the actual out-going from this Fund
in the current year is of the same
order. It is a shade higher than what
I am putting. Therefore, this objec-
tion that it is not being utilised, that
it is being set apart for some far off
future requirements is not correct.
We are anxious that if should be
utilised and I want to assure him, if
any assurance is necessary, that our
intention i te utilize it actively.

Similarly. Sir. the Development
Fund also is drawn uptn and during
the current ycar. tne out-going is of
the same order as the amount that
will actually go in. These are really
items of expenditure in a sense of a
capital nature although the Railways
themselves meet them from revenue
rather than draw upon from the
resources of General Revenues: it is
only by way of presentation and
accounting that these various funds
are mentioned. These amounts first
go into those funds, and then they
are spent for various purposes which
have been held to be legitimate charge
on those funds by the Railway
Convention Committee and as approv-
ed by Parliament. So, these are sums
which are very necessary and essen-
tial; and, therefore, they are being
utilised for the prescribed purposes.

I have to meet one objection, when
Shri Frank Anthony said. “Why should
Government pay something like Rs, 80
crores of money per year to the Gene-
ral Revenues”? There was the coun-
ter opinion expressed by my esteemed
friend, Shri Harish Chandra Mathur,
who thought that 4.5 per cent is not
high enough and that it should be
6 per cent. So, between the two, I
have to take a decision. The Railway
Convention Committee itself went
into it with great care, and they sug-
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gested 4.25 per cent; I have come
before this hon. House requesting that
it should be increased, that is the rate
should be increased from 4.25 per
cent to 4.5 per cent, thus providing
another Rs. 4 crores by way of pay-
ment to Gencral Revenues. Now,
recommendations of the Railway Con-
vention Committee apart, if we look
at the substance of the case, I feel
that it is a wvery strong case for the
Railways to continue to make contri-
bution to the General Revenues. After
all, the community in the country, the
people of this great country of ours
have from their taxes and from the
various loans which they raisc have
invested so much money in the Rail-
ways. And it is in the fitness of things
that the Railways give a return to the
General Revenues on  the capital
investments. It will be highly paro-
chial, from the railway point of view,
to argue that the general tax-payer
should continue to finance the entire
development of the railways and the
railways should not be called upon to
pay even at the normal rate of interest
for borrowing in the country. Where-
from will all that money come then?
If it does not come from the railway
users—as this money is the railway
users’ money which the railways pay
to the general exchequer it will have
to come from the general tax-payer.
The people are the same. If the rail-
way users who are using the Rail-
ways take this responsibility squarely
upon themselves, T think that that is
a better arrangement than the rail-
ways shirking the responsibility of
raising the resources themselves and
depending upon the general tax
structure,

So, 1 feel that whether we look at
the matter from the point of view of
the justice of the case or from the
point of view of previous history and
the approval that has been given to
this arrangement by the Convention
Committee and Parliament, the con-
tribution to the general revenues is a
legitimate charge and the railways
should squarely face it.
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Shri Priya Gupta: May I make one
submission?

Shri Swaran Singh: Is labour con=
versant with finance?

Shri Priya Gupta: [ perfectly agree
with you. But can the Convention
Committee’s report not be placed
before Parliament for dispelling any
wrong impressions that might be
created, before this is included in the
budget in the future?

Shri Swaran Singh: My hon. friend
was not a Member when the last Rail-
way Convention Committee's report
was adopted by the House, it was
considered in very great detail here
and it was approved by Parliament.

Shri Priya Gupta: 1 am not talking
of this one but of the next one.

Shri Swaran Singh: When the next
Convention Committee is appointed,
its report will be placed before the
House for its approval. Even for
altering the contribution to the gene-
ral revenues by gz quarter per cent,
I have come before the House with a
specific demand for vote. So, this is
a subject-matter for discussion by this
House. I submit therefore, that there
was no force in the contention of Shri
Frank Anthony, and it amused me
very much when he said that, in this
particular aspect, he was trying to
advocate my cause. I do not know
why he chose to be so officious as to
advocate the cause of a client who
does not accept that particular
position.

Shri Priva Guopta: I only said that
it should be placed before Parliament
in order to dispel any wrong impres-
sions that might be there in the minds
of hon, Members.

Dr. L. M. Singhvi (Jodhpur): That
is a good turn to you.

Shri Ranga: How could it he a good
turn when the hon, Minister does not
agree with him?
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Shri Swaran Singh: I shall be happy
if this good turn in the feelings perco-
lates a little upwards also....

Shri Priya Gupta: 1 said that I
agreed with the hon. Minister.

Shri Swaran Singh: It is mostly on
ithe front benches, and it should travel
also a little upwards.

Shri Priya Gupta: This is the seat
that has been allotted to us; we have
not taken this seat by ourselves.

Shri Swaran Singh: 1 am very
happy that Shri Priya Gugp.a also for
a change—and a welcome change—
has some good words to say, as he
himself now wants to say that he did.
1 accept them and I am thankful to
him.

One other point was mentioned,
which requires some explanation. It
was mentioned that there had been
increases in freight rates from time
to time. I have tried to look into the
history of the increases, and 1 have
also tried to examine the implications
of this. The House ig no doubt aware
that we had the recommendations of
the Railway Freight Structure Enquiry
Committee early in 1957. They
recommended that the freight rates
should go up by 13 per cent more,
judged at a certain level of costs as
prevailed in the year 1956-57 or 1955-
56; 1 forget what the exact year was,
but it was as far back as those years.
With that report before the Railway
Administration two courses were
open, namely either to push it up by
13 per cent at one stretch or to stag-
ger it. I thought that staggering was
a better course, because it would make
the users more accustomed to these
changes, and staggering was a point
in favour of the user and not a point
in favour of the Administration. I
submit that staggering should have
been welcomed, rather than criticised.

The real point is whether the limit
up to which freight have been taken,
is justified or not. If the House is
satisfied that the upper limit is justi-
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Bed then staggering is not a point
against the Railway Administration
but it is 3 welcome step, so that the
users are not subject to a violent and
sudden increase in their expenses om
transport, but that the increase stag-
gered in steps over some years. There-
fore, it boils down to this, namely,
whether this overall increase is justi-
fied. That does not require much
explanation; although some Members
have said that it may have some
inflationary  terdencies and the like,
on the whole, this has not been very
much criticised. Some increase in the
cost is likely to be there, and it is
inherent in a developing economy.
Whatever little inflationary tenden-
cies might be there, as a result of any
increase in the freight rate, is bound
to be counterbalanced and wiped out
by the rise in production, because the
overall increase that I have imposed
is not much and tke increase is likely
to be only marginal.

In this connection, an hon. Mem-
ber—I think he belonged to the
Swatantra Party—picked up a sent-
ence in the budget speech about the
performance of diesel locomotives
and then tried to build a case asking
wny on this bagis there should be
any increase in the freight rate. If
the hon. Member examines that sen-
tence in my speech again he will find
that this was mentioned in reference
te certain physical performance by
utilising the same quantity of diesel
oil. There is no catch in that. It is
quite obvious, because the total cost
on transport is not the cost of diesel
oil only; it includes the cost of staff,
cost of depreciation on rolling-stock
and other assets and everything com-
bined. It is the sum total of all
these which gives the final cost
figure. What T was venturing to
point out was this. Since the rail-
ways have invested huge sums of
money on track which provides more
or less frictionless traction, and
also considering  the type of
locomotives and the heavy Joads
that they can carry, the railways are
cnabled to carry the same load over
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longer miles by using the same quan-
tity of fuel. That does not mean that,
that will determine also the total cost
on transport. But that is important
for us to remember because the
diesel oil itself is a commodity which
we largely import. So, any cut on
our total import bill, by making the
same quantity of diesel oil move
heavier loads over longer distances
will be a welcome step. That only
shows that the investment which has
already been made in the form of
track and other railway facilities can
be better utilised by  dieselisation.
That was only a matter of some aca-
demic interest, and I thought that
the Members would be interested to
know that, but the House should
remember that our total dieselisation
of the railwayes is yet only fractional.

Shri Kashi Ram Gupta (Gonda):
Whnat was the purpose of comparing
a truck with a locomotive, so far as
the consumption of diese]l oil was
concerned?

€hri Swaran Singh: The truck
moves goods, and the railways also
move goods. I said that the same
quantity of diesel oil, when used in
locomotives, moves ga particular
quantity of goods over a longer dis-
ance as compared to what a truck
can move. So, it is a very fair com-
parison, meaning thereby that, to
move 10 million tons of goods, for
-example, the total quantity of oil that
will be utilised, and, therefore, the
foreign exchange that will be requir-
ed for that purpose, by the railways,
will be much lower than if the same
‘quantity were to be moved by trucks.

Shri Kashi Ram Gupta: There are
other factors also governing the total
cost structure such as the locomotive
cost ete,

Shri Swaran Singh: My hon. friend
is only anticipating me, ang repeat-
ing my arguments. That is what I
am trying to say. It was not my in-
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tention to make a comparison of the
tota] cost that works out on the diffe-
rent mades of transport.

Shri Narendrg Singh Mahida: With
new Refineries that we are having,
would it make difference in the
Western Railways, in parts of Guja-
rat etc, if we use diesel oil also in
locomotives? Diesel oil can be made
use of when the time comes. I am
not talking of today or tomorrow, but
in times to come.

15 hrs.

Shri Swaran Singh: That is a2 good
suggestion. In fact, in all these areas
which are at long distance from our
coalfields, that is, the southern parts
of our country and the western parts
of the country like Maharashtra and
Gujarat where long haulages of coal
are involved, if we could step up our
production of diesel locomotives, as
we are bound to, when our Varanasi
project goes into production and
when our production of diesel oil in-
creases, as it is bound to be, when
the Gujarat refineries go into produc-
tion and other refineries also go into
productign, that will be a step in
the right direction. That is why we
are putting up the Diesel Locomotive
Factory at Varanasi so that we may
be in time to utilise whatever diesel
oil might be available It is precisely
that object we have in view.

Another point was made by Shri
Bhagwat Jha Azad andq by certain
other hon. Members which, I feel,
is a lepitimate point, that we should
start thinking in terms of rationalis-
ing the freight structure, rather than
making ad hoc freight increases. We
are already seized of that problem.
We have done some work, but that
work is not yet sufficiently advanced
to enable ug to rationalise the freight
depending upon the cost of carriage,
ete. Bui, in view of the present im-
mediate necessity of raising more
resources, I adopted a simple rough
and ready methog of putting a flat
surcharge rather than go through the
elaborate process of freight rationa-
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lisation, But, as an objective, I ac-
cept that it is a good objective and
we are trying to work in that direc-
tion. But it wil] be appreciated that
in the short time at our disposal it
was not possible in the present bud-
get to do that, We may be able to
do that at some later stage.

Then, Sir, some hon. Members
were pleased to say that it would
not have been necessary to ask for
these increases if wastages are got
rid of, if economy is effected ang if
loopholes are plugged. So far as their
desire for effecting economy, plug-
ging loopholes and taking steps where
wastages might be eliminated, is
concerned, I am entirely at one with
them. It has been the endeavour of
the Railways always to do all1 this,
with what success the customers can
judge, It appears that they are not
fully satisfied with the Railways’
efforts and suggest that we should
take greater care .n th#t connection.

But I have a feeling that a good
dea] of that argument was based
mostly upon what had appeared in
the Audit Report ang it is a very
obvious thing to pick up when the
Audit Report was recently publish-
ed. In the Audit Report, reference
will naturally be made to such
lapses. There are lapses either in
the finacial disciplire or the like, or
procedures and, therefore, they are
rather easy and obvious arguments to
be picked up for highlighting; but I
would like to place even the Audit
Report in its correct perspective.

Sometime ago, Sir, I gave the
figures with regard to the total re-
wenues. They are of the order of
about Rs. 550 crores in the current
year, Apart from revenues, the total
expenditure is more, because, apart
from running the railways and keep-
ing them in good trim, having outlay
on replacements, renewals and the
like, we are also incurring capital
expanding the railways, building
new bridges, new railway lines and
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the like. So, the tota] expenditure
i much larger than the revenue, The
total expenditure would be of the
order of about Rs. 800 to Rs. 900
crores for the current year. When
the railways are dealing with that
large sum of money by way of ex-
penditure, and the number of trans-
actions that are involved run into
crores, then, we have to see even
lapses in that background. It is not
for me, Sir, to suggest that we should
condone them., We should examine
them with the greatest rigour and
the Parliament, in is wisdom, has
devised a suitable machinery to deal
with this matter. There is the Public
Accounts Committee, 'to which this
Audit Report will go: and the rail-
way administration and the officers
concerned will be put tp rigorous
cross-examination and they will be
calleg upon to explain the lapses.
Afterwards, after the conclusions
emerge from the Public Accounts
Committee’s report, then, we cap form
a judgment whether the lapses are
either of a nominal character, or
procedural character, or substantive
character.

If yvou examine even this Audit
Report in that background, I ven-
ture to think that the performance
is not that bad as is made out, al-
though one should not be com-
placent in this respect and the at-
titude should always be to improve
it still further. But it will be seen
that some of these irregularities are
either of a procedural nature, or in-
clude certain offences, like, for ins-
ance, some criminal offence com-
mitied by some one regarding which
investigation is taking place- and
therefore, until matters are unearth-
ed, it should not be a matter of con-
cern, although the fact that these

offences occur is a matter calling
for examination.

I repeat that I share the concern
expressed by hon. members that
wastage ang extravagance should be
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strictly guarded against, that over-
head costs and fuel expenditure
should be reduced to the minimum
and that it is necessary to plug all
loopholes of losg of revenue through
ticketless travel, loss and breakages
of goods leading to claims, thefts and
pilferages,

As regards compensation claims, it
is some  satisfaction that the net
amount pald has come down from
Rs. 3.7 crores in 1959-60 tp Rs. 3.6
crores in 1960-61 and Rs. 3.3 crores
in 1961-62. In relation to the total
tonnage and the ruling prices at
which compensation claim payments
are made, the index for 1961-62 is
55.7 with 1950-51 as the base year
equal to 100. In fuel consumption
also, the index of consumption
was 100 in 1850-51 base year and it
rose to 160.66 in 1961-62 whereas the
index of performance in gross tonne
kilometres rose from 100 to 175.1.
That is, the performance was ahead
of consumption. But it can be well
appreciateq that if more goods have
to be moved, more fuel would be
consumed. the percentage of perform-
ance is higher than the percentage
of consumption, and that is the test.

I can give similar figures for re-
pairs ang maintenance and other
expenditure which the hon. Mem-
bers can see for themselves in the
Review which has been supplied
with the budget documents.

The progressive reduction in  the
amount of compensation claimg is a
reflection of the effectiveness of the
work done by the Railway Protection
Forece. Shri Trivedi made a sugges-
tion that the Railway Protection
Force is altogether unnecessary and
that the State Police, that is, the
Government Railway Police should
assume all the responsibilities with-
out even payment by the Railways.
I am sure that he has not appreciated
the constitutional position of the State
Police responsibility gor law and
order and in checking ecrime, and
even in regard to those responsibili-
ties, the Railways share the cost,
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whereas the safety of railway pro-
pPerty or property entrusted to Rail-
ways for transport has to be ensured
by the Railways themselves, In
passing, 1 may refer to the very ex-
cellent performance of this Force
during the emergency. In this whole
matter of intensifying the measures
of economy, it is understandable as
I stated that different sections of this
House should take note of the re-
cently published Railway Audit Re-
port, 1963, and the lapses that have
been brought to light in this Report.
I would only say that while hon.
Members can take note of the Audit
Report. it would be premature to
come to any sweeping eonclusions or
assess the degree of lapse in each
case until the pariiamentary com-
mittec responsible for examining the
Report, namely, the Public Accounts
Committee, goes into each case, dis-
cusses it with the Railway Board,
and gives its final findings. In fact,
the Audit Report itself has pointed
out, in fairness that the total amount
of loss of Rs. 96 lakhs indicated in
the concluding para, including loss
due to natural calamities like floods,
cyclones ete, is only 0.11 per cent of
the total capital and revenue ex-
penditure in 1961-62. The Railway
Audit Report has also made compli-
mentary references to the saving of
Rs. 6} crores achieveq by the Danda-
karanya-Bolangir-Kiriburu line engi-
neers in the case of their projects,
through engineering improvements,
and the fact that even including this
saving, the shortfall from the budget
was only 6.8 per cent in 1961-62
against 8.4 per cent in 1959-60 and
114 per cent in 1960-61. T need
hardly explain that audit covers a
fairly wide fleld of transactions all
over the Indian railways. Therefore,
while agreeing that we should view
with all possible strictness any lapse,
we should not be justified in draw-
ing sweeping conclusions from cases
where lapses occur. They have, of
course, to be dealt with strictly and
severely, and that is the policy that
is consistently pursued in this con-
nection.
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So far as ticketless travel is con-
cerned, hon. Members have given
different reasons for it. Some have
ascribed it to socia] causes, the gene-
ral level of integrity of our people;
others have said that the railway
employees are concerned; some have
said that overcrowding is partially
responsible for it. Whatever may be
the reason, I would like to share my
own anxiety on this score with the
House. It is not a happy thing for
any railway administration to carry
passengers without charging any-
thing from them, and if people do
manage to travel without paying,
the worst sufferer is the railway ad-
ministration  itself which loses the
revenue and also gets a bad name.

Shri Narendra Singh Mahida: Can
we not be stricter in this respect?

Shri Balkrishna Wasnik (Gondia):
Does the hon, Minister know that
though passengers pay for their
tickets, they are not issueq the
tickets, and then it is alleged that
they are travelling without tickets?

Shri Swaran Singh: T will be very
sorty if there is any such case. 1
think our people are intelligent and
vigilant enough not to part with
money unless they get the ticket. It
will really be a very strange case
if any such case has happened. Peo-
ple are not that simple that they
will pay the money ang then be con-
tent with the wverbal assurance of
babu that they are free to travel. 1
do not think that anyone will accept
that position. I ean imagine cases
where, for instance, as some hon,
Member said, some of the ticket
checking crew carried some people
or the Railway Protection Force
carried some people. 1 cannot swear
that no such thing has happened. All
the people even in Railwav Police or
Railway Protection Force or in other
railway services are cross-sections of
our whole society—they are either
our brothers or cousins or nephews—
whatever may be the general level
of people.
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What I want to say in this connec-
tion is that thig is s matter which
causes the greatest concern to the
Railway  Administration. We are
tackling it on all fronts, that is,
making the checking more strict,
taking strong action against who are
found guilty of lapses, and so on.
Young officers, who cannot be gene-
rally identified, travel in cognito and
check the lapses of railway employees
unscrupulous employees who might
be carrving passengers without is-
suing the receipts to them, or without
checking if they have got the tickets.
Then very strict and drastic action
is taken in those cases.

Shri Narendra Singh Mahida: What
is the highest penalty?

Pandit J, P. Jyotishi (Sagar): They
are no more our brothers. If they
do wrong things we should not call
them our cousins or nephewes, We
should disown them.

Shri Swaran Singh: I am sorry I
cannot disown them. They are my
countrymen; ang all of them are our
voters.

Shri Hari Vishnu Kamath: That is
the main consideration.

Dr. M. S. Aney: My own experi-
ence is that most of those officers are
charitable at the cost of the railways.

Shri Swaran Singh: May be. This
is a subject on which 1 am prepared
to accept any diagnosis. I am also
prepared to accept and try all the re-
medies suggested. The remedies are:
to tighten our checking arrangements
and to take strong action when lapses
are detected. For instance quite a
few of the railway emplovees, who
have misused their travelling pass
have been dismissed from service. I
know of cases where members of the
checking staff have been dismissed
because they charged a rupce or two
from someone and did not issue the
receipt.
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Above all, we try to tackle the pro-
blem also by appealing to the good
conscience of people. I have written
to several Education Ministers sug-
gesting to them that the help of Prin-
cipals of educational institutions might
be enlisted in the matier of impress-
ing upon students not to indulge in
this sort of thing. I know that, if
any particular class or any particular
areas are mentioned, people become
touchy. Therefore, I hesitate to go
into greater details of the problem
either in the matter of localities or in
that of categories of persons who are
guilty of this lapse. Sometimes it
occurs to me that this is perhaps a
phenomenon of our economic back-
wardness and low standards of living
also. I think in other countries where
people have got money, no one would
generally think of saving a rupee or
eight annas by having a free Railway
trip or the like.

Hon. Members have also expressed
concerp over the thefts of coal. It is
rather unfortunate that the standard
of living in our country is of that type
that people think it worthwhile even
to steal small quantities of coal. If it
is stolen in a big way, one can under-
stand. But stealing a headload or two
only shows the extreme poverty so
much so that people are impelled to
resort to this sort of thing—reasons
which 1 cannot justity but which I
cannot ignore.

Shri Hari Vishnu Kamath: Abysmal
poverty.

Shri Swaran Singh: So while know-
ing all this, we have to perserve in-
to tackling this problem. 1 think that
the fact that the importance of this is
stressed in Parliament and the large
volume of public opinon controlled by
hon, Members of this House belong-
ing to all parties, should in itself go
a long way towards creating in the
minds of the people the realisation
that this line is something anti-social.
We have therefore, to tackle the
mater from all points of view.

PHALGUNA 15, 1884 (SAKA) Budget—General 2524

Discussion

There has been some improvement.
For instance, detection itself has yield-
ed better results. Realisation of larg-
er amounts may reflect better work
on the part of the ticket checkers, or
higher percentage of ticketless travel.
But the indications are that it is due
to the more active and intensive work
of the checking staff that they have
been able {o effect larger realisations.
Various suggestions have been made
in that connection, and I would like
to assure the House that they wil] all
be passed on to the railways who, I
hope will derive the maximum bene-
fit from them.

'My esteemed friend Shri D. C.
Sharma said that we should forget
that railways are a public utility ser-
vice and we should squarely declare
that the Railway is a purely com-
mercia] organisation. I tried vwvery
carefully to understand the implica-
tion of this, but I must confess that [
did not get much light. You cannot
run away from the fact that it is a
public utility service, that is its en-
tire basis. It is for that reason that,
irrespective of the cost of transport
and the intensity of traffic, we are try-
ing to maintain uniform fares and
rates all over the country. That some=
times throws up the question that the
Southern Railway is losing a little,
or that the Northeastern or Northeast
Frontier Railway is losing, while the
other railways are showing  better
financia] results. The obvious temp-
tation cap be to take a purely com-
mercial view, and to even out, by
varying rates and fares, these differ-
encegs which are inherent in the geo-
graphical position ang the pattern of
traffic. 1 think it will be a retro-
grade step to declare the Railway a
non-utility service and take a purely
commercial view.

There is also no contradiction bet-
ween the two roles. We have been
trying to work with a certain measure
of synthesis, and I think we have
succecded in that. We run Railways
as a commercia] organisation in the
sense that we make the normal pro-
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vision for depreciation, for develop-
ment, we make provision for contri-
bution to the general revenues, as that
is a concomitant of a commercial orga-
nisation that it should pay some re-
turn on what is invested. Then we
raise the revenue from goods and
passenger {ratlic  depending  more
or less on thig basis that all these re-
quirements are pothing but sound
financial criteria which any commer-
cia] organisation should adopt. This
ig a =sort of svnthesis on which we are
working and which I think is the cor-
rect approach. If a purcly commer-
cial approach is taken, many railways
may perhaps have to be uprooted,
which 1 think will not be liked by a
large number of railway users. In
fact, many demands are made on the
floor of the House from hon. Members
belonging to different parts of the
country, for more developmental rail-
ways, which is nothing but highlight-
ing the utility aspect of the organisa-
tion. The hon. Member can ignore
the general feeling among the Mem-
bers of the House, but Government
cannot, We have to be influenced by
the over-all consideration, and have
tn adopt an attitude of utility service
being run on commercial considera-
tions, trying to even out the hardships
to users ag best as we can, and also
trying to bring in financial stability
and financial discipline.

More than one hon. Member has
~mentioned about metre gauge and
broad gauge, and I think that some
explanation is due from me. Some
hon. Members went as far as to dec-
lare that any new line that we build
must be broad gauge. And then,
Shri Hanumanthaiah, in his magna-
nimity, he himsel? being highly ima-
ginative, said that Ministers should
bring imagination to bear and deal
with these problems in a big and
imaginative way. With all the ima-
gination ang magnanimity that a pub-
lic man may bring to the discharge of
his responsibilities, we cannot run
away from the hard facts of airth-
metic and finance. They are also equal-
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ly important. If I may say so, they
are the important things upon which
we have to base our calculation.

The total route mileage of our rail-
way system is about 34,000 or 35,000.

Dr. K. L. Rao (Vijayawada): 36,000.

Shrj Swaran Singh: Thirtysix thou-
sand js the correst figure. Our engin-
eer colleague is there to remind us
always of arithmetic. We have got
about 16,000 miles of metre gauge. [
tried to make some rough calculation.
If my imagination takes grip of me
and if I decide tomorrow that all this
should be converted into brond gauge,
what will be the money I will ask this
House to vole? 1 tried to make some
calculations.

Shri Ranga: They wanied the pro-
cess to be accelerated.

Shri Swaran Singh: Assuming the
average cost to be Rs. 6'5 lakhs per
mile for conversion of metre gauge
to broad gauge, which is not an ex-
cessive amount by any standards, the
total cost for 16,400 miles will oe
Rs. 1,066 crores.

An Hon. Member: Not much.

Shri Swaran Singh: My friend says
not much.

Shri Basappa: You can have a
phased programme.

An Hon. Member: Give us concrete
points.

Shri Swaran Singh: I thought figures
were concrete points.

So far ag the rolling stock expendi- |
ture on thig is concerned, because you
must remember that every locomotive,
every wagon and every coach on the
metre gauge will have to be replaced,
we will require at least another
Rs. 360 crores. And if we take the
narrow gauge also in our lap, then
another Rs. 263 crores. So, this means
a total of Rs. 1,500 crores. This is
'much larger than the total Railway
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programme in the Plan  provision,
apart from other thingg like disloca-
tion to traffic etc. This is the size of
the problem.

It has been suggested that people do
not expect that thig should be done
all at one stroke. We can have a
phaseq programme. Depending on
the traffic requirements of any parti-
cular area, weg have undertaken either
the conversion from metre gauge into
broad gauge or even provision of ad-
ditional broad gauge. We must re-
member that jt is the requirement of
traffic in any particular region that
should be the criterion. It should not
be a sort of positive decision that we
shoulg convert everything into broad
gauge and then try to look round for
the resources. It should be the other
way round. Where the requirements
justify it and where we cannot carry
the {raffic by the existing facilities of
metre gauge, by all means have either
another metre gauge or another broad
gauge line or convert it. Also, this
suggestion that any new line should
always be broad gauge is not practi-
cal for the obvious reason that that
will introduce a large number of
transhipment points.

Take the concrete example of
Hasan-Mangalore which is going to
be a metre gauge line. This is pri-
marily an iron ore line, to load iron
ore from the mines and take it to
Mangalore Port for export. All those
iron ore mines themselves are being
served by the metre gauge system.
So, it the new line ig broad gauge,
that means at Hasan 1 should have a
large transhipment point which brings
in all metre gauge wagons, and there
1 undertake double handling and take
the wagons further. The House will
appreciate that this will not be a cor-
tect objective, unless, of course, you
convert your route right up to the ore
mine alse into broad gauge. So, we
have to take a decision which is the
best in the circumstances. The new
railway line between Hasan and
Mangalore is so planned that the cul-
verts, bridgeg and the clearances are
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such that, when it is to be converted
into a broad gauge, these facilities
wi]] be available, when gufficient tra-
ffic has developed there, it can be done.
There is another fallacy which can

grip us—that a metre gauge is always

uneconomic ang that, by a simple pro-
cesg of converting it into broad-gauge
it can become remunerative. It is not
that simple. The remunerative chara-
cter will even after such conversion
depend upon the intensity of the traffic
and a number of other factors. The
arising of trafic makes a line more
or less, remunerative. Hon. Members
who belong to the metre-gauge areas
should at any rate have this satisfac-
tion that no higher rates and fare are
chargeq to them merely because it
happens to be slightly costlier. That
is where the utility angle which T re-
ferred to comesg in. We have provid-
ed the service to al] the people and
whatever dosses are incurred there
are borne by the broad-gauge.

An Hon, Member: What about the
narrow-gauge?

Shri Swaran Singh: I am coming te
that. The narrow-gauge system is
a historical heritage. We have a total
of 2486 miles. Of thiz about 227 miles
are hill railways, necessarily to be
retained like that. The South-eastern
railway has another 626 miles in the
Satpura range, and thig had previous-
ly been proposed to be retained on
account of the difficult terrain. In the
less difficult areag it is true that de-
pending upon the availability of re-
sources and of traffic the case for
doing away with narrow-gauge lines
is strong. These are the various
points which have to be kept in view
while taking a decision of that nature.
I hope the House will appreciate this
background while assessing the cur-
rent railway programme.

Shri Hem Raj: What about improv-
ing the narrow-gauge services?

Shri Swaran Singh: T agree....
(Interruptions.) That is Why we are
planning to provide diesel ]ocamoti_*_vﬂ
for the short run. At any rate there
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[Shri Swaran Singh]

should be that relief
richly deserve.

which they

Dr. M. S. Aney; Will vou restore the
dismantled narrow-gauge line from
Darwha......?

Shri Swaran Singh; We are talking
about conversion and not of restora-
tion, If restoration is justified on
merits, it can be considered but that
is a different subject. I cannot really
off-hand say anything. If the hon.
Member acquaints me with details of
the problem, I will look into it He is
an esteemed colleague and I cannot
really reply casually to what he says.

Shri Narendra Singh Mahida: Which
railway zone has the largest narrow-
gauge line?

Shri Swaran Singh: The highest per-
centage of metre gauge would be
Assam north-east frontiers...(Inter-
ruptions.)

An Hon. Member: Western Railway.

Shri Swaran Singh: 1 think that
you wanted that reply.

There are wvarious inconveniences
and certain local matters such as the
provision of bogey from this place to
that place. All I can now say is that
many of these appear to be good sug-
gestions. We will examine them and
we will pass on the other points
about certain other inconveniences to
the Railways. The Railways will
certainly be benefited by the sugges-
tions which will help them to im-
prove the service to a large extent.

Before I finish, I would refer to two
aspects. [ think the hon. Member
from Goa said that the actual expen-
diture on research was less but the
expenditure on staff for research is
large. I did not want to intervene
then. Research activity is essentially
of that type where the expenditure on
staff ig bound to be high because it is
not a production unit where they pro-
ducg material. They experiment and
the material consumed does not bear
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any proportion to the amount that is
to be spent on the research workers,
engineers, technicians, etc. Most of
the equipment upon which they per-
form rescarch. be it the signalg or
locomotives to test behaviour or metalg
to test behaviour, are supplied by the
railways themselves or by the manu-
facturing units. They send samples
and the like. Some tests are done
and, the Research unit arrives at cer-
tain conclusions. This is a normal
pattern which we should encourage.
Research organisationg are not pro-
duction units where performance is to
be judged in terms of money. Some-
times it is years and years before any
tangible rsult comes. The research
organisation on the whole hag done
good work. For instance the Suri
transmission is an invention of which
any country can be proud.

1 have no intention now top go into
individual staff matters. But more
than one hon. Member referred to the
increase in house rent. It is true
that the railway employees had been
enjoying certain concessions in the
matter of house rent. The Pay Com-
mission went into that matter and
made certain recommendations about
the additiona) pay, allowances, etc.
They also said that railway employees
should fall in line with the other Cen-
tra] Government employees and rent
should be chargeable from them on
the same basis as other Central Gov-
ernmment employees. We gave vwvery
carefu] consideration to this matter,
and we thought that it will not be
fair not to accept this recommenda-
tion. Even then there are certain
ceilings. An employee, say, getting
Rs. 150 is liable to pay only a certain
percentage of hig emoluments as there
is a ceiling so the actual effect of the
increase is limited. I know that there
is some feeling on that score. Even
with al] the desire to look to their
viewpoint. . ..

Shri Priya Gupta: House rent has
been doubled.
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8hri Swaran Singh: I do not find
jurtification strong enough to enable
me to differ from the recommendations
of the Pay Commission. When I have
to look to the staff, I have also to look
to the genera] tax payer and the rail-
way user, and ] thought that when an
impartial body, namely, the Pay Com-
mission in this case, hag gone into
matters with care, it will be safe to
accept their recommendations. It is
not an administrative decision but
acceptance of the recommendations of
a neutral body. That is my case with
regard to it.

Shrimati Yashoda Reddy (Kurnpol):
The hon. Minister has forgotten to
give hizg opinion about an important
matter, namely, creating smaller and
a greater number of zones for the
better and more efficient running of
the railways. What ig his opinion on
this matter®

Shri Swaran Singh: I am sorry for
this lapse on my part and I must say
a few words about this matter. So
far as the reorganisation of the zones
is concerned, T feel that efficiency and
performance should be the main cri-
teria. As the pattern of traffie in
the country jsg changing and as cer-
tain zones do appear to be overstrain-
ed by virtug of the larger volume of
traffic performance that they are
doing now, there is a case for having
a look at the overall reorganisation
problem. 1 have had some hesita-
tion in this respect because I thought
that any reorganisation undertaken at
a time when we are faced with the
present emergency would result in a
certain unsettling effect upon the en-
tire organisation including the work-
ers, because those hon. Members who
are connected with the railway unions
know that it is a very tedious task,
in this reorganisation tp fix the senio-
rity of the various members of the
staff, their transfers and so on. A
number of other problems are alsp in-
volved, which too have an unsettling
offect upon the minds of all concern-
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ed. So, my mind on this issue is
oPen ang it is my intention to examine
this with care, depending upon the
efficiency point of view and also the
performance point of view. I will not
hesitate tp create a fresh zone, or fresh
zoneg if the situation so warrants.

Shrimati Yashoda Reddy: Thank
you.

Shri Narendrasingh Mahida: I want
to know, firstly, whrther the railways
contemplate, in their rescarch work,
to reduce the noise in the railways;
and secondly, whether the railways
propose to have a service like the
Indian Railway Service, just as there
is the IAS and the IPS.

Shri Swaran Singh: There are two
types of noises; one is the noise at the
platforms and the other is the noise
in running. [ presume that the hon.
Member is thinking of the noise in
running. I think that is a matter
which is engaging the attention of the
railways. At any rate, now that the
hon. Member hag mentioned this,
Railways will naturally pay special
attention to this aspect.

DEMANDS FOR GRANTS
(RAILWAYS)*

Mr. Speaker: The House will now
take up discussion and voting on the
Demandg for Grants in respect of the
Budget (Railways) for 1963-64 for
which 11 hours have been allotted.
We have drawn already some time out
of that 11 hours. I would like to take
the sense of the House as to how these
11 hours should be distributed among
the different demands. Hon. Members
concentrate mostly on Demang No. 1,
though there are many cut motions on
other demands as well. We might
have seven hours for Demand No. 1
and four hours for the remaining de-
mands. Does the House agree?

Shri Sham Lal Baraf (Jammu and
Kashmir): Yes.

Some Hon, Members: Yes.

*Moved with the recommendation of the President.
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Mr, Speaker; So, we will have
seven hours for Demand No. 1 and four
hours for the other demands. Hon.
Members desirous of moving their
cut motions to Demand No.'1 may
send slips to the Table within 15 minu-
tes indicating which of the cut mot-
ions they woulg like to move.

DEmanp No. 1—RaLway Boarp
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,07,70,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1964 in respect of Rail-
way Board."

Dr. L. M. Singhvi (Jodhpur): Some
of us certainly feel that the alloca-
tion of seven hours out of 11 hours
for the discussion of Demand No. 1
is excessive. I think we must have a
balanced discussion on all the de-
mands. After all the other demands
are equally important.

Mr. Speaker: I have no objection.
Then, would six hours for Demand
No. 1 and five hours for the rest be
all right?

Dr, L. M, Singhvi: That would be
somewhat better.

Mr. Speaker: Last time, it was eight
and three. Therefore, 1 suggested
seven and four. Now, does any hon.
Member wish to speak? Yes, Shri
P. G. Sen.

Shri P. G. Sen (Purnea): There is no
doubt that the railways deserve con-
gratulation from us on their tiding
over a period of crisis, especially so,
in so far as the Northeast Frontier
Railway is concerned, because of the
bulk of the work that that railway
has had to shoulder.

Much has been said in the House
about broad-7auging the metre gauge
and the narrow gauge lines. I want
to draw the attention of the Railway
Boerd and also the Railway Minister
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to one aspect There is a metre
gauge line running from Katihar to
Barauni, It is a line which extends
most probably to 112 miles. There is
a broad gauge line on both sides of
it. That is, there are other lines on
either side of this line from Katihar
to Barauni which are broad-gauged.
So, if these 112 miles of metre gauge
are broad-gauged, then  through
trains can go towards Assam and
North Bengal very easily, Much has
been said about this line in the pre-
vious sittings of the House while the
railway budget was under discussion
and while the Ganga bridge at
Mokameh—Rajendra Pul—was under
construction. Had this broad gauge
line been laid then, or at lrast before
we had this erisis, I think much of our
difficulties would have been removed.
As the Minister said, T do not think
this will be very unremunerative, be-
cause the congestion is such that more
trains are required to be run there

Then, I would like to point out that
travelling by railways towards Assam
side has become rather difficult
because of the unprecedented move-
ment of the defence department and
their personnel. The public are fac-
ing real difficulties because of this
movement. The other day, while I
was going to my constituency, I found
at Buraunj that the Assam Mail was
so packed and so many passengers
were stinding on the platform that
they had no accommodation in the
train. I think 80 per cent of the ac-
commodation was occupied by the
defence department. ‘The others
could not say anything. My sugges-
tion is that there must be some other
train to relieve this congestion in the
Assam Mail which was formerly
known as the Kamrup Express. My
suggestion is that the Kanpur Express
which touches Barauni should be ex-
ternded to Katihar which it was doing
previously. If that is extended, the
congestion in the Assam Mail, which
starts from Barauni at about 10.35
hours, and much of the overcrowding
in it may be removed.
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1 would like to say one more thing.
We are Just thinking that the rail-
ways will take up the Farakka Bridge
project immediately, but so far as we
can recollect, until the barrage is con-
structed the work on the bridge is
not going to be undertaken. If it be
so, I think no time lapse should be
allowed in between because the con-
struction of the bridge is of the utmost
importance, and the bridges on the
Ganges at Sakrigali Ghat and Mani-
hari Ghat should be taken up in the
meantime if there is enough of time
to complete the barrage. If these
bridges are constructed, I think much
of the congestion will be removed be-
cause North Bengal and Assam will
be connected by Sakrigali Ghat and
Manihari Ghat Bridge.

There are two trains for Dhanbad.
The Kalka Mail goes to Dhanbad and
there is another Coalfield Express.
The Coalfield Express starts from
Dhanbad at about 530 hours and the
Kalka Mail also reaches Dhanbad at
545 hrs. 530 is too early an hour.
Those who want to catch early train,
they can go by the Kalka Mail. The
Coalfield Express should start a bit
later at 7 or 8, so that the people can
start comfortably.

I want to say something about the
workshop at Lillooah and Kanchra-
para.  The mistries and chargehands
there are working very efficiently.
Previously there were only two cate-
gories—mistries and chargemen. Now
the mistries have been classified as
skilled, unskilled, semi-skilled, high-
skilled, mistry, instructor and so on.
The nature of work in the two cate-
Eories mistry or chargehand Gr. and
chargeman C is the same, So, these

two categories should be made into
one.

Then, the avenue of promotion for
these mistries has been reduced to 20
per cent and 80 per cent are being
1_'ecruited from outside. Prior to 1956,
in chargeman grade A there were 4
posts, in grade B 6 posts and in grade
C 88 posts—altogether 96 posts.
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After 1956, the numbers are, charge-
man grade A 28 posts, grade B 33
posts and grade C 35 posts. When
this 20 per cent promotion is taken
into calculation, only 7 per cent of
the mistries get chance for promotion.
The nature of the work is the samae
and even when they are due for pro-
motion, they are not being promoted,
because the avenues are all blocked.
This is a great injustice, becausc the
mistries are the people who are ac-
tually working on the wheels and they
are working marvelously. So they
should be given promotion,

Ag regards the amenities and facili-
ties allowed to them, they should be
on a par with the , Jamalpur work-
shop mistries. As it is, the grades
here and there are different. Another
grievance of these mistries is that
whatever facilities are being allowed
to them by the Railway Board, they
are not being implemented. The Rail-
way Board vide Letter No. E(S)1-59
(PC)|35 dated 28-3-1960 have categori-
cally stated that the mistries should be
classified as supervisory staff and given
facilities enjoyed by other supervisory
staff as chargeman, assistant foreman,
foreman, etc, These instructions are
not being properly carried out and im-
plemented. In the signal and tele-
communication department also, they
are designated as chargehand. Tha
creation of so many categories has
complicated the matter.

These are the grievances and the
Railway Ministry should look into
them, because the mistries are the
actual workers and the time has come
when we should consider the case of
Peter, the fisherman more than Peter,
the lawyer We are progressively
working for a socialist State and much
will depend upon the work of these
people. I think they are right per-
sons in the right places. During the
emergency, they have been working
very nicely. There is no doubt about
that. I think their grievances should
be removed and also casual leave and
overtime etc. should be properly cal-
culated and paid to them.
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St et oW oA (wEAT) : wer
#EYeT, ATATOTIAT T 2@ Fvar § fE
T AN FAAAT FT T F@ § ITHY
& T g §, feg ufx 397 98 1w
e F1 AT F T IERT @W TR
T G &wAT & | 9% FAvH dfEww ¥
{4 FAOT §IAT g9 a9 & aoe H
wEA: # fea=mar m@r &, WYT 7 "9
s & f ga & o e oA A R
Tag aga aur fgm AT § | afs gaa
|ATAT AT AV AR Zom e aF ard
W A KAY AAC WA & A8 T
MNT AR & F1o7 & fee) § 1 Tf2
9 W2 W1T F1 F9 & fzg7 iy WX
Fardl mfgar agrd: o7 A freem @)
7 7w fB7 92 I g7 T9e & [ifs
IaF1 @91 73 Iy o fogey gaR ag
¥ ot ofiz e w9 A q g IE
fag gt ta WA W AT a7
Fed & v e Ay w7 gET sy
T &Y IFaT | gEET wq qg e
€ fF gt I AT wErem A
AT @K 1% I8 awmA "0 & fe
Mg 412 ¥ A1 gHeA| g 2 ag
‘araw g 1 # faaga e fE aw g
F) WIHEA, TTA Al ¢ AT TH WIHEA |
&1 ArRzAY 7T AT Anfeg afer saal
Freaa ¥ qreT a7 wrfgn a1 fe i
@FT g1 g ¥

77 wraeAY g1 g oY gw A1 7@
2aa #1 faaan & fe o Gfawe 3w §
I # nawdw aa sraedy ¥ sarar g )
S N ATHEA § A TIF AR
uE A TTAE 31 a0 & | g A H
A qAET ¥ A § ag oY §29
& wIRA AE W § 1 WY qfEe
2fes & gy anfa i & 9 fwe ous
1o} § gH AT grm 917 & awaay
gfFsn e T a9 @ ¢ w@aw
IuF °1q IEF1 qraoey oqrfad AEr
fenr Srar 97 g% T fWd w1 g
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areafas g Agl fagw gwar | fogei
AT & & waw & g7 91 fF A g
BT FHIT & ag fra) f amaf &
srfa § wYT owH agd oyt @1y @
¢ fr fofer, Wy st Qe ga at &
s &1 aiveg 7 gy At & Ty
fraza #€m f& @ @1t ¥ aga g9
grad 91T FTY FY wraegwqr &

W "W g A AT g e R
9T 9t 7 wES &1 HeaT zfew g
IO g1 WA # I 9T 9
¢ IfFT 1 @) g7 F1 ¢ 9w WA
M & 719 & &% 5 N
wafa & 3z 7@ P sfeg, w1 oo
T JI|F 1T QT QAT T3
&Y & 37 gt FT a9 $F ALY AT
wrfeq 1| % 77 ewmAar g fa ww o ¥
FTH § AT ZfF o & AF Lo Frudy
g wydl &1 1T § 71T IEFT g=|
F170 77 & fF 97 ) A §3F T
F1 AT TN} & qY TR TH FTAAT 9T
QAT FTET & AT HEE 199 1 §1Y
|G A AR g

30 & o et aw weA § e o
w57 74 71, § 78 ey % fF oy
arafr @i @Y T 2 fr o Bz @ 9
g YR A1 §F AT 4 | TAR
79T gt & gmar AFT 5w A &
qr G § FAT & WY FAAT 9r9) faen
T @ 1 T Uw AT AT T
ag ) AT 31 9F §F & AT 9
s e e oA e AR
AT A W) THT ) F 70 9 wfg]
S T F a8 TAY WA ST | T
FHIT N WG 2T 9T G agrd
IHET A4 7 ¢ o feaediw 3faw
ar & g g1 afea N ww frredw
gfawr F a1 ¥ agA £ mh fram
W) § A qATAE) I & | WAT W
§F qTd BT TN AT FF 2 q7 qvad
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fiF 2o Ao ot TAWATY 7, 37 &
feafl ) T A odl g E fw
fewel & AT 9T WA AA) F AT
Tag ardY & a1 AT FF FTOUF ¥ A
2 1 a7 fege 56T X q1ai F fAg
Y 7T 37 & A Ay qi fewe
ART FW 3T o Ao I IFF
A §, 39 ¥ ATHAYT & 77 0 & fE
ar ar Y7 ¥ 10w foez A€ & ard
a1 fwa: faftt ST T e & =T
AT 3T 97 43 W7 T L1 1 | wfEwT
TET ¥ I F5gT 707 fewz & W
arar feqr 7 & ag I 0wy ¥
g WA & 1 A7 AT { 5g 2w Iwav
% & 3 % faaa of; a1g rn €, odem
/I E ST ¥ 97 ¥ foadEre 2T fax
- wifz F0IT I9IF FAT F T oz
FIFTE | FAR AT IFIA ATATE ?
T OF AL T AT A AT qgATAA
are § ML QF & g F7 719 fadam
T@ar ¢ 1 gfaw a7 393 aef
frd w3 & AT AT & fyenr w
A7 § | 7T AT A gfew At #
T feFz & fag a3y & a1 gfem
T 99 ¥ fog gaw da1 & AN
gferer aver afz 3w gfaat w1 Ao
FH FL 3T 96T 1 W1 @ gfew
rat & foaq aaw BT o 931 F
Z 1 wfag Y41 97 T § 8YT qear
qAqqT T@AT & 1 g AT &7 g
adr 1 aFar § w7 AHT T A TS
& a3 WIT § geafeqa 7 ree g9
SFX F TF Q7 ¥ 87T 2% {1
qfF OF T@ ¥ T FIT FL A
fs Faer g7 arT ' frradr w2
oF F7l F1 @7 AT F 0F7 TF AfE
AT 793 Frsdad w1 7dw fovz &
W ¥ A A § A feFeda ga=
FT Gar g7 F ¥ F T AT A7 fAasy
T 93 g g |
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18 hre

OF @ & W9 F @A /I
g | Wad @ gfaad W)
THAET g BT 2T § oAar Hy 4 &
gaT fra wae ¥ faadaadz o
ol fFg 9F ¥ OF I A0 A9 &
AT Al § AT sqage F6@T |
TAET argd & QI AT R AT
qrEaT g | Fardt s qF @A g 1 1y
AT WY 9T § | @1 & miew deA
T3 AT T AT § | TG FT ETE gAAT
HITETG FG@T § AR AT FoHT FE
faFmaT B et § AT T T F A
e T § I8 Fed ¢ 5 AET 7T A
# ? qg A4 WI AW g, 77 TOQ
g AT | OF T AET & W A
¢ aq fardt & A ag aidrpg =
T2 I IE A W g I aF W A
g9% 9@ § AT A @A & AW
g FT ETH WHT Irg AG @A |
W I9 &% § qg Fer awar g
7g T AT g1 7T W@ § a1 98 9
2¥ g fF @mga gw &1 agT A1 migal
¥ 91 g g ¥ L) 9«
ESEEETEIC I AE R FEE AL
a1 F1€ T AT ATt G 2 T ¥ AY
H AaTAT g 1 99 A fHear 2 e
ary gard fof” &% §wa g & oA
oar 2 T wify g @ § R oA
4 W & A g, S8 fea 2 g
AN Wy ¥ wx ¥ A1 FF IAN
T TIFFAFC A gETga 2 |

g faadaade &1 wwer &
oY ¥ 9F w8 5 74T § wgwE,
QAT ATES # AT 4T | qET 9T PO F@T
fie @1 &7 AT AT & fawa 2 7
w4 a4 g KAy fFaa 7 v g
TR § | T ITFT aad TE K gAY
FI qEATAT AT A1 A FgA A0 fF
g mE F yrgT A wC AT @A AL
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[ Fafy T 7]
39 77 AT & T v Al
T3 %31 5 & 0 F7 7% §, gWTL
qre ATATT &Y AET & 1 & A e«
g€ 2 | 9T 7gMA, A WA F qTHIA gH
TqeATE BN qF SAMGT AT HaAA | A
Fea1 g & fF eqadig F A A 3w ace
¥ AMTEE AT G I9 gy a1 A
AT, CH @ T T W W &
fedt a7 grg v g a1 fa=<r @
I4FT ATF I gFAT g, d AAAE
fow ot Arrrafea @ & o

sAfan ®F F1 A T FAA 2,
T3 AT W2 7§19 ¢, § F°g 7
g W17 39% fqm g7 @m fFar sy 1%
g4 & fag fs 37 # A1 ag7 @
FI TIHFAT AR T AT AT AHT A
TR A FAM A F T ITH
a3 A7 AE T /A ¢ | § AHAAwT§
fF ag s AT FIgE =T AT
HEEg F WA F 47 9f aqifE I
AT5q g gr77 a1 | wa fraga g fE
I7F AT § F% BF F7 Tfgw |
T gATE " o A gmae oy
F1 AT HzET W a F A faw
AT IAFT AL AT IR AIAT &1 qfEEA
Z1 wrem | gAfET 3T SRS § g
T X gATHRG & AW AT I
T F1 22T 7 N7 KA T
F qEAIIEAT £

F7OUA FT AT ATHSAT & IH F AL
ToaroFE A 7 WS F FOE ¥
e ¥ A1 & 7g g A g 5 W Az
a1 frgz werged foma 5 aa fraa
AT Y TAr ¥ W A A AT IAHRT
ZE{T A9\ F7 A9 £ qgav 4z grm fE
Tg ATTET AER TAA AT FIA |
{rargs ¥ faar smw av @3 sArEr
=gl Znn afread @F fF AT 3w
FTAA T |
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o

3G A9 W # & TF wed
F ATHAT g8 et Aaga F7 aqara
§ | WA ¥ argY W & |WE A
§ @ T 4z gew 2 fr 0w an az
AN @3 F § AifF oper andt 7 G
Fa F A T 2 97 A 90 F R
g1 gfew a Ivw fww = § A7
ITH 1 I 7 fremr TEm wAw
qear # 1 78 TERET 71 77 faedt Tow
w2 9% fragge Al a@ agm e
TEdY § A F§ THRT FIC g AG AW
2 TAE W T e g ¥

wq § g T A9 A R A
HY FF F7 F | AT § HIAYL HY AE
T q1ET qA & fam & fagdAt 3w
w1 fa® foar qr ateaa & fam g9+
T gAY AT | I ATHTHI AT | TAF HHT
7z & % ag gy oaA gov &, A9 AOR
¥ gan & /17 IAFT gavT A3 faa
aife g7 a1 fafss= & s wx
#T a7 R AT T A A F9TE AW

A=LFT AT AT (AT & A
agl ATa o AT AEHEE A qgA A
T AEEET &1 HA9T § A1 A
Y7 g T76 Gy § AT A4 1395
arEar wae wfz afqw 7argt % I3M
o TF Mg F FHA TR T AN A
gfaar guit | 57 qrrr 7 T qw
AT &1 ATH GWIT 98T <G ®T AT AT
ZNT | T & "THEAT oft i g
R FT T {1 fammmy

FET AF FAST AT THT A T
¥ IFF AL F) grEw @A AqAT
N7 AT TG TOF A IFFY A3 A
7% TEAT & | TAAU g3 AT IEET grea
AT AT a7 IART {200 § q@@=
oy o9T | FEH E Y 92T Fo fYo
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raa & o gamy T @A 20 I
ardy FfFT T @

FEl OF TAF ATEA a7 FarT 2 K
7z fAaza w=m fF frardr g s &
fo zaw ArgT i Y =rfam #ai
fs wz fTardy 3100 Fré 09 o= 97
# st o7 araifeat Fy wvETmT g
TqTET FAT & 0 war 97 qsH A7 EfEF
@ & zefan s=w Amg wear aga
®TGEHE AT |

fareft & Fazadz o1 Yaar MEA
2 TIF FH H T TEMA A% QT 37
wifgu fora® =1 07 B amar & =
A 7 gfaar g

9= H g4 42 F7T 2 fr nF mw
77 fravdt oY7 wrera & v sl g
Tga HrawE B WifE A7 qgT Aw
THAT & AT II7 ATF AT KL AGT 2
faad a9 77y == 9%\ gafaq g
F a7 g 37 frardt § weaw & 979
o @w F1 qgi § afew frarEt wr
g | 37 fA0 &7 52 I B FA-
frasat d sgrar i qaagaga &
ATq g wEAr o3 3 fw fray oF
q IR FE A A4 A W g
gfaT gy A8 o v 3y ver & | F WA
#gien ¥ fagay s=m fa 39 97 F
= owe & Ot gaas &
FC WA FqTH dqr § fF owwd "qa
T & fom amy faar

Dr. M. S Amey (Nagpur): Sir, I
only want to take a little time of the
House to bring certain points to the
notice of the Railway Board.

Mr, Speaker: Ordinarily, on De-
mands for Grants, the speeches are
confined to 10 minutes because only
local grievances are to be expressed
and, in any case, they should not
exceed 15 minutes.
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Dr. M. 5. Aney: Though we nave
taken up Demand No. 1, I hope dis-
cussion on other matters ig also
allowed, Anyway, I will not take
much time. I am glad that the Rail-
way Minister, while winding up the
debate, made some observations with
regard to the zonal system and said
that he is amenable, his mind is open
and he is willing to consider the
matter of having more zones. I
think that is a neeessity. The pre-
sent zonal system though the autho-
rities responsible have worked con-
scientiously, has not been able to do
sufficient justice to the work which
the zones are expected to do. It ig
in that context that I want to make
another suggestion. In making this
arrangement for new zones they
should have some guiding principles.
I find that certain people are making
suggestions the result of which will
be to see that every linguistic State
which has been created gets a zone of
its own. That is the idea underlying
their suggestion. I want the Rail-
way Board to be cautious in this
matter, instead of giving false hopes
to those people who are advocating
thigs principle of a separate zone for
each linguistic State, because that will
result not in consolidation but in
creating disunity among the people.
The linguistic principle as the basis
for creation of more =zones should
never be in the contemplation of the
Railway Board.

Then I come to another subject
about which a very important state-
ment has been made by the Railway
Minister in the concluding part of his
speech, and that is the policy of the
Government on narrow gauge lines,
He thought it fit to say that the sys-
tem deserves to be preserved and
further expanded. When [ put
certain questions to him, he brought
it to my notice that I was talking of
opening a new line while he was
talking only of conversion. My point
is that T was asking him only to open
a dismantled line, and how that dis-
mantlement came about I will explair
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in a few minutes. When the second
world war broke out Government
were in very great need of some rail-
way material for the sake of opening
new lines to carry on their military
manoeuvres elsewhere outside India.
With that purpose in view they
thought of dismantling narrow gauge
lines first and ten or twelve lines

were selected by them. When I ask-

ed a question 1 was told then
that there were many lines and one
of them was the narrow gauge line
from Darwha to Pusad which is a
section of the main narrow  gauge
line from Murtijapur station to Yeot-
mal. When the question of dismant-
ling this line was being considered I
asked a question as to when this line
will be dismantled and the reply
given was that this section will be
dismantled last. They assured me "it
will be dismantled last; you can rest
assured on that". Later on what
happened was that when [ made
further enquiries I found that at the
time this reply was given to me that
section was already dismantled; it
did not exist at all. Most of the
railwaylines and other things had
been dismantled, despatched to Bom-
bay and probably they were en route
to some other place. ‘This fact was
brought to their notice by me send-
ing a letter to Mr. Pearson, who was
the then Railway Financial Com-
misgioner. I received a reply from
him saying “That is true, but when
the question of restoration of dis-
mantled lines is taken up, this line
would be given first preference”. I
am sure that if the Railway Board
will try to go through the old corres-
pondence on this subject they will
find somewhere this reply which was
~given to me at that time. My papers
are so distributed that I am not able
to lay my hands on my own corres-
-pondence, but I may inform them....

Shri Hari Vishnn Kamath (Hoshan-
‘gabad): But you became a member
-of the Viceroy's Executive Council
ilater on,
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Dr. M, 5. Aney: | wag not ths
Member for Railways, Also that
was during the second world war,
From that time onwards I have been
raising this question whenever 1 get
an opportunity and I have never re-
ceived a satisfactory answer. So, I
would again urge upon the Railway
Board to make an enquiry and find
out whether there is a case for res
toring that line or not, because even
though there was the old enquiry and
old report, it may be argued that
those conditions on which the old re-
port was based are now entirely
changed,

Her¢ I want to point out that
Darwha and Pusad are some of tha
most prosperous towns of Vidarbha
and they are important centres of
commerce and Industry. Then, bet-
ween Darwha and Pusad there is a
town which is now called Mahur
Road station. Mahur is an important
centre of pilgrimage, to which people
used to come from &ll over the
country. So, that centre requires to
be developed further. ‘There are so
many similar matters on which I
could talk, but I do not want to take
your time over this matter. I only
want an assurance from the Railway
Minister that he is prepared to make
an enquiry. If he or any of his
Deputy Ministers could wvisit that
place whenever they have the time I
am quite willing to accompany them
and give them all the information
which it is possible for me to collect.
If after their visit they say that there
is no case, I would be perfectly satis-
fled.

After that, I will refer only to one
point before I sit down, and that is
on the question of level crossing. I
have read the report on railway acci-
dents and I find that unmanned level
crossings s one of the reasons for
many of the accidents in which not
only human beings but also stray cat-
tle get killed. So, both from the point
of view of the nterests of humanity
and the interests of prevention of
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cruelty to animals I would suggest
that the level crossings must be
msnned. I hope this will be looked
into.

Secondly, in some of the big towns
there are level crossings where traffic
is held up for hours together. Per-
sons going to offices are detained and
they find it difficult to reach their
destination in time. Not only that,
because they will try to make up for
the lost time in the level crossings,
there is a great danger of serious acci-
dents taking place on account of
traffic being held up for hours to-
gether.

I would suggest that in important
towns and cities like Amravati
‘Wardha and Nagpur attempts should
be made to have over-bridges at the
level crossings. In the case of Amra-
vatj it was sanctioned but there was
some dispute regarding sharing the
cost between the municipality, State
Government and the railways and the
matter was dropped, I want the rail-
way authorities to take up this, ques-
tion of the Amravati level crossing
again. Even in the case of Akola I
succeeded only after raising the
matter again and again for twelve
years, when they constructed the
bridge. Now there is no problem, so
far as Akola is concerned.

Shri Hari Vishau Kamath: Only
iwelve years?

Dr, M, B. Aney: Yes, after twelve
years. I do not want to take further
time because there are other hon
Members who would like to say some-
thing about this,

Shri Harl Vishna Kamath: Mr.
Speaker, 1 have moved cut motions
Nos, 3 and 8 to Demand No. 1 Be-
fore I proceed further I crave your
indulgence for permitting me and my
colleague, Shri Priya Gupta, to speak
on these cut motions to Demand No. 1.
Since my group has not tabled any
cut motions to any other Demand I
would be grateful if you will kindly

allow to me and my colleague, Shri
Priva Gupta, more than fifteen
minutes, because we would not take
any time on the other demands which
will come up tomorrow, and for
which four hourg have been allotted.
We will take part only in the discus-
gion on Demand No. 1.

1 will deal only with cut motion
No. 3 and sub-parts 11, 12 and 13 of
cut motion No. 8, The rest by your
leave, I shall leave to be deaut with
be my colleague Shri Priya Gupta.
I shall be very brief, because he will
take more time than I would require.

I will take the comparatively less
important ones first. Taking sub-
part 12 of cut motion No. 8, I found
during the last year that there is a
tendency, a growing tendency to in-
troduce changes in the railway time-
tables without any consultation with
the members of the consultative Com-
mittees of the concerned railway with
regard to that matter. Suddenly, as
it were, a surprise is sprung upon the
people without any consultation with
their representatives, who are there,
Sir, with your express consent, and
with your express sanction on the
Consultative Committees.

Last year when I had a look at
the Railway time-table for October
when it came out, I was surprised at
the sudden changes that were made
in the train timings, and then I had
not even received a letter or even a
note from the General Manager or
from the Ministry with regard to the
proposed changes before they were
finalised. 1 would, therefore, request
that in future changes in train tim-
ings, cancellation of stoppages of
trains, cancellation of trains and can-
cellation of through bogles in trains
ete.—all these matters—should be
finalised only after consultation with
members of the Consultative Com-
mittee for the concerned railway.
There should be an opportunity for
the members concerned to make thelr
own suggestions, if necessary, with re-
gard to the proposed changes.
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Next I will take up the matter of
the dining cars on our railways. Much
has been said about the food served
in the dining cars. [ have also had
the unfortunate experience of tasting
somewhat less than second clags stuff
for the first-rate or high class prices
that I paid. It has been mentioned
also in the House earlier that kitchens
in the trains are something which are
not worth looking at. The longer you
look and the more you look at the
kitchens of dining cars in trains, the
less desire you would have to eat the
food that is served to you;—out of
sight, out of mind, so to say. So, most
of us who travel do not try to look at
the kitchen and see how the food is
being cooked. That is why we are
able to eat the food that ia served.

I noticed that on the Central Rail-
way—I do not know if it is so in the
other Railways also—the railway em-~
ployees in the dining cars were nol
provided with winter uniforms this
last winter which has just come to a
close. I do not know if it is the case
on all other Railways, but on the Cen-
tral Railway I found that they did not
have winter uniforms when all other
railway employees—guards, conduc-
tors and others—do get winter cloth-
ing. I hope that from next year on-
wards all employees, whether they
work in dining cars or somewhere
else, will get winter clothing well in
advance.

16.22 hrs.

[Mr. DeEFUTY SPEAKER in the Chairl.

I was given to understand that the
hours of work for these employees in
dining cars are not regulated or fixed
firmly. On some days they have to
work 12 to 14 hours, I am told, with-
out any extra remuneration and then
they do not get adequate rest so that
their capacity for service also suffers.
The hon. Minister would look into this
matter and see that their hours of
work are properly regulated.
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I now come to the position of wagon
supply for movement of goods. That
is a perennial problem and, 1 belicve,
it has been brought up in one way or
another not merely during the Budget
debates but also during the year by
hon. Members of this House, on this
side as well as on the side opposite.
I do not know what the present posi-
tion is with regard to wagon supply.
There was an acute shortage or scar-
city of wagons. On the section with
which I am familiar, that is, the Ita-
rsi-Jabalpur section where passenger
ag well as goods traffic is fairly heavy,
the position this year is not at all sa-
tisfactory. There i3 a bumper crop
in that region this year and there
has to be adequate supply of wagons
for movement of these crops. There
are plentiful, good, prosperous grain
mandis in that region. Therefore 1
would request the hon Minister to see
that the wagon supply is adequate for
movement of these crops.

With regard to the matter men-
tioned earlier 1 would quote one ins-
tance of sudden change in train tim-
ings. There is a station called Sonaili
Station on the North East Frontier
ailway. Suddenly last October the
stoppages of the 3 UP and 4 Down ex-
press trains were cancelled and trains
25 Up and 26 Down were cancelled.
Unfortunately, the registration office,
the medical amenities and hospitals
are all situated at Katihar and there is
none at Sonaili. So, the people have
been very much inconvenienced since
then. Formerly they could do all their
work in one day;, they could go to
Katihar and come back the same day.
But now because of the cancellation of
the train and cancellation of the stop-
page of some express trains there is no
train except that there are two trains
at night. Now they have to leave the
previous night, spend the whole day
at Katihar and then catch the night
train to come back home This is &
very inconvenient arrangement for the
people. The convenience of the people
who pay through their nose now-a-
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days for travelling in trains should be
pborne in mind before any such steps
are taken.

1 now come to the last point and
that is regarding the existing mono-
poly or near-monopoly so far as rail-
way bookstalls are concerned. Time
was when there was a similar mono-
poly with regard to refreshmeny rooms,
That was luckily brought to an end by
ceaseless agitation, if I may use the
word, in this House as well as out-
side. On the Central Railway with
which 1 am familiar Vallabhdas Ish-
wardas held a catering monopoly. Now
they do not enjoy the menopoly thus
now benefiting those pcople who took
some refreshments there. Similarly I
would urge the hon, Railway Minister
to consider the matter of ending the
monopoly which is enjoyed with re-
gard to railway bookstalls by A. H.
Wheeler in the north and, I believe,
Higginhothams‘ in the south. From the
point of view of the issue of monopoly
by itself I am sure, my hon. collcagues
on all sides, on this side of the House
as wcll as opposite, are agreed in prin-
ciple that monopoly should not be en-
couraged or countenanced at all It
the Railways have seen their way to
ending the monopoly of Vallabhdas Is-
hwardass so far as catering is con-
cerned, I see no reason why a similar
monopoly with regard to bookstalls
should not be ended.

The Deputy Minister in the Minlstry
of Railways (Shri Shahnawaz Khan):
The food supplied by him was bad.

Shri Harl Visino Kamath: I do not
know whether the monopolists of the
bookstalls alse d» not derive a very
unfair advantage from the system pre-
vailing today. Purely from the point
of view of solving or, at least coun-
tering or meeting the problem of un-
employment which is rife in owr coun-
iry, if every bookstall at every rail-
way station was auctioned or disposed
of separately and not so many rail-
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way bookstalls altogether to one com-
pany or agency, if every bookstall
separately was let out or leased out
to some person who is in need, it will
help solve the problem of unemploy-
ment also. Sp many people can be
employed. The number of educated
unemployed is growing in our country
and some of the peoplg who look after
the bookstalls today who are mere em-
ployees of Wheelers or Higginbothams
are not so literate as might be some
other educated people who desire to
take up such work but are not able
to do so because of the monopoly
prevailing. Therefore I urge very
strongly that this monopoly should
be broken as soon as possible, and
the system completely demonopolised.
Every bookstal should be leased out;
or, maybe, two or three bookstalls and
not so many, that is 50,20 or dozens of
them, but two or three bookstalls
might be leased out to one person
according to proper rules and regula-
tions so that the unemployment prob-
lemn also could be solved to same -’
extent. My colleague Shri Priya Gupta
will speak on the other parts of the
cut motion.

Shrimati Rennka Ray (Malda): Mr.
Deputy-Speaker, the Railway Board
along with the railwaymen of all ranks
share the appreciation that has been
given to them on account of the man-
ner in which they have conducted
themselves during the national emer-
gency. When the whole country was
taken by surprise at the massive in-
vasion by China on our North-eastern
border, no doubt, many things failed.
But, the Railways did come up to our
expectation. I say this, more particu-
larly because I was myself soon after
the emergency started, in Darjeeling
district and at Siliguri and later at
Kejhuriaghat, places through which
they had to move troops for Assam
and further up. I can say that it is
no theoretical complaint, but a very
practical and dire necessity that the
metre gauge form Siliguri to Assam
should be copverted into broad gauge
line. Because, in the emergency, the
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difficulty which the Railway had to
face and counter to send troops was
something which has to be seen to be
believed. The Kejhuriaghat Railway
which has come into existence only a
little while ago, certainly played its
part in taking troops up and that line
was opened to passenger traffic right
through for the first time. I would
like to say one word about the Kejhu-
riaghat Railway because, when the
country was par‘itioned, Norh Bengal
and Assam were separated entirely
from the rest of India, and so also Tri-
pura and Manipur. Two things were
done. First came the Assam Link
Railway which has now carried troops
the NEFA Border or at least upto
up to Tezpur. The other was....

s aTT A (FeEr) ¢ IITAE
TR, TH 9T GEA W HICH AGVE |

Mr. Deputy-Speaker: The bell is
being rung.—Now there is quorum.
The hon. Member, Shrimati Renuka
Ray, may continue.

Shrimati Renuka Ray: [ was saying
that after Partition, there was isola-
tion of North Bengal and Assam. Two
Railways, the Assam link Railway was
first built and then the Kejhuriaghat
Railway came into existence, This
Kejhuriaghat Railway and the Assam
link Railway were the only means
through which, under great difficul-
ties, troops were moved up to the
border. It was something that should
have been done long ago. At least,
at present I hope we shall take a
warning, 1 hope top priority will be
given to constructing a broad gauge
railway to Assam and that a through
train up to Faraka and again from
Kejhuriaghat and Siliguri will be
run. The latter was done for the
troops, during the emergency, but it
has not yet been opened for pas-
senger traffic. Until Faraka barrage
comes into existence—may [ say
here, that even if the bridge was
built, it would take only one Yyear
less: six years against 7 years for the
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barragt—and thus could not meet the
needs of the moment. The tranship-
ment that has to take place at Kejhu- _
riaghat js in itself a big thing. On top
of that even today, although the
troops were taken by through trains
up to Faraka. Even today, a through
passenger train is not run there either
from the Nimtita side or Barharwa
side. I am saying this because, diffi-
cult as it is, even if this small ameni-
ty is not yet given to the travelling
public. It will be necessary to give
many more amenities on these Rail-
ways if they are to function properly
in the future even for troops and also
for civilians.

The North East Frontier Railway, I
think, can be called the Cinderella of
the Railway Administration, I think
the Railway Board and the hon. Mi-
nister will bear me out when I say
that when the Kejhuriaghat Railway
came into existence, other Railways
were requested to give them engines
and even railway men for various
works. Those engines which were
discarded by others and those men
that were not wanted by others were
passed on to this new Kejhuriaghat
Railway which is the one link today
really with Assam,

Shri Shahnawaz Khan: They have
got some brand new engines.

Shrimati Renuka Ray: I was com-
ing to that. This was not done until
the emergency. Zince the emergency,
we have got some brand new engines.
I hope, in view of the vital necessity
of railway connection and proper rail-
way funcioning in that area, that these
essential things that have been done
for the emergency will be kept up,
because the emergency continues. I
must say one word about those who
built the Kejhuriaghat Railway, be-
cause they built it in a year. This work
of the Railway engineers had an elec-
tric effect on the people in that area,



2555 Demands

because, for the first time, they gaw
that the Government admini_itration
could move fast andsquickly ‘as they
did. While I say that railway con-
nections have not been given, while I
say that until the emergency, other
things such as proper engines were
not there, it is true to say that the
engineers built that Railway, not in
a time of emergency, but in normal
times, within a vear.

The next point on which I want to
lay stress is this question of accidents.
I know ome or two Members have
spoken about railway accidents. But,
1 am sorry to say that in the hon. Mi-
nister’s speech, neither when he laid
the Budget before the House, was
much mention about railway accidents
nor even when his reply came, did I
hear much about it. It is true to say
that in this country of ours. ...

Dr, M. S, Aney: Even now, he does
not hear,

Shrimati Renuka Ray: I hope he
will listen to me afterwards if he is
not listening now. In this country, I
would say that it would be true to
say that air trave] by Air India or In-
dian Airlines bears the reputation of
being one of those in the world
which has the least amount of acci-
dents. I am afraid, the Indian Rail-
ways cannot share thg same laurels.

There are two more points and I
will take a few minutes more and
finish I do not want to go into the
details about accidents. But, I would
like to know that do unmanned gates
still continue because there has been
no agreement with the State Govern-
ments to share the expenses?
Is there any attempt to bring
in such measures as track circuit-
ing as preventive measures. I do not
know if the Railways have the money
in this emergency. But, I do hope
that every effort that can be made
within the resources at present will
continue to be made. I must say that
1 was surprised that the hon, Minister
made little mention of security mea-
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sures especially when there was ano-
ther accident at Allahabad in which
48 persons were injured, 6 or 7 very
seriously and 18 are still in hospital.

Sir, before I conclude’ I want to say
a word more, I was one of those who
criticised the Minister for not taking
it up at an earlier stage with the
Plannmg Commission for getting the
proper resources for the running of

the Railways. Now the hon, Minister

has told us that not only in regard to
coal alone but in regard to other goods
also the carrying capacity has come
upto the mark. I would only ask him
to see that the future planning too is
made in such a manner that at no
future stage again there is the bottle-
neck that we had not so long ago, I
would congratulate the Railway Mi-
nister in particular and the Railway
Board also for having been able to
prevail on the Planning Commission
to give them the additional resources
and I hope they will be able to con-
tinue to get them in the future. In
this time of emergency, in particular,
it is more necessary, not only in the
areas where the railway lines are ne-
cessary to carry the troops but for the
production also in the country, to keep
up to the scratch and it is necessary
that the Railways are given adequate
resources.

Mr. Deputy Speaker: According to
intimation since received from Mem-
bers, the following cut motions are
desired to be moved to Demand No. 1
in respect of Railways. So, they will
be treated as having been moved: Cut
motion Nos 2, 3, 4, 5, 7, 8 and 39 as
shown in List No. 1 and 2.

Shri Sezhiyan: I beg to move:

“That the demand under the
head Railway Board be reduced
to Re. 1.".

[(i) Increase in freight rates,
(ii) failure to provide sufficient



2557 Demands

[Shri Sezhiyan]

amenities to Railway users, (iii)
failure to reduce overcrowding in
trains, (iv) failure to maintain
properly the tracks, the loco-
motives and the bridges, (v) need

to open more lines in the South,

(vi) need to convert metre gauge
lines 1o broad gague. (2)].

Shri Priya Gupta: I beg to move:

“That the demand under the
head Railway Board be reduced
to Re. 1.

[Monopoly or gemi-monopoly
in the matter of Railway Book
Stalls. (3)].

Shri H. C. Soy: I beg to move:

“That the demand under the
head Railway Board be reduced
by Rs 100."

[Need to include the local M.P.
in the Interview Board for selec-
tion of Railway personnel at Rail-
way Division level (4)].

Shri M. Muhammad Ismail: I beg to

move:

“That the demand under the
head Railway Board be reduced
by Rs, 100."

[Failure to provide for a new
line from Melathur to Feroke on
the Southern Railway. (5)].

Bhri Sezhivan: 1 beg to move:

“That the demand under the
head Railway Board be reduced
by Rs, 100.”

[(i) Need to open double track
broad gauge line from Madras to
Tuticorin, (ii) need to increase
the amenities to railway users,
(iii) failure tp reduce overcrowd-
ing in trains, (iv) need to allow
more level crossings for formation
of connecting roads between vil-
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lages, (v) aBnormal increase in
the rents of the railway quarters,
(vi) need to recognise the Dak-
shina Railway Employees’
Union. (7)].

Shri Priya Gupta: 1 beg Lo move:

“That the demand under the
head Railway Board pe reduced
by Rs. 100."

[Need to (i) abolish the provi-
sion of section 149 RI. of the
Railway Establishment Code Vol.
I-powers of termination of ser-
vices of permanent and temporary
railway employees without assign-
ing any reason, (ii) set up an
ad hoc tribunal to go into the
service and pay conditions of the
marine staff employed in the rail-
way as recommended by the Sec-
ond Pay Commission, (iii) abolish
the practice of utilising basic
tradesmen (B.T.M.) against the
job for skilled workmen in viola-
tion of the provisions of Artisans
Classification  Tribunal Award,
(iv) provide adequate house rent
allowance to the railway emplo-
yess to compensate the increased
rents of the quarters of the railway
employees, (v) check the reduec-
tion of floor area of the quarters
of railway employees of Class III
and IV, (vi) implement the
award of Justice Shanker Saran
in respect of upgrading Artisans
Staff in workshops and sheds,
(vii) implement the recommenda-
tions of the Second Pay Commis-
sion in respect of Dearness Allow-
ance, (viii) nationalise the
Howrah-Amta and Howrah-
Sheakhala light railways, (ix)
implement the modified rules of
superannuation in respect of re-
laxation of age of retirement from
55 to 58 years in the case of rail-
way employees of ex-Assam-Ben-
gal Railway Company’s staff and
those on refused leave prepara-
tory to retirement (L.P.R.), (X)
give winter allowance to emplo-
yees of Darjeeling-Himalayan
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Section of N, F. Railway at par
with West Bengal Government
employees, (xi) discuss unsatis-
factory position of wagon supply,
(xii) discuss procedure regarding
Railway time-tables including can-
cellation of trains and through
bogeys, (xiii) provide winter uni-
forms to employees in Dining
Cars, and fix their hours of work,
and (xiv) discuss measures taken
or to be taken to avert Railway
accidents. (8)].

Shri Narendra Singh Mahida: 1
beg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100."

[Need to relieve over-crowding
on Railways by starting shuttle
and diesel services. (38)].

Shri N. Bhanja Deo (Keonjhar):
Mr, Deputy Speaker, Sir, 1 must
congratulate the Railway Minister
and the Railways as a whole for the
fine performance that they have given,
especially during the emergency and
it has been hailed almost by all the
leading papers in our country. At the
same time, Sir, I would be failing in
my duty, if I do not point out some
of the failings of the Railways which
1 would try, through you, to bring to
his notice. It seems that the Railway
Minister, like his predecessor, is
alternately trying to tap his resources
sometimes by way of increasing rail-
way fare and sometimes by way of
increasing freight charges. This time
it has been the bad luck for the
freight. Of course, the Freight Struc-
ture Committee had recommended
certain increases and it was desirable
that it should be so done. But at the
same time I am not very sure as to
how it would affect some of our vital
trades, especially the foreign trade
which earns us a lot of foreign ex-
change., No doubt the Railway Min-
ister has given a certain amount of
relicf by rationalising freight conces-
sion, but as to how it will eventually

affect the trade, we are yet to see,
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PHALGUNA 15, 1884 (SAKA) for Grants (Rail-2560

ways)

Now, Sir, I would draw his attention
to the financial conditions in certain
railways, especially the North East
Frontier Railway, the Southern Rail-
way and the North Eastern Railway
which have been running at a loss for
a continuous period of years and this
has to be looked into and I have no
doubt that the North East Frontier
Railway had to carry a heavy burden
dur.ng the emergency but yet its
financial resources have to be geared
up if it is to run, if not at profit at
least not at loss also,

The Railway Minister has pointed
out to us that he will transfer certain
funds to the general revenues, that is,
he would go beyond the proposals
given by the Railway Convention

Committee, If he goes beyond
the proposals of the Railway
Convention  Committee, [ would
also urge him to be realistic

as regards also certain other funds,
like, the railway development fund
which has unfortunately become a
medley or a hotchpotch of different
requirements of railways in the coun-
try and I would earnestly request him,
as well as .the hon. House, to consider
whether it is not time for abolishing
it and retaining only a proper depre-
ciation fund and a revenue reserve
fund and the rest of the transaction
should be limited to the capital and
revenue account of the vear concerned.
Of course, what I am suggesting is
bevond the proposals made by the
Railway Convention Committee as he
is thinking of transferring certain
amounts of money, which the rail-
ways are not imimediately requiring,
to the general revenues. I hope he
will also bear my proposal in mind
and that, I think, will be the proper
rationalisation of our railway finances.

I am happy, considering gpecially
the area from which I come, that the
Railway Minister has suggested the
survey of two important railway lines,
that is, one from Parad’p to Naya-
garh—it is the heavy iron deposit area
of my constituency—and similarly the
other from Kendposi to Rairangpur
and eventually link it with Haldia
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port, thus removing the congestion
that is faced due to heavy iron ore,
coal as well as steel products traffic
that emanate between Jamshedpur,
Rourkela and Bhilai.

Now 1 would like to draw the
attention of the Railway Minister to
the matter of speeds of certain trains,
especially the goods trains as well as
certain mail trains, that have deterio-
rated—in particular the Delhi-Kalka
mail which used to do the journey
previously in 23 hours and now it
takes over 25 hours between Howrah
and Delhi. In this connection I would
like to point out to the hon. Minister
as well as to the Railway Board a
very important factor which has been
blacked out while presenting the rail-
way budget, that is, about the presen-
tation of the Volume II of the Railway
Board's Report,

Shri Priva Gupta: Now it is com-
bined together,

Shri L, N, Bhanja Deo: Yes, That
is what I am going to point out. Pre-
viously, we used to get these two
volumes,

An Hon. Member: Now there is
emergency.

Shri L. N. Bhanja Deo: Even during
the emergency of last two great Wars
they were not discontinued and I do
not see any reason why that should
be discontinued now. I say this
because that gives certain wvery im-
portant statistics to economists, to
railways as a whole and also to
Members of Parliament, enabling
them to assess the functioning of the
railways as railway-wise or zone-wise
which I am going to deal with pre-
sently. That has been blacked out
now.

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
Regarding those reports, I may point
out, we kept the requisite number of
copies in the Parliament library also.
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Shri L. N, Bhanja Deo: But, Sir, 1
would like to draw the attention of
the hon. Deputy Minister to the fact
that the Volume II is not available. I
tried to get a copy of that. But they
said, this is no longer being published.

Shri Shahnawaz Khan: It is in the
library,

Shri L. N, Bhanja Deo: What I tried
to point out was, the Railway Board's
Annual Administration Report (Vol-
ume I narrative portion and Volume
II Statistics) generally issued a year
later than the year to which it rclates,
contains a large amount of valuable
information of interest to Parliament,
businessmen, industrialists, chambers
of commerce, students of economics
and many others. Much of the infor-
mation contained in the two volumes
has been regularly published by the
Government of India for more than
80 years, In the name of emergency
these two volumes have been discon-
tinued and we have got a sketchy one-
volume report which probably dis-
cards the statistics, as I shall point
out presently, contained in wvolume
II. For instance, the statistics under
the heads Nos. 14, 15 17, 20, 23,
28, 29, 30, 31, 36, 37, 38, 39 and 40
which are very important to various
industrialists to place their case before
the Railway Board when presenting
their cases are not available now.

The importance of detailed statistics
transcends the limits of official needs.
The present scope of the statistical
volume as of 1960-61 has been reached
as the result of the parliamentary
demand for information. This volume
used to be supplied or circulated along
with the budget papers after the
budget was presented, but this time I
had to personally ask for it, and even
then I got hold of only this copy.

It may be pointed out that this
report was compiled at the suggestion
of wvarious committees at various
stages. For instance, in 1880, the
Medley Committee recommended this.
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In 1903-04, the Administration Report
also recommended this. Then, in
1920-21, the Ackworth Committee’s
criticisms were there which also sug-
gested that these statistics were of
vital importance, Similarly during the
period 1924-37, refinements were intro-
duced in jt at the suggestion of the
Dickinson Committee.

These statistics are very vital for
placing the case of businessmen
before the railway tribunals, and they
are also of immense importance Tto
students of economics and wvarious
chambers of commerce to assess tne
functions of the railways, railway-
wise, and properly. So, I hope tne
hon. Minister will not black out these
statistics in the name of emergency
but will supply us this valuable infor-
mation which will be of very great
interest to all thase who are concern-
ed with the railways and their effi-
cient functioning railway-wise.

Mr. Deputy-Speaker: Now, Shri
Karuthiruman. The hon. Member is
absent. Shri Subbaraman.

Sari Subbaraman (Madurai): I
thank you very much for giving me
dn opportunity to speak on this
Demand, I congratulate the hon.
Minister for having presented a very
good railway budget. I also pay my
humble tribute to him for having
made vast improvements in all aspects
and sections of the railways. The
number of passenger trains as also of
goods trains has increased. Their num-
ber as well as the traffic which they
cover are very large, when compared
to previous years,

While we appreciate all the impro-
vements that have been made in res-
pect of passenger and goods traffic, I
would like to say a few words about
the necessity of further improving the
traffic. The hon. Minister was kind
enough to explain in some detail the
various improvements made and gave
clarifications to the comments, remarks
and the criticisms made by hon. Mem-
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bers in the course of the general dis=
cussion on the railway budget,

The speed of the goods train is only
13:6 miles per hour now, ]t was more
in previous years. Though the ton-
nage handled and covered is more
this year than in the previous years,
the speed has lowered down. Speed
for one day, when asked we get the
information that it runs 50 miles per
day. Even taking this as a correct
figure, I am sorry to find that even
this milage is not covered in actual
experience, From Madurai to Delhi,
goods take nearly 45 to 60 days, and
so also the goods from Madurai to
Bombay take about a month, If we
calculate the speed according to the
practical experience, it comesg to less
than 13°6 miles per hour or less than
50 miles per day. It should be im-
proved. The Department has express-
ed its anxiety to arrest the diversion
of traffic to road. So, they are making
some suggestions. They have opened
city booking offices, and they also
want to book on holidays and Sun-
days. These measures are all good.
But these city booking offices do not
cater to the full satisfaction of the
merchants, because the goods booked
at the city booking offices take about
a week or even more to reach the
destination as compared to the goods
booked at the goods office itself. So,
I would submit that goods booked at
the city offices also should be taken
equally quickly to the goods wagons
and despatched.

If we are really anxious to improve
goods traffic, the speed of the trains
should be improved. The hon. Min-
ister was kind enough to point out
certain difficulties due to which the
trains could not move faster. I may
point out that these difficulties were
there in the previous years also. So,
I request the hon Minister to see that
some more attention is paid, and the
goods are speedily taken to the desti-
nations. If the goods reach the desti-
nation earlier, there would be double
the turnover of business, and that
would benefit both the railways as
also the dealers who send the goods.
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In certain places we get the benefit
of QTS or quick transport service.
That should be available to all big
stations. Bodinaickanur is a fairly
small station on the Southern Rail-
way. There is a QTS available from
this station to Delhi. The chief com-
modity or perhaps the only commeo-
dity booked from there to Delhi is
cardamom. Nobody envies that, When
we have a QTS available from Bodi-
naickanur to Delhi, the same facility
should be available from Madurai to
Delhi also, since Madurai is only on
the way from Bodinaickanur to Delhi.
The persons concerned have written
about the necessity of extending this
facility and making it available from
Madurai station also.

The Q. T. S. is available ordinarily
from Madurai to Madras to Bombay,
Madras to Calcutta and Madras to
Delhi, whereas it is not available
from Madura to all these big cities.
Madura is a big commercial and
industrial business centre and there-
fore I would reaquest the hon. Minister
to make this service available from
Madura to all these stations

17 hrs.

1 would like to make one particular
request to the hon. Minister as regards
improvement of goods-shed in
Madura. Nearly a lakh of square
yards of covered accommodation has
been made available to all the goods
sheds. Although this has been vtry
useful, further improvement should
be made, especially in Madura goods
sheds.

As regards utilisation of wagons,
coaches and engines, I request that
much more attention be given and
they are used more and more. A
special committee with officers and
Railwaymen working in the line and
section who could tender advice, could
be appointed to work continuously in
this regard. There is vast scope for
improvement,

MARCH 6, 1963 for Grants (Railways) 2566

The goods trains run on an average
for 3 or 34 hours per day and I think
there can be scope for utilising it for
more hours.

As regards passenger trains, I need
not repeat the points which previous
hon. members have made Still, I
would like to say a few words on one
point. I agree that, of late, the trains
are keeping up time to a better
degree. The figure of punctuality
given in the publication is now 81 per
cent. I do not know how the calcu=-
lation is made. Whatever it might be,
in experience we find that it is not
so much. Almost every day the train
comes from five minutes to one hour
or two hours late, If the train reaches
the destination late, it wupsets the
programme of the travellers. The
purpose for which one is travelling
becomes wasted. If the train runs
late, the passengers or the travellers
should have to go to the distination
one day earlier. It means additional
cost to the passengers concerned.
Therefore, I request that punctuality
should be kept up.

We are very glad that our railways
are improving in sclf-sufficiency. It
has reached 91 per cent. It should
our aim that we reach 100 per cent
self-sufficiency as soon as possible.
But the things that we are making
should be quite up to the standard.
They should not be, inany way, less
than the foreign-made ones in quality.
As regards coach building especially,
I would like to tell the hon. Minister
that it should be so made that it is
weather proof. It should be able to
stand any weather. In the coaches in
which we ‘have to travel from the
south to the north, we find that it is
so warm and so hot that it becomes
unhearable, Coaches should be light,
and, at the same time the passengers
should not fcel the heat so much
inside. Accordingly  the building
design should be changed.

About catering, though it is im-
proved. ...
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Mr. Deputy-Speaker: Sufficient has
been said already about catering. His
time is up,

Shri Subbaraman: The milk that
is supplied is of poor quality and we
find that good quality milk is supplied
only in certain stations. Even the
catering agents of the railways do not
supply good milk. They supply only
tin or powder milk., I feel that there
should not be any difficulty for them
to supply good milk. There are so
many points which I wished to speak
about, but I could not do so for want
of time. I was waiting for such a
long time.

Shri Narendra Simgh Mahida: On
Demand No. 1, I have cut motion
Wo. 39, On that, 1 have some sugges-
tions to offer to the Railway Board
There are certain matters about
porters and 1 wish to bring it to the
notice of the Railway Ministry and
the Railway Board. The porters are
serving the passengers for the last so
many years ever since the railways
have come up, but they are not con-
sidered as railway servants. I fail to
understand the reason for this.
Suppose a porter gets retired at old
age and he cannot take up heavy
luggage. What happens to  him?
Recently the Railway Board has
imposed a levy for supply of Kurtas,
a small levy to the extent of Rs. 3 or
Rs. 4 per month which, for the Rail-
way Board may not mean much, but
it is a big sum for these people. Every
month they have to subscribe to this
levy of Rs. 3 or Rs. 4 for Kurtas and
management of porters. This is highly
objectionable. The case I am referring
to is that of the porters of Baroda and
Anand. 1 ‘have brought this fact to
the notice of the Railway Board and
their reply is not at all satisfactory.
The porters are not agreeable to pay
this levy in  connection with the
supply of kurtas and their manage-
ment. I fail to understand why the
Railways want to impose this levy and
yet, they do not want to consider them
as even semi-railway servants. I
would be agreeable to guide them and
to help them in this matter, It is my
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request that the railways should
consider them as semi-railway ser-
vants. Medical services and provi-
dent fund facilities may be given to
them from such levies. There are a
large number of porters serving at
various satations in the country and
1 fail to understand why the hon.
Railway Minister does not take cog-
nisance of this important aspect. 1
want that in the future plans that we
make, there should be something
done for these porters also. They are
serving passengers in a very impor-
tant and essential way.

The hon. Railway  Minister has
spoken about very cordial relation-
ship between the Railwdy staff. There
is some grievance about this staff
matter and I have come across an
instance in Bhavnagar. There was a
small fourth-class railway servant
who was serving the Railways very
faithfully and having many certi-
ficates, This person asked for permi-
ssion to stand for a seat in the
Bhavnagar municipality. Somehow,
the Railways did not give him a
timely reply, thongh the Railways
encourage their staff and ask their
employees to take interest in social
matters. This person had taken
interest in the civic election there and
the General Manager at Ajmar was a
member of the Ajmer Municipality.
But this person was not given any
reply till about the last date of the
elections. On the very last day, he
was informed that he could not take
part in municipal elections. He
could not withdraw his name because
the date of withdrawal had salready
expired, and he was elected. Later on
he was served with a notice and he
was relieved of his job. This is how
the Railways treat their staff. It is
rather a very regrettable incident I
would like to pass on this information
to the Railway Minister and to see
that this case is examined sympathe-
tically. Subsequently, I learnt that
the Railway Board and the Railway
Ministry had withdrawn whereby the
railway staff was permitted partici-
pation in such civic activities, This
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was a recent order but the case I
mentioned is about three years old.

As far as the narrow gauge is con-
cerned, I wish to say something. I
belong to that area. The Western
Railway, as the hon. Minister had
very rightly stated, consists of the
largest number of mileage of narrow
gauge railway. It is most regrettable
that there are no alarm chains in the
narrow gauge trains. There are no
platforms and no sheds at most
stations.

Dabhoi happens to be one of the
largest narrow gauge stations, more
than the Bombay Centra] Station, as
21 trains daily come and go. But it has
not got even the water cooling
arrangement. There is pno  water
cooler there as we have it in other
places in broad gauge. The average
traffic in Dabhoi is quite large. it is
possibly one of the biggest narrow
gauge railway stations in the world
But it has not got proper or adequate
arrangements that are needed.
Therefore, I desire to draw the atten-
tion of the hon. Minister to many
problems and I request him to pay
more attention to the needs of the
narrow gauge passengers,

I have some suggestions to make
about our new first-class steel coaches
which are attached to the Frontier
Mail between Delhi and Bombay.
The steel coaches are well made and
very nicely finished but it gets extre-
mely hot in the summer time. People
are roasted actually. I would like
the Railway Minister to travel in that
first class steel coach in the summer.
It is like getting boiled in those steel
wagons. Except in the monsoon
season, during all other seasons we
get a'l the dust inside. Last year I
had the pleasure of travelling in such
a compartment and very lately also
along with other Members of Parlia-
ment 1 travelled from Bombay to
Delhi., We were all sick of dust by
the time we reached Delhi. This may
be a very fine steel coach, but it
needs heat and dust-proof improve-
ment, I want the Railway Board to
look into this.
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There are various suggestions about
new railway lines. There is the case
of the Tarapore-Bhavnagar railway.
The railway to Bhavnagar via
Surendrangar is of a very long distance.
This short cut railway line was al-
ready surveyed and cost cstimated. I
do not know what is the reason for
delay in proceeding further with this
scheme.

There is also a suggestion which I
had made in my last year's railway
budget speech, about connecting
Gujarat with Madhya Pradesh. There
is a narrow gauge railway line from
Pratapnagar to Chota Udepur which
is in the hinterland. If this railway
is extended to Kuksi, which is in
Madhya Pradesh and from Kuksi to
Indore, it will bring the distance to
75 miles as against 200 miles other-
wise, This has also been surveyed,
but nothing further has been heard
about it.

Shri Ranga: Will the Minister of
Parliamentary Affairs help the Minis-
ter to listen? All the three Ministers
are having a special discussion when
an Hon. Member is speaking.

Mr. Deputy-Speaker: They are
discussing railway matters.

Sthri Ranga: They would read the
speech afterwards.

Shri Swaran Singh: We are all
atiention.

Shri Narendra Singh Mahida: There
is lack of imagination on the part of
the Railway Ministry.

As far as Saurashtra is concerned,
it can be very easily connected
through a ferry service from Broach
to Bhavnagar, a distance of 30 or 40
miles. The Saurashtra Express leaves
Bombay at about 8 am., reaches
Broach at about 3 p.m. and if there
is a ferry service starting from
Broach for Bhavnagar—Broach is a
small port on the river Narmada
about 10 miles distance from the
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open sea—it would greatly help the
passengers. The distance between
Broach and Bhavnagar would not be
more than 40 miles across the gulf of
Cambay.

Shri Swaran Singh: Some coastal
shipping people are welcome to do
that. I think it is hardly a matter for
the railways.

Shri Narendra Singh Mahida: It ia
a public utility service,

Shri Swaran Singh: Public utility
so far as railways are concernd, not
in regard to coastal shipping. It does
not concern railways.

Shri Narendra Singh Mahida: The
Railway Board can pass it on to the
Transport Ministry. If the railways
are agreeable, it can be done.

Mr. Deputy-Speaker: The Trans-
port Ministry Demands are coming up
for discussion.

Shri Narendra Singh Mahida: This
is my suggestion. The scheme cannot
be taken up if the railways do not
agree,

Mr, Deputy-Speaker: Railways have
nothing to do with it.

Shri Narendra Singh Mahida: If
they agree, it can be done. These are
all public utility services. If necessary
facilities are provided to passengers
at Broach, this can be done. By this
suggested short-cut, passengers can
reach Bhavnagar in 2 hours from
Broach, by the detour route, it takes
16-17 hours from Broach. I do not
know why the railway authorities are
lacking in such imaginative schemes.
These are important suggestions and
should be accepted. Instead of running
us down, these suggestions might be
considered, They should go into these
matters and also take necessary action.

o TwAwE (FA) ST
"R, g arE F1 F fewrEs AH-
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STHEAT L9 FU08, ¥ #TE HIT K& g1
Y 7\ 9% FAT9 FT ATHLAT Q3T FT,
33 @@, HIX W AT To &1 | WAL
®1 LREI-TY FT I@ @ AT AT
FATE & {9 FUS & aATT 30 FUF To
F TIHEAT T AT 98 F9 T 133
FUT & FATT L4 FUT ®o &I TTAIAT
&1 weeraT & 1 & faadt w7 T §
f form avg ¥ agfaad &2 Fam@ @
41 1€ & a2t wafads 9¥ FAw F qn
F1 41 &Y T | qF FATK H TATL T27 F1E
qa 7@t & 1 @Y 7w @ fr qa 34T 7O
7 g & &feT gty # a2 feafa 1
& gy g & 4 ¥ av ALY st
afeq ot gt = § oot AR T|l
¥ wZrE ST §, 99§ 9% 9 7 7%
STg 9% 9@ AEY ¢ | g faq & wgm
agaT g i 9% Fom| #1 9% o agfaad
& s sa fF B e amEl & 6

gt &

AT A ATEA F T AY WY A1 TS
w4 T 2 99 F foa & oo F AR
Bar § Afe= 39 § 419 ¥19 § 9Ear g
f& srzz o argT o1 @ 97 w1 TE
saTeT eaty faar sma | AET ¥ AR
FdFovfm @1 § 137
aga fadt & a=fiw At foeay mam 20
IF H A qiw, T dfaT ar gRET Er
T g & 1 g o afem €, 96 @
T ¥ qreY FT geAwTH AL graT & 39
fog s #1 qegx W gEATS H At
AT AT & 1 A qT AgT ¥ T A §

PHALGUNA 15, 1884 (SAKA) for Grants (Rail- 2576

ways)
4% 33T TOF AT & 1 ofeAT F Arde
BT @ A1 e H ofsry avg gy e & 0
T F fag @i 7 aga v #, #fww
TH &1 ATk WT favr 7 w18 e
g & 1 7Y ot 2 f 37 s s &
SR e far o

g9 1Z7 Hw W1EA 97 AT,
FEaTH, TR AR A F g X
qgT ¥ TN GG ATAT & foOq o § )
afsa agr ax f&f Ft 29 9v ¥
TR ALY & wrg & e ot Sewd
F FI, FH § F ALY, I, FIATEY,
QFTIR AT /I 9%, 2 ALY & 1 aema
¥ W 99 # AT F7 a9 ages G
2l H AT WEAT 92AT £ 1 39
fad g7 A<l ©AmT 9T SEw F F
AT AR ATH a0 A |

SY ST ATE A AT I A TR
adl faadt & a9ifs 9w & avftr 2
T 8 ) 3@ faw 3w ¥ Fw ww A
ST @ ST 99 # "ied) 35 9 & | e
I H I AW FI I THAE ZAT )
TN ITITH A AT AT E AR A
I # A IAW BT AGAEAT 2T &
fog aw® & dvF ¥ wrAaT Wi f&
o1 & TET g ¥ I 47 g A &
S ag =1 aF 99 @1 & | F ran g
fF agr & a1 3 39 & fa7 a9 aFax
F AfFq 99 TR qAAC I 17 qr
I 9T W1 FE T § g o
g9 f&y 78 Afeq gt & S A g
R gd &7 fa=re A} forar mar | g9 fag
¥ fuFaez & i devge & fad ad 7 /¢
TF 1@} AN ATAT F4F & WL I AW
Y ST § & A4y rar g o # fw s
¥ fad 37 7 F1¢ T TG v §,
germ T QAT @ 9% & o &
CTATH G & | WX AT H My
% o3 § Y Tz7E F 9 # g



2577 Demdﬂds

[ gt T Srea)

T AFT | TAA AFATE agr wRat
ST a=91 #t g 2 F9ifE 97 §F O
d=4 & a7 §390 o 7 gt 1 7
T qEATR T FIAT § A1 A T AT TR
£ wifF dsqz o & fad avi #
et fasdt & 1 w9 agr mifgEf 7
TAATH FR T A 59 ATH] &1 a7 X
g

o} qF ;WY AT F HIT KAy |

st gersiETe SaE 59 W ¥
gt guT Wt £ | & ot wEew ¥
FgA1 arear g fF gt 7 2 W
g AET &, o 1 A g QU
8 1 =T # S AT § A I & sy
T AT T TTT Im@r § ar 9g faw
NE, &Y 92 qF WA §, 99 & I g
T Y AT § | I FT AT g S
213 faa wf qomw ey m, w8
<% forr mam 1 & 7 g @ 6 A
Hs 15T ® AQ A9 & deT a9
foar sm wr & 1 & FE A@an § R
HTEX ¥ FTH! AT AT § Ffeer agi &
WY &Y §A 79 foerg & w1 ure qRr
AT ¢ TSI A IF § AT & | 79 fAF
T IT AL A FT AT F IeAT H2ZT
T ¥ IT9 1 gaear g |

T A R AT N AT T F
HfeT €T & | T AT F A9 91 gE
ofesrs A% & fort & agd ¥ W07 @@
%< § | o a9 mfgar Al arh & @
§ dfom & e ardt § 9 Afemdew
g o & 1 19 fom & AT o) sfer
® I

Hras AET ART 9 W} ot aga
#r awelrs & forr Y & for w2 g
afew ¥ e A foree @ & ot T
& 3 v § 97 ) @ frar wmw Wi

MARCH 6, 1963 for Grants (Railways) 2;78

qET HIET T T FT AT AeZ &Y
faaT o | agt o= mfedt & sorg 7 faea
& o mfeat & Fa¢ds FT o 3 §
fom & fF 37 <l %1 age awere
g &

GrTgT WX Ao & dg ¥
X Y Q& T T Y g (AT S
sifgd | o qzaret &1 gaET 2
qg 9gd a%aE §, THATREHT | §F fad
CEC ST AT TEa HTGTTF & | W T
fet Y SreTgT & srGmaETR ST g
2 a1 95 W T HrgI-aiE ¥ WA
AT g1 & I9 & 12 WAt ¥ WYOW-
qME TET AT 20

W ¥ A # s aeATg
99 ATET FT 1T FAT ARATE | WA
ST & 19 # FT Yo AT o Hr FT
SR | TEATE § FEA & @™ ¢ |
Y Fg 199 AI5H a1 & H @ a1 i f
¥ FET F A A = g gElr o
g 9T wEaATer #1 S g fefewy
& W I famd, 39 &1 oY orer 9119
agi F ANt & 7 i of 1% T s
&Y G FA F1 Ao FraaTd (7371 507 |

FAR AIRE ©uF WA & are § F
q fogeft are W #7191, 9E% fag
TETHE WL 8 T 4§ a8 W
Fra1d & | A9 77 g ¢ fF e
I Fedr ¥ Fedr aFIET ATY |

§EX AIRT WA F @77 W of=mw
AT A T § FE A AT T T )
T TEI 9T OF TF 52 HIT W7 $INT
&2 aF 3fe® oh @ & | i 'O
ST § fF ART ¥ qd A ofew §
et & fae s fasr gy s sfgw )
T (7T AW A T el g )
TR AAEE § WK AW FT AT W



2579 Demands
qAr @A § { dwr gfwemw ger
rfgq |

gat wifgemae & it aEr 9wl
¥ fq ST & 98 WIfgeag § 99 FT
T 3 5T Y & I A gl
qEEr F AT | AN FT FgA0 ¢ (6 qg
arer dret sfEeTarg ¥ XA % v
&3 | W QAT # T 5L | T HAA<
) faar a1 I=iA a9 fzar fF o7
g1 fEiEr AT 99 SnEi a9 gar
F fagn smom | ag QA a9 o
gafae s & fF s a8 e dndy
sfaearg & 9T qF A AT A 4

gt A A & 5 gaardt &
F afew a9 ¥ T T A fast amEr
SLEA

R fefgw & a=f =
HTET 9 &Y AT Y TEA § | I*
qTY § ATHTI W HETATE | g £t
& fer vt #Y @t wi & ) T &Y A
¥ At w adr agfama et

T w1 g o gw A w1 wafade
2 A aFedy FLT L H A AT ST AT
2 I g T F wETEr A1 8
qd § IADT FIE SATGT @F AT AT AN
2 78 g § F o gt W Al
& " (e o

fagelt a2 & ¥ w71 a1 5 T7
€Al T A T I § ot I qe
famary & gug 3% g &Y oy § forms
gy fase Foage #1317 fre
et & | A7 g fast & fF oww
{4-3o €Al 7T wF oy ey v
e wmrwT waww A fzar g A
famet & YT o £31 = " T
F1 iy # fareraa g 3@t ¥ 9g AW

PHALGUNA 15, 1884 (SAKA) for Grants (Rail- 2580

ways)
F< fzay avq foraq oM #1 awes T
Gl

st IF (W) T ogew ¥
IFT TGT FH & AT SUTAT ATEA I A0 |

st wwenr S (F93)
I HEIEE, § (W & WAl &7
a7t g | qF fagy &8 amw
g AT | F oz w7 ufyw quw aff
&A1 STRAT | 9% acy wy I g fF
gamt w3 fafqeet aeTaw aga a4t
FETIE F § a@gr 1 F a@ AT
IRdt | FE < F ¥ yod agt
fasrrai &t @3 a8 F1 faawe
FATE 1 7 G FE T & | FARTAR
& 71 w3%q F1 @ AHQT FIAT
Rl

HTE ©F WG 437 WRT g AfwA
@l ¥ a7 97 ft o fex F1 d9 a3v
g & | q® weay A4l AT AT &
g & AT H AT F ATEAHATAT |
o FUA FT ATTT FAT AU A TAT
gt ¥aq F@ar frafw B ar fs 0w
hizh ®ET faqr g | qgr Wig FTE!
21 & gafag & goF oim 9 297
# AT sFTqd FAT AEAT

T sEEar wiEEEE # ¢ )
wrfsnmang w1 foger f&aT & Frer faears
guT & AT W AT F AT AT /@
RATZATE | waeqr qg & o g & A
= & yex mfsd &7 9257 @F @A
qEaT & | w@t a9 AETd § A A
WTATET ATEA & A1 a6 & | Araafs
F WA I F FIOT qGE T AZT I
a9 o WA £ 1 e 1 I
qFeqT A1 ATRT |

PR AT F GF ¥ Ot agT 41
YT G2 a1l B TE § | ITRT AT
% gETEE TRT ¥ AN WTHST



2581 Demands

[ rreft Fwe StaY]
FTAT ITEAT § | TTEE 4§ 9T AW[
q+™ §7 ¢ @Ay @ gAR A
Feae w3 famm | @ s wEAE
™y AT ot wufeqs & gafag & 3
wrar fF g% ame faq=r #T g @1
9 ST 37 9Ty |

oF q W% FrAT AT IR g
fF ¥ & w@Ts 99 & fau §9 9
AT FITET AT | T H A A &
feed 7o &9 919 & & o=ar &1 a9
AFATE 14T & | OfF g7 H&=S & |ieAm
913 AT F1E &l af foad FaAr
@ A 7 wraT ¥ (e F70EE §
FfFw AT F o A AT A g )
ST WG W foad w0 g1 aY 39+ A
faeeft ST g2t § 1 72 ot F FfeArs
g

am &g 1 u_fes e W §
AT FIEFT RER # 13 37 & 097
I TG I qF L AN I LT AT @A
g @ 9@ a= g 9 § fqa| qariRd
F1 THT § T aIHATE gidT & | T8 TH
CgrRTE AR E A F g R
HaT § afFT g9+ fAg O T gurd
F g4g A9 973 AW 9% a@1S
Lracit gl

& amd oo wdgT & v
wRAT 5 T G gt arg & 91 9ae
¥ graey @ § | 997 3 FfeTeg)
&1 33 T fegqr g @ qgr # s
T glaar @ s
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T & wfafw & gl & avaey
# Fgar Sredr g | worw g fFowe
FAq 9T fgata dA™T AT AT AT
FHATAL FT Heq1 79T § 7 g1 AfF
& i & g § g9 Tg #7 ggeAn
HTU & g1 & 9aaT § sia® & 1w
& 1 &% € e I 5 W H arAr
B9 gferd w9F S 9T 9FT FHT AT
Tg | & fraa F€M fF g § gead
[WI FAACAT 1 @I F FTO0
AN & @ s fag ot mwwi #
qEeT F qC fAEE IAEr HIAT
foreaTd 1 weE™ g1 1 af e '
i 3 F) qefedl #1oaxEt &
FTeor gt & a1 g ary foeaardy
TR FT § | IHFT T977 gHATAY |

W Ay AfEi Frara g | w7
e g7 58 JF7 1 FACET F qHrEI
wEard # g9 § | o ferat ggw o
# qET F7 § 3% fA wa feraX
#T fesar 4Y v & 1 9% faQ mew
fesar g =fe 1 a7 wrod ;A FE
w=a1 g W i fF g @
gHaATe gt & | ¥ g F oy fermy
Ffesd § =t =y smEedT AN
wifgq | o9 g ®a @ & faad
@A AT ¥ a7 AL & ' )
WA T A A a1 W F
T # WX U qFR § 999 7 19
SFC FT A FT AT AVAE @Y
R AW |

# mrar F7dY § A wew @
9 M 3 WK T wfEareay #9157
4 |



2583 Demands

AwA Ao ad @ (gHE) ¢
JITEAET AEIZT, W /AT T FAT Ay
T @ & A9 T & @y § WY @A
& qifge | ot @Y wiwqad F qEAT
TACHGA! AT 1 A WAA A A
&1 & fag fmr oz wfaw I T
FY FrEIFATE | TG A AT FAAY
AT 972 | UF ATEw TEEEe &
FIEAIR AT AZTA TF TAT T0TE FET
FHTR T § aATF ITHT Hraggwarit
#Y qfT g 79 1| 7% gark 3 Fr <@
gram

T a%g 7 I g 6 o A
@I & FENATAHY FATHY AT =07 )
gAI FrEEAT § qrAT qEAg AW
£ | T 9TIA & THAF FY HTRI AHAT
WY Y AFATE | IFHT AT AR

od & 9 afo #1376 A g
TR WA TUF WATIT 93 2 | A7 F
AT AT FATEEAFAT FY QFF F fA7 57T
HZ1ZA F3w T3 I3 § | AY IAT TOF
fag 7% ae srfAm sr At T &1
ZATE AT F AOT OF wEeaq w4 2,
I EFT AT 3 | T@r 7 0F Ay & o
9T GT T ZMF T AMISL A7 ATH A
T AT ZIA 2 | F0F AT 29 A
AN g FAEC ag 9T gF  qqEv
I & gEdtrar S2aa T faw
AT W19 FIT AME £EZAF 9T AT
fast @y sv7 1 =@t 97 TfEfaEr &
AT gL FTH AT 934 F ATET ATH & |
gl 9L T FY SATEAT F AAA F
w2l Fifaqi # &% @Ar qzar & |
AT gt TT IT6T 7T HAHAFAT &
FTT YT AT 07 Oraq Ayt F7 w7
s # giaargr

PHALGUNA 15, 1884 (SAKA) for Grants (Rail-

2584
ways)

AT WX AW F IAT ¥ FTR
STHIAT & F9ifF agi wfeT rer 8,
FAAT q@ ¥ AR frwAa &, S
FaTaT fAFAAT &, A1) g o 977 )
AT & | T AL AMHTT R AN HIT
[T qALATIEAF FL AT IR FTHC
HTHTAT AT5F gY AFAT § | AT 0 q@F
FIHI AT & W F g uw 9 A
STAT & | ATET WA AT, FFET, v
A1 7 Gf49 93 @A § | IAFT AITE
Ffqfea i g 1qmae @
Wt FAAT FT AFAE AT T @A
ot FTR! AT & Ff97 @ sdr |
qa Ia% fao w97 00 F aray 73
faezr g qgr # fF g 32 T
AT & AT g TAAPAT 737 F g
&Y F0 gAY 7 98 g 2w o AR
grar 3 & faq g fa=r o | F
ag Y 777 & f5 qf% ga9r ve faaar
AZY wrT A # fo=dr # Ayt v FEar
g wafae § 99 7 Frf WA @ A
HIT TrET T AEE /AT § | L AT qA
AR N WA TTATIIT ARG Y
ATFT a2 q1 & @ FATT T3 F0AT
g1wa W@ A% WATH A qE v
TaTer &, w g9g & AT 77 QL faaw
FT Hfgaml & aE qEA q9T gl
qr gufaw a0 addr fexar dadr &
dfam @ w1 #feT ga I a3
%7 & AT gwt Arfaat e @, oHo
Qo 9 #3F fagadt 21 794
g & fF #1 1 owad o
# gfeqr F1 97T F F faq #7747
? I AR weA WERT wEE oA 30
R FAsr AqfaT sraeqr #7494 & foq
e FEA IBOAT | :
__i
TTH et § £ OF T AT Al
¥ AARE FIAT g3 AT AT A d
q31 9T FTgT AT 3E A A
forer & ST | AL 99 F @Y% Ay W



2585 Demands

[sfrmet wdre ard T ]

£ AR WX T A% I AT @
wradt a1 F77 wrawt G foa oy
fe 2 Y oAt § aga afg @eir
AR T AR Y 9T & R ouw
W T a7 FFA & | T weEr
FIG! H AT AFE) A AL @it 739
T F7T T A £ | IR TIrE AT A
I AR ST

g g 9 § fF WE s
g 7T TF WY Y Tt fredA, F-
T wfg &1 A g wfas = faa
AT @ AR a7 9% F=fw FrRr e
& ¥ Y aYaz @ &, = A4 glaame
Fgri S & 1 w9 am=g A foeet o
a1 giaamd 217 a3 & T4 fasw
/g areT & 7 &gl a1 Tew v
FTH! giaymd A9z § | owEe 359
tfma ot fF a1 #1 qiaua Jleag
agt &, @ar€ A qAT mfz #7 qqfad
syaeqT 7EY €, IAHT AT AT TATET
w2 faeet AT am=E & & ¥
fag s = forar ot 9 7 wf
IART FAM FE ATAT AT 2 | A
T T 7EEE F1 I FufeT @ foaz
EE § gfam 97\ #7331 AR
o 3T FIfET | FE T FIHEH I
TaY &, et fawat A1 T FY sreay
78Y & A st ) frael § fav d38
T3t & @t fF 98 "9 wre o9 e,
ol 9X T {11 AT A4T FL | AR
&4 9T F1E % AFY & 1 qEY AT A
qrfew | FHT Avg # gy, T,
FEATEIT AT F AT LA 9T 99
AT ATfed fogH fF oaar &1 7%
192 7 Z1 | §TF ACHH AT IR ALY
& g% Fa1 fFar & | qgi 97 fE A
ST A TEA T AW FT IR AT
TEAT & | BT TC O AT AT AT
ifgr aifr 1 e femat #r 9
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ST H 937 (@ F AT GET FAAT &
g @@ g9 ¥ a9 9 | 6T g ¥
wel ffam=T 1 gfaar grit @i @9
Y T TR rHEAT gy

WESTHTT A3 & J79 § 0T ¢ |
F ardt g i o2 F1 sy T
T G AICF g FEITAT GH {1 A |
T 7AT ARG TH W TRCEE
T § HIX TH GerER & A1 5 @
¥ g T 99dT & IAA) @eq FLA &
faq af®n Faw o9 | 0@ g9 ¥ &Y
ST ¥ T 3T g1 AT 8 |

¥ g w M A owm
o Frad ¥ Sedr § AR uF G
F1 F7 fgaar #ruy faedt § fau sy
ST 91few arfad THo dTo, THe Wae
uwo fa=s wg TEt faeat & F 980
TG 9T AT A4 AT GAT §OG FT FIH
gATE ®Y § W€ F7 4% | T AG@
F1§ afaardy oft afz ggr 33 T 9 A
g At ag ot 998 43 T 997 F 9gv
9§ 7 |

UF WAAT QT FE FATH AT
ATH 41 FAY 2, 9 FATT 7 777 Afwg !

sitat wgea ard W wE 9w
FATH AT AT AT & 1 & A ArE A
FagM fFr g ag 83 Uz A wzFT |
5% 2% # @ ¥ fau 78 991 § | W<
w3 T arer 7@ swET A AR s
9T | FR AT ATH qTH ATEATIT TEA
& A 71T O faq 37 a<g 8 A W
# Trg HeATd B £ 1§ =g avg 39
o9 F THE A (F e w1 feafa @
g g g 2 3 A1 g o
OrEHT § ITH1 T A VI 7o A
T &I A| A FEET =T 67
T f991T FT ATRUT FAT AT |



258? Demands

JUTEAE WEIEd, T AN IH @ A
dr § 2% Yo a7 ey www xR ¥
AT 77 T 7Y 27 § | gge, wfE
awa ag7 arer § gfae & =@ afyw
FF 741 FEAT ATEAT | FAS AT FAT
g fF arr 9T T fas a9
THE § FAT a5 A1 AEA A A AT
T¥as § W fomd fF F1o oawar w
W g & 7 fowd fa fr ag g
FET IFATAT AT & fF e g Ay
fora e g &Y faa, wroe warer ag
Feran, & grgam F7AT g R oSaT Y
gad § gar fear 9@ arfs sear
TR FY w7 | & A A gAm faa §
A @gd STEr 7 & f T
TE 1 F gF 7 a7 F T FR A
g FuT g afed, CrerE W7t SN
gt @ SAF Far a3 Jfod | dww aw
afed | ot A9 w7 fager £
gl T T T fAy avfe A
# TFATE § FHT ZY | THH HATET 99
faamm # ot TeEARd 7T ghRew AR
faag @ & aw &1 WK & AT §
T 9T "I fagE s faare far e
o oF ada sfgaEr w1 fogy
gfem st & qgw Wa & Ao
faaet =rfgd

WA G gy weTIT 1 gl
qF qFaed g A 8T & o AT wgea
1 3g7 fagrg =g T afen o)
T PR AT TAEATET FH GER
g ¥ ¥ fouw gem =ifed 1 g
are T2 & fF a1t & a1 T=rd W
& &AW § 1 ol A7 2R A
ENTETT ATEHY 19 F9 § Agr &1, A%
FEaT Y IR T 72§ W 39 &Y, =TT
¥ FTOT gAY T FT ATH @I AT
¥ AR g azAw IR § gafay 9w
T e fagr srar =rfen ) faa
@t g¥ae ofm & ¥=7 wEEE

PHALGUNA 15, 1884 (SAKA) for Grants (Ruil- 2539

ways)

gfaard ger g=rdt o foed ST
Y THATR 7 g1 | faesT, qET, FAFAT
o arad 7 F faq o 9w AT
ar w77 gl w7 Fifay agr ar g7y
¥ @ TR =g aeqr A9 8 |
SEl WIS gl, 9@l A Jg§ FIH
AT | g7 W &F wrg & I
FZT, WY &1 qHG A & o avgang
2 gU mTY T 9 AT

=5t faz TS : I have moved
cut motions to DemandNo, 1.

gl 9T T W WA wERT #7T
SATEl A gEr R FEE S
arat &1 99 # fors faam | 9F 0F S
FT 3@ & A 3@ 1 gyafa =
fr Zard F9T @%T ¥ qaT W@
F 0% 99 HAT WERA FT A
grfaa #1 #1 Hifaw 1 af 4,
39 fat ofg FE AT awarHl § aR q
FEr 4T 97 a1 gL e fafreet @x
@1 9T & g K gt Tae A
I®T gz W g E, WX FaH I
amt & faq waa afer o9 amw §
u# HY e g faar v v gw TE
¥ d1 @99 9 f& @i, fafaeec qea 7
arey fray @ fF & @ awrw 140 AT
ravg w4, afea ga &1 famg ¢ 15
IR I Ft atad OF @ AT ARG
TR |

# 37 FY Hay # o fdas &
fiF §aT F7 AH § W 2 AT AT F
wroor & fomd gawr w18 fooF A@l
faar mar  q& &3 39 weg g |
# ¥ FaT FI YA @I 91, FaAEr 91
f agi #8 wa @1 E, AT I F WA
o frew &7 adta faar orar @ AR
IAET T qEEs T feEwd &
o9 |l & art ¥ 0F gy a1 gfage
@+ #1349 faq o & qv



2539 Demands

[+ )

T A & AraA faay qEe W
A7 F AT TT W WEAAE @I Y AT
IT FFT FCA F1 HIT QY I&T FQ
g 1 ag F g 5 ama & arwy agT A
TITAL & A A /Y ¥ o Ay AT g,
sar 5 g3 g ® gX wg ¥
f& ¥ & ¥ wot #r ofcfeafy &
£ I A agT s g 5 oaw
FAa ferFor #§ qfeadw 1 a3
& §WfEIT ¥ fogr o | W &Y
faqy ofdfeafs § Sax F7 QF Fgawr
o & fao ol 2w ¥ fag Hoagr &Y
FENR I ST T AM AT F TR E
@ g g a3 fafere e a3 &)
AT 7Y & fF 37 T F fog e A
g1, ar §3 it 3 & fog av 4o
¥ooam o & fog gw 0 wR @ &
HT a9 74Y 2, 7 9 39%F fAc w@r @
T T AW FAT FEA ATA £ | qE 3@
FT aZT 3@ 7 & FF 397 74 AdEa
T e F o g 9 98 72 oo Ay
tea fafaee itfF @7 g 437 9=
T F qEEE 4 &, w2 A wy
/T %34 &1 fgvwT A& @y, @@ ™
o H FT FA & AT A 2, W ¥
1 fraza @ 1% 9930 1 g=F &
FTA FT FIHGT FL | 7IF 1 T A7 AT
FFATH WX Ffoarear &, 37 9 T3-
afaqaF faare 3 g1 F 61 FOEww
FX A

WA AT W W oarafafezs Ged
HTE FTATSET KA T $1 17 F4T &
I 59 gH ATA F AL FHATAAT HY
Zgy & o fa=r &1 a9) 39 ey )
o7 & AT § Y A0 wal § 5 e
& afe ag #rf 0wz 7 2
oS AYTF A WG O AR grRue
en A% 7 # T af Smar e
FAA-ATHATT FT 57T § | TAF] AT FY
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dgar grm, frmg et e AR T
7T BT FH FTAT T |

T F ¥ F grw whemtal
U FHFaE glar g e are A ¥
IR AT FTHI TATAT 47 | T AT HqIA
I A1 oANF I g, dF, d AR
9T, IR AT g1 99 8, TR IW AR
¥ &1 st aw A fa=ar 20 |
fafeer # of ff 9aeer Fao d=3
& =t & At & gdAl #1 d9, a9
g9 g% warg =& fadar & ar wer
ATEA AT AIAT HAOH FT F 9T
quE 7 ATRdE F71F FAfEHT 82N
FT 3T § AR 7 g AT F@T & ar
I AT AT TF A4} fqr o &
1 can give a case provided he is

not victimised—Mr, S. Mukerjee,
Head Clerk, Chief Engineer’s

office, Pandu. ;gf[ 1, Our
Union is a recognized Mazdoor
Union. & 37 wage afaadAt
W ATGT ®I@WE F w0 Foaga
oy § fzear o T E | g A #
f& o313 fom a2 8 41t & | w7
AT AT g9 TG 2 | wad w9 famr
ST 2, Ag A gW ST £ 1 afEA
TAFAL F AT 9T UTH ZAL AT T
g 2 YT FUTE {7 9% AT A gAT )
mﬁwa}mi{@~wygu
17.50 hrs.

[Mr. SpEAKER in the Chair.]

WL O 3H 999 FF ACA £ | TF
#2T 9T TAo THo AT F AW
g A fAar g, s’
Should this be the attitude of the
top people? Does he want to put
us to a position so that we may
act otherwise? Does he want to
see that the labour revolts? Does
he want to prove that we are
unfit for an organisation to the
harm of the country?
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mra g I A afa ¥
for wagel #t IFTAT ARy & W@
ard FT A4 g7 2 RS £ |

fam =3 wrae & dfer @
¥ forg g@ @ F weT W= A
qfsmr fafeenr adf &, gt ox z@%
srweR & (qu §eEgz #t fFar 9
feam Strat & 1 q@T AT Fhar & o
gfrga aray aT A arfar & difer
Fgi w1 7 IR @ weqe feog
a7 ot A& fawar & | & = ama &1 #gt
9% q 1@AT, AfFT gW AT HIT TR
FATA TRz AET TW AL A FTH
TEN & ardAT #T 4% &, ST ai
% TZ T ZAT | AT FANT ATEA
Fga & "gw ot ammw F 9w fafaes
¥ A1 T97 qATET T § | B Agw
qRA F WA | g A o g 7
& qz g arar A Aaf 0 F X
WIS OF {2 TE Far ¢ | F g a9y ¥
&3 afaa gave # faem & w1 g AR
# saar § fF ew faafesr & far #a0
AT 7 039 &, 9fEA 2w 39 A1 F W
g &

LT AF UYL FT gEAET g, WAAT
# fau g Tga I oA FT FTO0
2w oo fedt g @y
#fegz & ama ot Me AR AT R,
ar ot afsregz 9@ A1 AT & A8 g
FFaT & | I8 &1 Afewd gEEED
FIAY I, qg wEr AT qEAr fE
39 ¥ @ foar &, 79 o7 F7 37 7 GEew
g | afeA dge Tad AT F 19 qeA
S F RS CEATET qg AGN ST
g f& s 39 *1 75 fagr smg &
your servicesare no longer required.
FW X FH IFT AW #Y
T 39 7 AUAT 9% T@A &7
MFT AT A ar AT FfEgy o
2875 (Ai)L.S.D.—8
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Y ezraTe Wt &9 AT qIE
T IRARAFEE T IR AT @
g | g ¥e O dfew § e
fear amar & 1

ot fm a@m o @@ #few
¥ (ve # wRww  femr o
g @ @ wwm alwr

Corruption is a penal action. Corrup-
tion in the case of the other Central
Government employees is an offence
and each offence has got a sunwai.

gawt gAag g & AT uF st
FT AT q TEA &I WIEL  faar

oraT g 1
'

¥ w79 F7 qTET TMR_AT § R o=
HY ZIAT ¥ | IR AT INST 9T ATH
¥ gnit, @ & fag &1 wrEfan
¥ T3 A8 el & | w1 faee) A
A T FAF UF [EF FATH § | qWiAT
TG I AT AT & | W F wemAr
T T AT AT ATE HET AT |
Tt affrafaat # o dar et
# fed fafreex wga & #gar sgaT g
fF & g Fg aen T § 1 T TR
g TEA & T ar F AR T
AT & | FATL [T FOTH FAT F 4T ¢
SR ¥ F09 F faug § & g
ST TITS § | HWIEHT g1 (aq I § |
FTH & Argery a9 {23 § | afemwm a1 Y
a1 FON 7 §@ ¥ afsws W) W4
TagL Al F qEET § |

T FIGT F1 & T FE FT AT
fur s, @t Feoma w19 AT a7
FIATTM | ¥ 8 T FIAT a7 AL M7 |
IS o FLAT FT a1 qm & fag
gAFRARY wifewa s & fame
T & WGET, a5 e & e
A ® AN A §, Weq ¥ AT we

-2
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[ fira 7]

% e, T 5 19 F1 @A 584
1T AT a0y 7@ A §, A A
AR AT & | & TR T FAT AR
Z % oF a977 M gAEE wEHy @
TAITH &1 | 97 HI9 F3 19T 1 KAy
#1 grg & mar | fede a1 & folr 71
g &4 2 fagn mar | 9w TAREASY
wrfRa? 3 98 At 7 foay | 7w 7 faedy
Frg o Ao F TAW FW @A
E @raraa & fy o7 gaw femm 2
& qan faar 2 st ag a7 frm
77 2 & g Al wgan fE SRy
O g A AT W' R
We are also a craoss-section of the
society. gz Az &7 &4 & fF 29 sqav
oy YT ez T AT o 1 3 A gAY
Nzt fs A g afiasar e @
5qd) fagie & 37 § A7 39 foe &
A7 97 47 fay Ay ¥ g¥e
F 7T TE, Yo Yo, THo THo, To
THo nHo, fzHz FTFzT Arfe Ay A=Y
T AT B

# g 771 g g % A
mifeas #ga mEAdzr & ot arfers
% foag 73 sr7 1 &7 19 FY a1 FH
1 i & 70 f5 3 Aga 77 &
AT ® F11 741 77 M7 2 | emF oa-
TEH FUZ A OF 18 7HY g, fAw R
et mfwa & oF wfws+ 30 09 M
I 9T IX &1 gz w1 omm fF
the Railway Board expresses its dis-
pleasure. Iz 1 37| ¥ TfFwHz 7)
TE 52T T FATT Y TFATS, /% FNF,
FIHEEA g, 39 A TRz OF fam
T |

# sz g fr T3 T aa g A
92\ #7 famr Pt &1 @y faa gy
qr7g ez ¥A7 ¥ frar 33 w0 &Y of;
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AN T fFr g wrr e AT R
[ 3 sfem avaraor dane @k o st
& 1 g for S g B, fafaer
#w, sHffqafrr &%, Jafraw dw
WY i & aan 237 &, 97 | mfewd
&) §EM TgT 39 F FHW AR GWAT
F1 & WY wiees 1 ofaniz & af
# 7 39 fawr aamm a1 f5 oF fefgs
ofea? 1 qio #1 g FRI-IA-E
F for e g v | = T2 aF
T, A q® g F F7 97 we
g TTINTT F7 F 39 A foar fa a1
ATy v B, o Fw &7 famy oo
gg Fama F7 oY fagr war o afea
T etfr Iz g mMN ae 8
397 fagr mn Y7 N 55 9w A faa,
ImFfarsTm m amrH 7€ | ardw
17 §-FATHRA F) TAEATET F1 ) wATH
&1 3" % ) enra 241 =1fed

N3G & FEgA wem g, 77 Hyw
g | & s & fad oy wem meang
fs woFre wom Y7 goa sifees &
mra s fawa #1, g afewnor 1,
NF FT | AT JF 0K FIT), AT T 7
TN§ g 77 FE27 3 FEIA AFT 9
W A A YA A1 wuTRR wear gnn
A7 37 &) AT ) TH F faen g
CEA I

Mr. Speaker: We shall continue this
discussion tomorrow.

18 hrs.
DISCUSSION RE: GOLD CONTROL

Mr. Speaker: We shall now take up
further discussion on the statement
laid on the Table of the House by the
Minister of Finance on the 20th Feb-
ruary, 1963, regarding the gold control
scheme.
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Shrimati Lakshmikanthamma may
now continue her speech. I hope hon.
Memberg would now probably agree to
my reguest that none of them should
take more than 10 minutes each.
Most of the things have been said. We
had 4 hours for thiz whole discussion,
apd now we have only one hour left.

Shrimati Lakshmikanthamma (Kha-
mmam) - | hope I have got ten minutes’
time,

Mr Speaker: She hu, already taken
‘wo minutes. but she wil] have ten
minutes today afresh

Shrimati Lakshmikanthamma: A
poor country like India cannot afford
to lock up gold in bullion and orna-
ments in an unproductive manner.
The keeping of gold 1s 3 luxury ag far
our country is concerned. The public,
iraders, goldsmithg and women should
Al} reaiise that this Gold Control
Order had come to stay and that a re-
form like this will initially create
some distress in the beginning.

As far as the sufferings of the gold-
smiths are concerned, it is more the
jewellers that are creating this trouble
to the goldsmiths. The Jewellers have
suspended the manufacture of orna-
ments so that they can make use
of the feclings of the goldsmiths for
their aown purposes. If thigs is to hap-
pen, ultimately, it is the jeweller that
is going to suffer. Government will
not see the sufferings of the goldsimths
for a long time. So, they will absorb
them in some industry and offer them
<ome ecmployment. Once they are
nhsorbed in some occupation, it will be
vary difficult for the jewellers to get
back these people and it will be very
difficult for them to train large pum-
hers of people in this art once again.

Sir, 1 feel that the jewellers have no
cause to complain  because they had
their boom. They were given one
month’s time within which they could
¢e]l their even unsold articles at fancy
prices.  As far as women are concern-
ed, they are not perturbed because the
exisling ornaments are not touched
and they had enough time of one
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month within which they could pur-
chase their requirements.

However, the main concern of the
promulgators of this order is not to
tauch the mangala sutra or the bangles
or the chains or the ear-rings or any
of thes: thing-. but the large quanti-
ties of gold hoarded by certain people.
The immediately affected persons by
the gold order are the traders, the bul-
linn merchants and the jewellers, who,
along with hoarderg of gold, have been
responsible for the high price of this
precious metal in this country. They
were the first tn protest against this
order

18.02 hrs,
[MRr. DEPUTY-SPEAKER in the Chair]

It is evident that ornaments could
be produced at 14-carat purity. It 1s
alsp exhibited here and one of the
jewellerg hag said that they are as fine
as the 22-carat gold. I would like to
ask Shri Prakash Vir Shastri whether
any shastra tells or prescribeg that a
certain purity of gold should be pres-
cribed for the mangala sutra.

Investment in other forms of gold
fetcheg interest and 1 would also sug-
gest to the Government that they
should make the gold bonds more at-
tractive. Even in countries like
U.S.A. and U.K. the supply is restrict-
ed. As soon as the Gold Order had
been promulgated, in reply {o a ques-
tion in the Rajya Sabha, the Deputy
Minister has said that smuggling has
been stopped with consequent savings
of foreign exchange. The demand for
gold for making goid ornaments has
fallen, there is downward trend in gold
priceg and there is increase of valiue
of our rupee abroad. These are some
of the results of the intreduction of
this order.

About export of gold articles, I wish
to say something. Yesterday, Shm
Prakash Vir Shastri has shown us
some gem set article. It is expected
that every year we will be exporting
these articles to the tune of Rs. 1
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[Shrimati Lakshmikanthmma.]

erore as against the import of the sume
quantity of gold. There was a meet-
ing of the Gold Control Board at
Bombay. The goldsmiths have not
protested. They had only some grie-
vance. At some meeting they said
that they should get interest-free loan;
that they should be exempted from
profession tax; they should be recog-
nised as backward class; and that they
should be given quotag of iron, brass,
copper etc. to start alternative indus-
tries. These are some of their points.
1 think it should not be difficult for
Government to accede to their request.
The State Government can take up
this matter and they can help these
persons.

I wish to say a few words as far as
women are concerned. I would like
to mention a small story.

It is said by Ramakrishna Parama-
hansa at one place that g husband and
wife decided to become sanyasis.
They were going about the world,
The wife was following the husband.
On the way, the husband came across
a gold ring. He covered it with mua
thinking that the wife might otherwise
be attracted to it. The wife camas ana
asked what he was doing. When he
related what he was doing, the wite
asked: Do you still feel the difference
between mud and gold? That is tne
tradition of the women of this coun-
try. They may be attached to zoia,
bui once they give it up, they give it
up for ever.

There are also certain disadvantages
in keeping gold. Gold has almost be-
come a social evil. While we were
discussing the Railway Budget, we
were concerned about the safety of
women passengers and all that. I
think much of the trouble wil] be over
for the Home Depatment also if
women wear only l4-carat gold be-
cause no thief will be attracted t{o-
wards that gold.

Sometimes even murderg take place
because of gold. I know of instances
where women have been murdered
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brutally for the sake of these gold
crnaments. Women who keep hugc
quantities of gold articles can never
live in peace. Out of their love for
their children, sometimes parents put
gold ornaments on their children.
And when they go to school, some-
body kidnaps them and murders them
for the sake of those ornaments.

There is also another evil. This
breeds a competitive spirit among
women, When rich ladies wearing
gnld ornaments and poor ladies with-
out them attend the same function,
there is an inferiority complex deve-
loping in the latter.

So far as the socialist aspect is
concerned, we do not budge an inch
from the socialistic ideal in the Gold
Control Order. Gold is also dead capi-
tal. Now so far as payment of dowry
i¢ concerned, parents of daughtcrs
must be feeling inwardly happy be-
cause at least on this pretext they need
not give their daughters al] these
things.

Also how many women in the coun-
try can afford these gold ornaments?
Only 20 per cent can afford them, the
other 80 per cent go without them.

Gold is almost like an opium for
women. If you do not want women to
progress, you must always keep them
under this illusion and attachment to
gold. I congratulate Morarjibhai on
bringing about thig radical change In
that regard,

Somebody asked how I could repre-
sent the women of this country. If I
do not represent women, whom else
do I represent? Are women represent-
ed by those people whn oppose the
Hindu Code Bill? Or are they repre-
sented by people who want child
marriages even today and want to kecp
women under subjugation? Do they
represent Women?

With these words, I support the
Gold Contro] Order.
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Shri Tridib Kumar Chaudhuri (Ber-
hampur): I am not a Member givea
to strong words and expressing [eel-
ings in a demonstrative way. Bul I
have no manner of doubt in my mind
that this is an ill-conceived, ill-plan-
ned and, if I may say so, ill-fated
measure, Ill-conceived because in
the name of stopping smuggling of
geld, it has opened the door wide for
illegal transactions in gold and illegal
hoarding; ill-planned because in tine
name of getting gold for defence and
planning, it has thrown on the admis-
sion of the Finance Minister himaelf,
5 lakh people out of employment and
service, and with their dependents it
would come to about 25 lakhs. I do
not accept that figure. According to
me, it would be much more, but even
if we accept his figure, that also is a
colossal amount of unemployment in
these days, which we would be hard
put to solve immediately. And ill-
fated, because the performance of this
Gold Control Order for the last two,
three months that it has been in ope-
ration has shown that it has failed on
every count, It has not got us any gold
in the shape of Gold Bonds, il has not
brought down the price to the inter-
national level. And as for smuggling
it has yet to be seen. I do not think
much is proved by the slight rise of
the value of the rupee in certain mar-
kets outside India, because that phe-
nomenon also occurred a few montns
ago, but again our rupee price sagged
down and gold price shot up.

18.11 hrs,
[MR, SPEAKER in the Chair]

But it seems rather curious that that
master strategist of the Congress Par-
liamentary Party, the hon. Minister of
Parliamentary Affairs had put uo a
larger number of lady Members.. ....

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Why
not? We are vitally concerned.

Shri Tridib KEumar Chaudhuri: I am
coming to that.
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Mr. Speaker: They are equally
Members, whether they are lady Mem-
bers or male Members.

Shri Sheo Narain (Bansi): On a
point of order, Sir. It ig an aspersion
on the Chair.

Shri Tridib Kumar Chaudhuri: [t
is like putting up a Pramila Vahini
in front of the Finance Minister to
support these ill-advised Gold Con-
trol Rules.

There is very good reason why our
sisters, and particularly those who
are very ornament-loving among them,
should be supporting the Finance Min-
ister, because if you read rule 128(i)
you would see that they have been
permitted not only they, in fact,
everybody has been permitted, to keep
an unlimited amount of gold in the
form of ornaments above 22 carats,
and for below 22 carats, of course,
there is no limit.

Some lady Member was claiming
yesterday that she had gone about and
persuaded all the ladies to give up
their gold. But there is such a thing
as the gold market in the country. On
the 8th February, the last day when
the sale of 22 carats of orngments was
free, the price of ornament gold shot
up in the Calcutta bullion market to
Rs. 140. That does not show that our
women were very eager to give gold
the hands of the Government. They
were purchasing them, they were so
very busy purchasing them.

Shri J. P. Jyotishi (Sagar): Are not
the blackmarketeers responsible for
this? Are you sure that women make
their purchases?

Shri Tridib Eumar Chaudhuri. That
day it wag not black market, Jyotishi-
ji.

Mr. Speaker: Order, order. He will
continue tp address the Cheit and not

Jyotishiji
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Shri Tridib Kumar Chaudhuri: Any-
way, nobody would be very much
impressed by womenfolk coming for-
ward to support this Order, because it
does not restrict them in getting orna-
ments tp an unlmited extent. They
have beep permitted, and not only
permitted, the rule has been made in
such a way that all non-ornament
gold is to be transformed, it is being
transformed, the Finance Minister
knows it very well, and everybody
who keeps himself informed  about
these things knows how non-ornament
gold is being transformeq into orna-
ment gold. About the Gold Bonds we
know how much he has got. but I
would like the Finance Minister to
enlighten the House about the amount
of declared non-ornament gold about
which he has got information in the
form of these declarations.

That will show how things are moving.

About the unemployment caused by
the enforcement of the 14 carat rule,
I need not say much because other
Members have already dealt with this
point and I have very little time. 1
was pained to see in an evening paper
in Delhi the other day that the Prime
Minister said that he was disgusted
at the reported suicides of some of
these people. He is reported to have
said: “Why not they join the Army and
be useful to the nation instead of
losing their lives like this?" Is it
not 8 mockery to ask them to go to
the Army? Is it possible for people
who are 40 or 50 to do so? They have
spent all their lives in this profession.
If somebody asks the Prime Minister
—nobody would be so foolish to do
that—to shoulder a rifle and go to
the front, how would it look?

Shrimati Lakshmikanthamma: What
ia that paper?

An Hon. Member: Newspeper.

Shri Tridib Eumar Chaudhuri: |
would end by referring to one fact
There has been some curious order
from the officers of the Gold Control
Board about the release of pledged
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ornaments.  Here 1s an order; I can lay
1t on the Table of the House; it is @&
photostat copy; it is an order about
pledged ornaments. The dealer is
notifled like this:

“This is to inform you that since
you are a gold dealer registered
with BSales-tax authorities, the
gold ornaments of more than 14
carats purity pledged with you as
security for loans cannot be re-
turned by you to the pledgers
after 8th February, 1963. How-
ever, there is no objection to your
converting the aforesaid orna-
ments into ornaments of purity up
to 14 carats and delivering the
samg (new ornaments not ex-
ceeding in purity 14 carat) to the
partics concerned. In this connec-
tion the vrelevant provisions of
Part IIIA of the Defence of India
(Amendment) Rules, 1963 may
please be referred to.”

On 8th February, 1863 there was an
order of the High Court of Jabalpur
and there the learned judges very
specifically say with reference to the
rules:

“We are therefore of opinion that
Hule 126 F is concerned with the
capacity of a person qua a dealer
alone, and consequently the return
that he is required to furnish is of
his stock-in-trade qua a dealer
only and not of the gold possessed
by him in his various other capa-
cities, if any. On this reasoning,
the pledged ornaments of which
he is in possession as a pledgee
or a moneylender have not to be
declared because he is not in
possession or control of them as a
dealer as defined in the Rules.

On the other two points, we are
of opinion that dealers are not
prevented by any provision con-
tained in Part XIIA from return-
ing gold ornaments pledged with
them to the owners or from accep-
ting in future such ornaments as
security for loans."

2602

.
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By these orders such a confusion has
been created that now the registered
dealers cannot deal in them but un-
registered dealers are freely doing
what they want. Unless these loop-
holes or similar other loopholes are
stopped or plugged, the whole economy
of the country is bound to go into
confusion. They should not tamper
with the economy of our country in the
way they have done.

Shri Morarka (Jhunjuhnu): Mr.
Speaker, Sir, I am grateful to you for
allowing this discussion on such an im-
purtant subject because I hope that
this debate will serve a useful purpose
in removing some of the misgivings in
the minds of the people. The leader
of the Swatantra party, Shri Rajago-
palachari, has accused, the Finance
Minister of laying his violent hands on
the hard-earned savings causing dis-
tress ang robbing millions of people
of this country of their savings. The
leader of the communist party, Shri
Dange, of the other hand, makes a
grievance that the Finance Minister
has not confiscateg anybody's gold and
that he has given too long a period of
time for making the declaration, ete.

The main purpose of these Gold
Control Rules is to stop smuggling. |
repeat that the main purpose of these
rules is to stop smuggling. People
who want to criticise the Government
have often confused this motive, this
purpose, by saying that since no gold
has come in gold bonds or in subs-
cription or in declarations, the very
purpose of the Gold Control Rules is
defeated, they say. 1 beg to submit
that this criticism is neither fair nor
relevant. The smuggling of gold has
been going on in this country for the
last several years and every year a
sum of Rs. 50-60 crores has been spent
in foreign exchange for this purpose.
When we do not have foreign ex-
change for buying our essential medi-
cines, for purchasing our vital needs
of defence, for implementing our
main plan projects or even for import-
ing the food for the infants, still
every year we are obliged to pay the
bill of these smugglers to the extent
of Rs. 50-80 crores. The Government

.
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has been criticised every year, in
season and out of season, for not tak-
ing any action to stop this smuggling.
In the past the Government had
tuken  some steps which were less
strict. These steps have only parti-
ally succeeded. For example, in
1959, the Government issued special
cwrency for the Gulf countries; the
Government also tightened the Cus-
toms vigilance and they also by law
transferred the onus of proof on the
smugglers namely, to prove that the
gold in their possession is not smug-
gled gold. All these steps of the Gov-
crnment did  not  yield sufficient
results. The smuggling is still going on.
What was the remedy to be follow-
¢d? The emergency came and it made
the need for conserving and augmen-
ting the foreign exchange resources
all the more vital.

It is against this background that
the Government was obliged to take
this step. All the hon. Members who
have spoken before me have criticised
the Government, but I am sorry to
notice that not even one has come
before the Government with any con-
crete suggestion as to what the Gov-
ernment should have done by way
of some step to stop smuggling. They
all agree that smuggling is bad and
that it should be stopped. When
the Government does not take a step
they blame the Government, but when
the Government initiate some steps,
these are the very people who, in
the name of the people, in the name
of the masses, in the name of demo-
cracy, come and blame the Govern-
ment for taking these steps. It
would have been more impressive
and more useful in this House if even
one Member had come out with a
concrete suggestion as to how smug-
gling should be stopped. The only
suggestion which some of the Mem-
bers have made is that this 14 carat
should be made 22 carats, that
this process should have been slow
instead of ziving a shock to the people
4!l of a sudden, and that they should
have phased this programme and so
on,
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If you remove this restriction in
respect of having only 14 carats and if
you allow 22 or 24 carats, the Gov-
ernment may as well withdraw the
scheme. The essence of the scheme is
to reduce the demand for gold. The
only way of doing it is by reducing the
gold content in ornaments. The leader
of the Swatantra party here who has
been most voca] on this subject has

said that this scheme has caused a lot

of distress and difficulties. Please
bear with me for a minute, and let
me examine what these difficulties are,
that the scheme has caused. The first
thing is that the scheme requires that
hereafter no ornaments can Le made
of more than 14 carat gold. A very
impressive argument was advanced by
one of the Movers of the Motion yes-
terday that the chemical reaction of 14
carat gold would be that the skin of
the wearer would become dark. I was
surprised to hear it. That shows the
lack of knowledge on the part of the
hon, Member concerned. Without
these rules, without these regulations,
the tendency of the people is to go
towards costume jewellery which does
not have even one carat gold—leave
alone 14 carat gold. Costume jewel-
lery is becoming more and ore
fashionable. It is synthetic stones and
artificia] gold that is becoming inore
popular, What about pearls? Real
pearls are now out of fashion. The
pearls which are purchased, worn and
extensively used are cultural pearls.
Leave gaside those things. What has
made stainless steel popular in our
houses? Before these stainless steel
utensils came, we were all using
brass and copper utensils. There may-
be many slokas, shastras and autho-
rities supporting the use of brass and
copper vessels. The Government did
not by rules enforce the people to use
stainless steel utensils. Today we see
people going in the blackmarkets and
purchasing stainless steel utensils at

Rs. 22, Rs. 30 and Rs. 32 a kilo-
gram rather than use copper or brass
utensils which they have been using,
God knows for how many centuries.
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An argument has been advanced
that a lot of unemployment would be
caused. I respectfully agree that this
scheme would cause unemployment.
But I do not agree that the magnitude
of it would be such as is being voiced
in thig House. In the first place,
before the scheme came into effect,
every goldsmith was not employed.
Similarly, after the scheme was an-
nounced, every goldsmith has not
become unemployed. Even assuming
for a moment that all these goldsmiths
are unemployed, does not that by it-
self prove that the demand for gold
ornaments and the availability of gold
has gone down to such an extent
that they have all become unemploy-
ed? Does not that by itself mean a
success of the scheme? Assuming for
a moment, if you like, that these
people, this section of the society,
would remain unemployed, if the em-
ployment of these people can be sus-
tained only by smuggled gold, only by
paying a bill of Rs, 60 crores every
year, the House has to judge care-
fully whether it is worthwhile main-
taining that employment. When you
do not have foreign exchange for the
purpose of raw materials for your
industry, does not the industry stop?
When the industry stops, does that not
cause unemployment, and when it
causes unemployment, do we not shed
our tears for them? These are all
various factors which one has to take
into consideration.

Another hardship mentioned is that
the refineries have been asked to take
licences before they can refine any
gold. To whom has that caused hard-
ship? It has caused hardship not to
the citizens, because they are not con-
cerned with the refineries, but to the
smugglers because they can no more’
get their smuggled gold refilned in
those refineries, It was in these refi-
neries where smuggled gold was being
refined, and it was only through these
refineries that we could make our esti-
mate of what the amount of smuggled
gold was.

Since you have already rung the bell
and time does not permit me to go to
the other points in support of this

.
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scheme of the Government, [ will con-
clude by saying that gold, which is a
precious metal, has acquired glamour
not only out of the instincts of self-
preservation or because it is a commo-
dity which always appreciates in value,
but also because gold has value in the
international world. Our international
balance of payment is always cor-
rected by means of gold. Not only
that, even the backing of paper cur-
rency throughout the world is provid-
ed by gold. In our own country also
the value of gold has been constantly
rising, Qur Finance Minister, our
Government is trying to reduce this
glamour for gold. It is a hard task. It
is not an easy thing. If anybody
thinks that the success or the failure
of the scheme can be determined in
the course of two or three months, he
is mistaken. 1 think the scheme must
remain at least for two or three
years before the ultimate result of
the scheme can be assessed. I think
the Government must not modify the
scheme now. Once they modify it,
that would show their weakness and
people would not take the Govern-
ment’s scheme seriously and the very
purpose of the scheme would be
defeated.

oft amet (femre) © geaw Wy,
FA Y g AN 07 w9 w4 @) R, A
T T2 TG & | a W faow Ot
TG A AT 4 7 FATAAT TOE A
arg w7\ fewrara 1 fa s T
gt W & Toml A aTE @ Aw A
fegwrore w1 W amw fagr o @ €
g AF A T FEA & GHIAFTHATA G,
TN §g TeF wg A9 G E R oA
AT TFET &1 A, aY EFT B wag
FH0Y | 7 74T F; AF AAAT AT AL
e g fr amwfag Al s oA &
far S gFgraT e AT W
FAT ¥ A gFEr Y A
FEO T wga @ fF | & s ®
A & ol 7z F7 T aar 4
¥ o Fem fF 7z @19 F7 =21 "wE
Fgr A g | Wy == g F & e
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2| @S A1 @19 FY 97 mEand F
gard faar Y 4t | mwai ¥ @
FL 9GT Tqr 97 fF T #, aaeam 5
F1E e, foet g I e amfer
FAT & A7 HYE FTAAT AT THFRT F
21 gas faar w2 7Ff @9 #1 T4=47
gTE AEF 3 A | 5% g w7 A 7
g gEr At q F1 frw e A
Fgr @ fw s srew fafaeex
qEE & AW F AT G, WA
g "ArawEt A w1 /v # g
ST | Afed wT arsaaEn T o
TH #aA ¥ € A8 afew @ 2w W
I€ @R | A T § g &
fewmr ® WY §9 99 &1 ara ST ol
q qrs FE FIE QAT AT SHTH F =TT
T A fedl e & @a & o %%
Fgd T &% qet Srfed | T 1 oar
@I, AT 39 e & @3 ae-
I g, 7T &, TERI T A FEA
TT TET ITH! F12 7T fam | gwwt
qr FX Fg T FgA @ fw fF aaqr
9 9T F15 &9 oan & 7 oo fEE
a1 wgr fF 7€ @@ &, a1 99 g
F Fgr 5 Agtveg a1d &, T 9T AT
‘s A wfgr W& aifaw ST oF%
wex 2 fean fr o o dam agw fear
s | gHY SFC AT W A
HAECEREIIE M & Lk R
|9 # 1 /X 9T g FT AWT (AT
AT TR | ST & /1 #Y a1 ;9 5
FCREN

# ar ad T § o g @ ar
a7 & fr wag @i § @iF 37 Eweien
o g7 § WX Fer 34T 7T § miweAy
el F T (% i 3w e
&, I TFI AT | T G T A
qg 91 AT AR | T WA 7%
F T 99 WIFG §i T Ao
aFdradl oeE MTHE & IF q oo
ar§ @ frew aifew g &, 1
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Fqred ®1 o 76T AG A% § a1 fev

a0 A qg § WA & fF qTme

IEEH W27 1Y § WIT A IART THEA

SCUN 10

Shri R. S. Pande (Guna): Sir, on 2
point of order. The hon. Member has
used the work Nikamma which is defi-
nitely unpariiamentary.

st qufegrdt dgen (farege)
JITEQ WA, WAATG ASE {ACAT
AT F A9 F Arg N wex T w@w
g T oA ¥

Shri R. S, Pande: Sir, what is your
ruling on my point of order?

& gUA U g W gH W &k A
q¥ ¥, T AT F7 A1AT F4T AT
frwa g@wr 7 glire =) faser g8
& qgmm WAy § & sw ¥ ag S
TN A9 § uw a%  fEan fawn g,
forg # faar, Y9 2oy 2 7 Ty wmam 2
fe At F1 69 & wi gz @ 1 & FEga
£ fe & §, & wodt o aw 2 E
*F Fi A AR famr 1 X g
ff s wrrelt wif g 9 f
at 7o fs e fafaees 3 @ fean
8, faa gak wrddt & t st §, a7
fear &, frad ot o @ & 9N
A fear &, wiai & o wfagl &

Mr. Depaty-Speaker: I will look in- m Fm a ﬂ.h: Ll R}Fﬂ' T aaA ﬁ‘.‘m
to it. 2, ag feger. .. (Interruptions.)
o W : 3 T T A Shri Morarji Desal: May 1 point
L out that nobody is deat in this House?
Why should he shout like that?
AT ST | qAZ FTAA TAFAT TF

F for aft ¢ afew 2@ s Y 7=
F agr fowr wwred 7 A2 w=rf g,
A% "fgw =s=2t 3, 99, zEfHw
AT AT | A I FEAA FAAT Al
oy A f& fagia g2 o ¥ &,
% farers owr foran strar 1 geresit
wrg fog fagras a7 43 8, 99
fagras & QT & w37 59 37 o7 faaren
frrser, g 2@ fearar gon, &7 0 &
fa2aft fasmr & g, ag 2@ ol
F we=T AT W7 IAHT Fagrad 9T dsy
o7 1% gF ifa= Agi ar | A=t Anigd
a7 i ag F&E 2 2T 1 W TH A
F I AT IA Co, Yo AT LY AT
P TEAT AT IW AT § A AT
0 | & gz @12 TR & ara TG w7
FifqdaiF g Wi g 1 agan
TEAGTE I TT FAT T TT M F
Wt g ofefr gl @ AU & Wi
At w7 free o Aw ofafr @, €@

ot art - AT AT SOAT, g
AT A9AT, AT AGN AA FHar g X
agn § 5 @ gt wrf Jae §
A aad fraa wfagt 3 e fa 2
aFt 7 A 2w ofEr F oy awd
T MEE H3E AT A F A1 /AT
fear & sz fomei & sot Tafam &
JqqT  F1 qEfew fEar & fE
7% Al |, fvas ol &, s wer-
Tamal &, frew qofmfaat & g
A1AT & g% g1 A 1 70T AW 9T THET
HET TN AT A ZAA 9%, qAr
Fgl 9maT & | AfE A G q@w G
g W1 A AW g, B &=t e
7o oag ¥ . .

sit ¥o firo afem  (7aewma) -
|1 ¢ SATET ST "TEY, < | g
w7 fafog wom & at & Y &

[& = % ag & fr wrawr 2 ey forely
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AT g fY fy AT ¢ &
AAT STEAT g fF AT ¥ & gaA
T A gEAr A WTETS ¥ AT wTR
T gt oA wmr e w7

A AP A F FAAAT § @
fere o aETg T faelt & oo ¥, At 3
quT g AE |

ITAN AQIT  TZ FE AT
| WT6 WTE A 1 AT qTe T
‘wﬁt&aa‘tﬁ;ﬁ-ﬁﬂﬁ1

At aTgt © 4@ A8 AT g, W
W 97 ofr afaeew e &, &t s
ifwd | s w9 J ST A QFAT
[T & A ag o g A § ) AQ
qg ATy 39 & ®fsul % AT G
§ ®ifea § gt 2 @ @ & wwr
W WA ¥ qg ¥ gATSAT |
T AQ & o EEN TR
T ¥ fxa & swmEw g, @R
a3 0N qE, AN A e 3,

fom g ATy agi frar AT @ L L
(Interruptions.)

Mr, Deputy-Speaker: 1 du not sco
why an hon, Member should be dis-
turbed like that.

Shrimati Tarkeshwari Sinha : Then
you ask him not to shout.

Mr. Deputy-Speaker: Please speui

less loudly.

Dr. M, S. Aney (Nagpur): Sir. |

have heard, in the old House, Sir

Surendranath Banerjj and Shri Bipin
Chandra Pal speaking in the stentorian
tone; that was their tone. He is no
oxception to that,

Shri Joachim Alva (Kanara): Sir
there ig one point of order that I wauni
to raise. It is against all parliamen-
tary decorum to call another hon
Member by name without either pre-
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fixing ‘Mr. or 'Shri’. In the British
House of Commons they ecll an hon.
Member by the name of his constitn-
vney, like, the hon. Member for Buck-
inghamshire. But he calls the hon
Finance Minister by his first name, H.
can call him like that in the publi
maidan if he likes. but not here

Shri Kapur Singh (Ludhiana): Wha:
is wrong in that?

IqTETA RFAW : FW A7 ¥ Aoy,
oo & A

st qeTRY : gg |G A wErE
gz g | & oot ook B
EAT ATEAT E

Iqream wErew - fEet A GeEe
¥ A7 AN F, At ST 6 |

oft arret ;A gy w1 ofr s
& qOTe 71 it w7 &7 gFrE ?

¥ qd ¥ @97 6 7T W Yoz
F ¥ q TQOiAT waT § A ©
fFrqmas g AR T & aff @
qwaT § 1 AfwT & Jman § woww 2w
¥ qofafa, &0 @ & FoR, @
T & A TH HIT FG AT TR AR
A fque q3 & & &1 Hig I A
9% g9 fagery 451 &1 o AN, 98
7z off Ien 2 f¥ feeft ag ¥ gao
AT A W F g owr I oW
s g fE v A, AE@ R
A &, 3w & fawfor & amey /1 Y
A AfeT dar A FTET aT@ A w0
AT I Tha @ & 9 TE# g,
fogit " T F1z & T9dT A A
o9 & g & qyafagr) dWr g 9w
art F qrg fow AW 7 g ¥
age et fear @ o F am
faas &7 917 & F EHE; § g
wEgfer s & aw g 0N g
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[ amm) _
T 7greet WK gofiefa & w7 & @
@Y, I w7 AT @ g9 T |

JqTEA WENAW : W GEW KA |

ot FIAEY Wi i frae g
g1 e & aww At & devwiw #
q9T AT ] )

deg 7 AN T T FE 0
it § 1 g g 7 fgga R A
ATE F FY AR AT | HAT FAFAE
fafreed #t 37 & &t ot & o ar g8
R s aTs fer &
TR AT § W WA TR W -
g &7 fgmma ot FmE @ ot FTr
wigs g strar & 1 ag «ieg * gg 99
® HF W7 A% g, TA® TG TerEAl BT
e T A A gE 1 K owd
wF]QOT .. . . .

Mr. Deputy-Speaker;
Sharma.

Shri D, C.

S TR - & g FT @
AT 9T TEH AT g =9«T
T | ] Az A ¥ 3T A FH OFY
&rfay

Iqreaw wFAT AW F 7@
g

ot qrmat ¢ & QY fae § = w1
Qg | A Y W e fagwa
¥ od w1 fF qg w7 A, fow w®°Y
Ao g fear amar @, a1 feaw

Jqreaw WEAG AT qTTE, WA
WY gATfe F2 @ & WY 95 I |

oft arr & ft @ F@TE
o Y AW ®Y 2Tew A &, AfEA R
SrAlE |
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# oft At 29T A oF g
T a1z framar 1 1 3@ H @F -
ot & @ w1 gw F9e fFUT 91 A«
ag & &1 gfoor a1 w3 s i, o
q f &fvar w1 gor wET 91 | ¥fET I
a7 & gior &1 somw & g P oan
F7 gf o 71 M WK S @ gt |
qg g a1 & gfom & (¥ §%
& I9aT #1 fEr F¢ I #1497 i

WA &1 QT FC G, T 99 &
ATT & T & ) WIOAT WTE, WO &
fifay | dfeg ofr smo & aw@w 76
W g€ wegedm T, TR
¥ F AT MW AT G TR WY
& T I TG AT J9 Q@ FT AT
|

Shri D. C. Sharma (Gurdaspur): Mr.
Deputy-Speaker, no measure during
the last 16 years has raised so much
controversy as this Gold Control Order.
I fee] that this Order is being discus-

sed in every hamlet of India and every
bazaar and street of India.

ot aeTE - X T AG T QTE,
AT g2 FO AR A |

Mr, Deputy-Speaker: Order, ofder.

Shri D. C. Sharma: It has provoked
untold controversy and I fee] that that
controversy is, to some extent, justi-
fied. It has been said that it is a
social measure of far-reaching conse-
quences. I cannot understand how it
is going to beneflt society either to-
day or tomorrow and in what way it
is going to bring good to the people at
large. It has been said that it is a
psychological measure and we are
going to educate the people in a way
which takes away from them the lure
for gold and the glamour for gold. I
think these are very tall things that
are being said about this. 1 do not
think anybody has been able to change
the psychology of mandkind so far.
So many prophets have come and gone
and they have not been able to change
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human nature. Love of gold has been
there amongst the people, is there to-
day, and I believe, will continue to be
there in spijte of all these Gold Control
Orders. Therelore, 1 believe that the
psychology of mandking carnot b
changrd overnight by any kind of
legislation.

We have seen the fate of social
legislation. We have come to the con-
clusion thal social legisiation has not
proverd to be a remedy for our social
ills. It has not even proved to be u
palliative for our social ills. It has not
proved to be a remedia: measure in
any sense of the word. I do not think
that this Gold Control Order is goinz
to do all these things which we are
th:nking of bringing into being on ac-
count of this. The psychologiral
approach that it makes is almost nil.
The social good that it is supposed to
do is there only in the mind or im-
agination of some persons. It is not
there inherent in this.

It has been said that this Gold
Control Order is going to put an ead
to smuggling. I do not know any
smuggler; Gold forbid thatf should
run into a smuggler. But, I can assure
you that smuggling will goon on a
greater scale than before and that
this Gold Control Order will only
prove to be an incentive to the smug-
glers. They will devise other ways,
other methods to have smuggling go-
ing on. Therefore, 1 want to know
for what purpose this Gold Control
Order has been promulgated.

Of course, the hon, Minister has
said somewhere that we had been talk-
ing about smuggling of gold all these
days, and he wanted ts bring forward
a measure which would put an end
to smuggling. T do not think that
human ingenuity can be so barren as
to put an end to this time-honoured
though pernicious and anti-social prac-
tice in such a way. Therefofe, I think
that this Gold Control Order is not go-
ing to achieve any of these purposes,
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say what we may about it. But 1t
has done one thing, and it is this.

The menace from China united all
the people of India, irrespective pf
the State to which they belong, and
irrespective of the profession which
they practise ang irrespective of what-
ever they do. The Chinese aggression
has achieved that. And I believe that
this Gold Control order is going to
put the process in the reverse direc-
tion. It is going to be disruptive of
the unity of the people. It is going
to do something which is going to
divide the people again,

The ]acly Member of this House
have made very great speeches, say-
ing ‘We do not love gold, we do aot
love to do this, we do not love to do
that we do not Jove to hoard gold’
and so on. They have made all these
fine speeches. But I tell you that you
must understand two things. There
are hoarders in this world. T have no
brief for those hoarders. Those
hoarders must be put an end to.
Hoarding must be put an end to. But
can we do that? Have we been able
to achieve the nullity of the hoarding
all these days? We have not been
able to do so. I have no brief for
blackmarketeers. But have we been
able to stop blackmarketing in the dif-
ferent commodities? So, I think that
the only purpose that fhis Gold
Control Order has achieved is this,
namely that it has brought about a
kind of soecial disturbance in all the
ranks of society in this country, and
I think that this measure which was
thought to be full of great promise
has not been able te achieve anything
of the kind.

It is said that the goldsmiths can
take to watch-making, and they can
take to this thing or that thing. Can
you uproot people from their profes-
sions in such a way? 1 believe that
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[Shri D. C. Sharma]

this order should be taken in the hgnt
of our Constitution. Our Constitu-
tion says that nobody can be depriv-
ed of the privilege of practising his
profession. But 1 think that with this
order we are trying to deprive so
many persons of the freedom of prac-
tising their professions. The estimates
vary in regard to the number, but
S0 many persons are going to be de-
prived of their professions.

An Hon, Member. How?

Shri D, C. Sharma: | do not know
how., I am not pleading the case of
goldsmiths though [ want to plead
their case. I think that so much has
heen said about goldsmiths. Those
goldsmiths are there. They also want
changes in the order. They cannot
manufacture jewellery with 14 carat
gold. This is what they say. They
also say that they cannot go to the re-
fineries which are in Ahmedabad and
other places tp get the gold refined.
They say further that they cannot
pay the licensing fee, And they say
also that they cannot kecp accounts.
Most of them are illiterate. They say
that they cannot overnight change
their methods.

Unemployment is also one aspect of
the situation. If we remove a man
from g particular employment, *hen
we must promise him and provide aim
with some alternative employment.
But that has not been done. There-
fore. I would say that this Gold
Control Order which has been pro-
mulgated in a great deal of hurry
should have been thought out in a
very comprehensive way. 1 think that
it suffers from so many defects and
lacunae that I do net think it is go-
ing to achieve even one-hundredth
part of the good which our esteemed
and honourable Finance Minister has
in mind. I think that it has on'r
Leen o case of <ocial disturbance. and
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1 do not think that it is going to
achieve anv good.

Therefore, I would request the
hon. Minister tg take back this order
and bring forward a comprehensive
order before the House which would
enable the smugglers to cease to
practise their nefarious trade, and
which would enable the gold hoar-
ders to bring out their gold.

After all, what have we go out of
the gold bonds scheme? Only 7 crores
of rupees worth of bonds have heen
bought. Therefore the Gold Control
Order has not achieved even a wvery
very smal] fraction of the purpose it
was designed to achieve. I would
therefore ask the Finance Minister o
take back this Order and bring an
order for the control of gold, if he
thinks it necessary—perhaps it is ne-
cessary —which is  comprehensive,
which can act as an effective check
against smugglers against hoarders.
against black-marketeers against pro-
fiteers ang against all those persons
I do not think that this Gold Control
Order which would cover a small sec-
tion of the population would serve any
useful purpose.

Shri  Sezhiyan (Perambalur); We
are told that the Gold Control 'Order
has been promulgated to put down
smuggling of gold into India and to
mobilise the gold within India. We
hold no brief for the smugglers and
hoarders. We fully support Govern-
ment in taking the severest measures
possible to root out smuggling and
hoarding of gold. In fact, not only
smuggling of gold, but smuggling of
anything is bad and anti-social and
should be dealt with heavilv.

Instead of bringing these anti-social
and corruptive clements to book, the
Finance Minister has come down
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heavily on the poor goldsmiths and
artisans,

Even at the conservative estimate
of the Finance Minister, there are 5
lakh goldsmiths. Then there are 25
lakh people dependent on them. These
three million people are being pun-
ished for the sins and evils of the
smugglers. *

To say that we can find employment
for these goldsmiths in other vocatioas
is not so easy as it appears to be. The
fipure of unemployment at the begin-
ning of the Third Five Year Plan
has been given as 9 million. Under-
employment, in the sense of those who
have some work but need to have full
work, is of the order of 15 to 18 mil-
lion. The numbet of new entrants to
the labour force during the Third
Plan period is estimated at 17 million.
So against the unemployment of 26
million and underemployment of 18
million, additiona] employment ex-
pected during the Third Plan period,
if everything goes well and if the
targets are reached in time, will be
14 million only. When there is so
much unemployment outside, when
millions of people, skilled and unskill-
ed, stand in a long queue, it will be
impossible for the goldsmiths thrown
out of their work wherein they have
been trained, to find employment.

The Gold Contro] Order has created
many difficulties, some of them not
even anticipated by Government. 1
have one particular problem in my
place. Tiruchirapalli in Tamilnad is
the principal centre of synthetic dia-
mond jewels. About 50,000 people are
employed in cutting. grinding,
Polishing and making stone-set jewels.
The synthetic diamond jewels are be-
ing made on a large scale at Tiruchira-
palli and sent to various retailers
throughout South India. About 90
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lakhs of rupees worth of synthetic
stone jewels are lying as a dead stock
with the wholesalers and retailers. To
convert them to 14-carat is a financial
loss as the fragile synthetic stones
wil] break if you take them out of
the present set-up, thus entailing a
loss of 40—45 per cent of the present
value. All that they want is some
way to dispose of this dead stock, They
are prepared to hand over these stone
set jewels to the Gavernment or to a
Government-controlled store for sel-
ling. They are cven prepared to take
any value for the gold content, inter-
national or otherwise. But to convert
them to l4-carat or to keep them as
dead stock will cause utter financial
ruin to them. Credit basis is the basis
of their business and keeping a dead
stock is no pleasure, for they will oe
paying high interest for the borrow-
cvd capital,

The villager keeps gold not out of
love or craziness for gold nor for
ornamenta]l or artistic values. But it
is a mode of saving for them, a sav-
ing which is secure and durable and
casy to handle. It helps him to raise
a little bit of a loan now and then.
Savings schemes and the banking
system are unknown and understan-
able to the villagers.

-

I would plead that instead of prohi-
biting the use of 22 carat gold, the
Government can besy achieve its ob-
jective by declaring a quota for -cach
individual's use. At least, they can
allow 18 carats if not 20 carats.

Prima facie, the Gold Control Order
s an open admission of the helpless-
ness and ineffectiveness of the govern-
mental machinery o deal with the
smugglers. Supposing at somg stage,
the price of gold comes down appre-
riably in India, what will the Gov-
crnment do to deal with  the smug-
pling of gold out of India? The Gov-
crnment cannol impose the gold con-
trol policy on other cvountries  where ’
the ruling price may he highet
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[Shri Serhiyan]

In his statement in the Lok Sabha
on the 20th February, the Finance
Minister has stated that “no social re=-
form worth the name can be put
through without any trouble to the
country”. That might be true, but the
converse is certainly not true. Just
by giving trouble to everbody one
does not bring about a social reform.
I may add that social reform does not
begin and end with gold. There are
more urgent and pressing problems in
social reform.

Mr. Speaker: 1 am sorry I cannot
call any other htn. Member. Now I
am going to call the Finance Minister.
Before that I would like to kmow
whether the Home Minister is going
to make a statement. I have sent him
three notices about the statement on
Nepal. One was from Shri Kamath,
and the twop others I received subse-
quently.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Yes, Sir.
The Call Attention Notices have come,
and Shri Kamath is wvery particular
that I should make a statement. He
has said that in the morning. I shall
do so tomorrow, and I shall be grate-
ful if you permit me to make the
statement at about 1 O'Clock.

Mr, Speaker: All right.
make it at 1 O'Clock.

He may

Shri Morarji Desai.

The Minister of Finance (Shri
Morarji Desai-: 1 hope I will have
the indulgence of the House to hear
patiently my views or my reasons for
the measures that have been taken.

There has been some sort of viol-
ence in words seen in this debate, It
is not unusual it happens on some
occasions, but I did not expect that
my hon. friend Shri Prakash Vir
Shastri, who moved the motion,
would get so much excited. He was
not his normal self, but became very
abnormal in his tone and in his lan-
guage, )
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Shri Morarji Desai: Shri Prakash
Vir Shastri is not the whole coun-
try. Neither I nor he can ever claim
that we represent the whole country.
Therefore, it is futile for anybody to

talk in the name of the country like
that.

It was even argued here by my
hon. friend Shri Gopalan that there
was so much agitation in this couniry
on this that there had never been any
precedent for it. Has he forgotten the
agitation which took place in Kerala
against their Ministry? Is this even
one-hundredth of that? Has there been
any procession even one-twentieth of
that procession which took place in
Kerala at that time?

All States have seen many proces-
sions. These processions have been
led by goldsmiths. T know they have
a grievance. I do not say that they
have np grievance, but that grievance
can be dealt with in a different man-
ner, not by shouting as was done by
the hon, Member whose name I would
not like to take, because he spoke
here, abused and went away, He may
do what he likes. After all, a person
can say only what he is qualified or
trained to say. Therefore, I cannot
have a grievance about it, and I do
make a grievance of it

19 hrs.

Mr, Speaker: It has been observed
many a time by my predecessors and
even by myself that Members who cri-
ticise the Government here or make
speeches here should normally be pre-
sent to hear the reply also. It is a bad
practice to make speeches here criticis-
ing the Government so strongly and
using violent language and then go
away without listening to the reply. 1
think the hon. Members will bear that
in mind in future. ,

Shri Morarji Desai: I was also sur-
prised that my hon, friend the Maha-
raja Sahib of Bikaner .
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Shri Karni Singhji:
Karni Singh.

Shri Morarji Desai: He should bear
with me. 1 say that it i3 how he
spoke, he spoke as Maharaja Sahib of
Bikaner and not as Karni Singh.

Shri Karni Singhji: May I humbly
submit that I have been in this House
for eleven years and I do not think a
single man in this House will stand up
and say that 1 spoke as Maharaja ex-
cept yourself.

Shri Morarjl Desai: I am saying it
this time; I was surprised that he
spoke as Maharaja Sahib of Bikaner;
I have never found him so before.
Even he was excited. Not only excit-
ed, He warned me and threatened me
of extinction. Well, Sir, he is entitl-
ed to do this. On that score, I have
no quarrel. But should one take to a
measure considering his political
career? Should one take to a mea-
sure because it is popular or because it
is unpopular? Or, should one take to
a measure because it benefits the coun-
try? After al] that is the only crite-
rion that I have before me in all the
public work that I have done in my
life. T have had many such warnings
in my life. I have been receiving some
warning letters, abusing letters out-
side the House also—even threats td
kil! me. That is not the first time that
I have got these threats but I have
had them during the last fifty years of
my life. T am still alive—God be thank-
ed I shall remain alive as long as God
wills. When He Does not will it, T will
disappear. Therefore, [ am not bother-
ed about it . (Interruptions.)

Shri Karni Singhji: Sir, may I sub-
mit that my objective was not to
oppose this measure at all? What I
tried to submit to the House wag that
it was at an inopportune moment The
attention of the country was focussed
on the Chinese war. I did not oppose
thiz measure.

Shri Morarji Desai: That need not be
repeated; I am going to mention it . .
(Interruptions.)

Shri R. S. Pandey:
propriate time. '
2875 (Ai) LSD—8.

My name is

This is the ap-
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Shri Morarji Desai: [ request them
to bear me if they want to hcar me;
if they do not want it, they can even
forget what I say. But at any rate
they wil] have to give me a hearing.
After all they cannot say that they are
all wise men and I am certainly sense-
less as hon, Member Shri Prakash Vir
Shastri said:

" 7 qfgmar a7t ¢

It means that. I am prepared to be
senseless; let him have all the sense:
I wish him all the pleasure of it. [
have no objection to it. I am prepar-
ed to learn even from him. But let

him show better sense in how he wants
to improve me,
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Mr. Speaker:
hear him.

Order, order, Let us

Shri Morarji Desai: I am also now
earrying out my duty. It has been
said that my political career will be
at an end; it will be in jeopardy.
Well, I have never believed in a politi-
cal career; I have never believed in
any career, When I joined public
life, I joined only in order to do what-
ever humble service I could do to
whatever position I was assigned by
my leader. And I am content to do
z0, And if it comes to an end I do not
think that I am going to be sorry
about it. I will have as much pleasure
in sweeping the s‘reets as I have in
carrying on as Finance Minister. 1 do
not see any difference between tne
two. Therefore, that is not a thing
which is going to threaten me and
frighten me about. Therefore, why try
this kind of tricks? I do not know.
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1 consider it merely a trick. It is
nothing else, That is not the way
things can be achieved. 1 hope God
will give me strength enough to be
humble about it and not o be
frightened by these things. And the
Congress had been made of this kind
of mettle. I have got this courage
from the Congress to which I have the
honour to belong. If the Congress was
made of softer mettle, as some hon.
friends think, it could not have
brought Independence to this country,
and it will not be able to raise this
country to the hcight to which we ali
want to raise it.

It is now argued that no law can
break any tradition, can make any
change, and therefore it is wrong. It
is not argued that a change will be
very disas‘rous; it is argued thai a
religious tradition should nnt be
broken, How is this a religious tradi-
tion? Where is it prescribed in reli-
gion? My hon. friend, Shri Kamain,
is in many things a brilliant person.
But brilliance sometimes becomes very
difficult to contain; and therefore hc
began to quote and said that I have
a heart of gold. 1 am very thankful
to him. He meant it and I do anot
think that he did not mean it. But
that does not mean any great thing
because gold is held in that light, and
therefore that comparison is made.
But it is alsp said “Sarve Jana Kan-
chanam Ashrayante”. Does he believe
in that? What is the use of quoting
this kind of things? After all, com-
parison to gold is not a good thing 3t
all to my mind,

It was argued also that this briags
in adulteration, when we are against
all adulteration. There is no unadul-
terated gold in any ornament that jcu
see anywhere. After all, unadulterat-
ed gold cannot be turned into an orna-
ment. It has to be mixed with some-
thing—maybe very little. 24 carat gold
also is not pure, hundred per ceni.,
gold. I wonder why my hon. fricnds
forgot this, Whether the adulteration
is a little more or less, when 1L
recognised that it should be there, that
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there are different things, why shouald
this kind of thing be argued?

One can argue many things, bu! cne
should argue sensibly. That is ali I
have to say. After all, it must have
some meaning in it. By “sensibly”, I
do not mean that the argumen‘ was
senseless. I only want tp say that it
must have some value in it. It must
explain its meaning. If that iz not
done, what is the good of doing that?

Let us examine why this has been
done, That is a question which has
been asked of me, It is primarily
brought in to remove smuggling of
gold which is hitting this country eco-
nomically in a very bad way and for
several years past, and it is growing.
As prosperity grows, the lure for goid
increases, and more and moare gind
goes and is being smuggled and more
and more foreign exchange is ge.ing
lost. 1 am being asked for the last
four or five years, in consultaiive
committees, outside, and even here,
what I have been doing to check tlhis
smuggling; why I am not taking steps
in respect of gold. We did take some
steps two years and more to check
this. That was the first steo thal we
took. We tried to locate the smug-
gling; we tried to find out the modus
operandi of it, and we found that
unless this smuggled gold is paid in
foreign currency it could not be
brought in. N6 amount of rupee pay-
ment will be able to buy gold in utaer
countries, Therefore, there must be g
method of getting that foreign cur-
rency. At that time, going into it, we
found that there was a lot of our own
currency which were current in the
Persian Gulf. It was a legal currency
by arrangement between us and them,
and we were legally bound to trans-
form whatever currency, whatever
Indian currency was presented at the
banks there, into foreign exchauge,
into pounds or dollars. That being <o,
the smugglers got rupees which taey
got transformed into foreign exchauge
in those banks under the name cf the
currency going on in the Persian Gulf.
It took quite some time befcre we
could take this decision, because it
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meant a question of relations beuween
the Persian Gulf countries and our-
gelves. There was a question of t.cir
taking it ill. Therefore, we had to be
very careful about it. We considerca
this question for a long time. Fir:t
we decided against it. Then we found
that whatever may be the case we
cannot go on considering merely feel-
ings in this matler or our prestige
alone when a matter of this type is
concerned. Therefore, we deoided,
after consulting them—the DBritish
Government was also concerned in
this—and with the agreement of
everybody we stopped that circulation
and we prescribed special notes for the
Persian Gulf. That stopped smuggling
for about four months or six moatns.
But, immediately the smugglers found
another method, and they were tousnt
this by some friends from here who
used to go out on foreign travel witi-
out getting any foreign exchaage. We
were wrong, I think, in allowing
many people to go out on foreign
travel without giving any foreign ex-
change. But we did so. We had noat
sufficient foreign exchange, There-
fore, we allowed only on business, and
we did not want to stop anybody frem
going out if he could go with friends
or other people, But we found that
this was misused. They paid rupzes
and bought pounds, and this was the
method which was then taught to the
smugglers. The smugglers now took
pounds from Indians who wused io
transfer those pounds to India for the
relatives and other people. They paid
those pounds there, brought gold here
and sold it for rupees and transferred
those rupees here to the relatives of
those people and their friends. It i3
an easy way of doing it. That is what
they found and this is what goes on,
from wherever it is done.

Shri Hari Vishnu Kamath: It has
gone on for many years?

Shri Morarji Desai; It has been hap-
pening for the last three or four yea=3,
Money that is obtained legally also, in
underinvoicing and over-invoicing, is
also utilised for this purpose,
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It was a problem how to stop this.
We had to stop this. There was only
one method whereby the prices could
be brought down and smuggling could
be completely stopped. That method
was tp import as much gold as was
required in this country and sell it
here so that nobody could smuggle
gold if we sold it at Rs. 52:60 at which
we would get it or even by increasing
the rate by Rs. 5 or Rs. 10 more [or
costs, Then there could be no smug-
gling, But could we afford to buy
Rs. 50 erores to Rs. 60 crores worth of
gold every year? And, it will be
rising every year when it is sold like
that, because there is a glamour for
gold. Even my friends here think
that there should be this glamour for
it and they do net want to get out of
it. This is what they are saying and
they are frightening me. They are
all my friends. I do not say they are
my enemies, They are all my well-
wishers, Even they are so much lured
by gold and its tradition that they
think that I am doing something sacri-
ligious. Sir, far be it, from me to do
anything which is sacriligious. If I
want to take away this lure of goid,
it is only because unless this is done
this country will be suffering in two
ways.

I came to this conclusion eight
months ago. I had said always that I
was thinking about it in the last four
years a3 to what was to be done
Eight months ago 1 found out the
causes, 1 found out the wmodus
operandi. I found out that if I had
to stop this smuggling, this ecomomic
drain in two ways, I had to take cer-
tain steps. One of the two ways of
stopping this economic drain was to
stop the straight drain of Rs. 40 crores
to Rs. 60 crores of rupees by way of
foreign change destroying our prestige
in our currency in those countries.
That has got to be done. The other
drain which had to be stopped was the
very uneconomic investments in gold
in this country which was due to the
I ag established custom and traditicn.
- hag covered up the minds of my
homn. friends there and made them dis-
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courteous, exclted and violent. What
else it would not do? Let us examine
what gold is doing to us, It is argu-
ed that gold ornament is a safety for
the womenkind and in times of ad-
versity it can be easily utilised. My
hon. friend. Shri Prakash Vir Shastri
went s far as to tell me that it is a
religious thing, that a father gives
away his daughter bedecked by orna-
ments and then alone the religion i
observed or carried out. I cannot sec
a more perverse interprctation of re-
ligion than this. How can there be
any injunction by religion which com-
pels a father to give his daughter away
in marriage to the son-in-law for the
benefit of the son-in-law, bedecked by
gold ornaments? We have passed a
law against dowry. Why have we
done so? Because we consider it an
evil custom of oppression. And noth-
ing can be a more evil custom than
this. Therefore, we have got to fight
it. But, how are we to fight it? He
went so far as to say that I am going
against the custom of writing on the
tongue of every child with a gold
Shalaka. I never had that luxury.
He may have been born in that luxury.
My tongue was not written or en-
graved like that by any gold Shalaka
or even silver Shalaka. That is not
the custom everywhere. How many
or how few families do it? I would
like to know how many families use
omnaments.  If every family in this
country has gold, we need not work
for the economic upliftment of this
country.

=t gEmEt o Srent 9§
FIF W AYT 9 ¥ yWTQ 7T 3
i ?

st wreeR Fed 0 T X oW
AT AT F |

5 FETET TER AT A T
aros faa o A gw TR e
TH & gAY F YAOAT FOT XN
& nad ¥ nfs gae oF A # faa
guE @& wmt ofr #

MARCH 6, 1963

Gold Control 2630

Mr. Speaker: Order, order. Let us
hear him now.
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Mr, Speaker; Order, order. Why
should they get excited? Let us Lsten
to the reply now.

Shri Morarji Desai: Why should my
hon. friend get excited if I speak
about religion? I do not get excited if
he interprets religion. He has every
right to do so, as he thinks. Rishis and
munis are dead and gone. The writ-
ings are there. They can be interpret-
ted according to the light and sense of
everybody.
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Why should it be the privilege of my
hon. friend? Is it because he is cal-
led a Shastri? I do not think it is the
privilege of any person to propound
religion to anybody. 1 think those
days are gone in this country when
enly Shastris will propound religion.

Shri Hari Vishnu Kamath: What
sbout your colleague, the Home Minis-
ter, Shri Shastri?

Shri Morarji Desai: My hon. col-
league is a qualified Shastri; he is not
a ghastri by heredity. He is Lal Baha-
dur. Shastri is the title he has got
because he is qualified. He is qualified
to speak about it, because he has
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Jeartn it. But heredity is not a quali-
fication for saying that
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1 am prepared to accept the qualifica-
tion of my hon. friend. I did not know
that he was a Shastri not by heredity,
that it was not his surname and that
it is also a qualification. I am certain-
ly prepared to grant his qualification.
1 have respect for it, and I have no
objection to it. Yet, I am not pre-
pared to take from him my interpre-
tation of religion. That is for me to
do. I do not think anybody should
take it from anybody else. It would
be a bad day for anybody to take reli-
gion from anybody like that and get
into superstitions.

Therefore this is a matter where one
has got to examine with patience and
objectivity, Let my hon, friend exa-
mine it with objectivity. Why is he
excited even now? Excitement does
not keep the senses calm and then one
loses the capacity to judge. Therefore,
1 am saying, let there be objectivity
about it. He would not make me ex-
cited by any chance because then he
will succeed and I will lose. I do nob
want to do that. I want to argue.
It is possible that I am not able to
convince him, That also is possible.
He can hold his view and I would per-
fectly grant that he is honest about
it. I have no quarrel about that. But
why does he not want to grant that I
am honest in what I believe? Why
does he want to think that this is done
with some motive or with some pur-
pose or completely carelessly, useless-
ly or senselessly? After all, God has
given sense to everybody and every-
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body acts according to the sense that
is given to him. If it is given to me
to be the Minister of Finance—for
which I am not obliged to him; I am
obliged {p the Congress and to my
leader—I have got to act according to
my tenets which I have got from the
Congress and I am going to work
according to that. Therefore this mea-
sure has been brought to remove this
foreign exchange drain and that can
be done only if the lure of gold dis-
appears. If the lure of gold remains,
it can go cn happening.

How 15 that to be done? It is said
that no law can do it. We have passed
many laws in this country to change
many customs and they have been
changed, The other day I gave the
illustration of rupee notes and rupee
coins. When the notes were introdue-
ed, everybody wanted rupee coins and
not notes. But now what has happen-
ed? Now everybody takes only notes
and nobody wants the rupee coins
because they consider them a burden.

There was the custom of sati. No
religious custom was considered more
than that. But sati was abolished by
law. If it had not been abolished by
law, it would never have been abolish-
ed. It was a monstrous custom. It
may originally have been a very great
thing for a sati, but all the satis that
were happening were happening only
by custom and by operation. There-
fore, it was abolished.

Then, take other cases, as many
cases as you like. We have abolished
the evil custom of debarring daughters
from inheriting their fathers’ property.
That was a great onslaught on the
Hindu Law and custom. That was
also considered religious. People were
threatened about it at that time,

The law of monogamy has been in-
troduced. That was done by law. The
law of divorce has been introduced.
More than that, there was the custem
of child marriage in this country.
Children were married, all on the
ground of religion.
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Shri Hari Vishnu Kamath: But
many great social reformers had pre-
pared the ground for it.

Shri Morarji Desai: Let my hon
friend have some patience, I wish he
gets m-ore patience.

Shri Hari Vishnu Kamath: I am
listening to you very patiently.

Shri Morarji Desai: He invariably
loses it at times. He has a lot of
patience but he loses it sometimes.

Shri Hari Vishnu Kamath: I never
lost patience. 1 was never excited. I
only told you that they had prepered
the ground for it.

Shri Morarji Desai: That is what I
am saying, Therefore, it 18
futile to argue that things cannot be
changed by law. These are customs
which have got to be changed by laws
and destroyed by laws because with-
out the law nothung can  happen
Mahatma Gandhi began a crusude for
removing untouchability. It was
considered that it had the sanction of
religion. But that also cculd not be
destroyed until the law was passed.

Shri Hari Vishnu Kamath: The law
has been  successful because of
Gandhiji

Shri Morarji Desai: I* is going on,
It is also an educative process. I do
not believe that I am going to succeed
immediately within two months. But
it ig the process whereby the edu-
cation of the country begins and it
will go on. I am qQuite sure, whatever
my hon. friend, Shri Chaudhuri, may
say or whatever others may say about
it; being ill-fated or ill-planned, I have
every hope that this will succeed and
it is succeeding even today. For that
I have only to quote my hon. friends.
They sav that all the goldsmiths are
out of c¢riplonyment. If smuggling has
rot stopped, as they say, and gold 1s
coming in, certainly all the goldsmith:
are employed because they must Db~
working on all that gold. Then how
are they unemployed? What is the
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use of arguing like that? The fact
that they are un-employed shows that
they are getting no gold. It is ab-
solutely there. What is the use of
arguing like this? But, they do not
see the fallacy of their argument in
the heat of the passions by which they
are governed, the passion of gold,

Dr. M. S, Aney: Their starvation is
your success?

Shri Morarji Desai: If in the process
of it, any people are starved, I am
very sorry for them. I am intensely
pained for them. I am trying to take
steps to see that they get employed.
Government gives such help as I can.
My hon. friend is such a learned per-
son. He is always a most studioug per-
son. I suppose more than him there
is nobody who is a more  attentive
Member in this House. I have the
highest respect for him, even though
I do not agree with him in several
views, That is bound to be. There
is perhaps a difference of 20 years
between him and me. Naturally,
therefore, he has more wisdom than I
have. I may differ on account of my
ignorance. Sometimes he may differ
on account of the conservatism that
he may have on account of 20 more
years. These are all things possible.
But, I have the highest respect for
him, and therefore I want to win him
over in this matter. 1 do not think
he is a person who is not amenable to
argument. If we argue with him for
an hour colly I am quite sure that he
will accept my position that nothing
different can be done than what I
have been doing today. I have nc
doubt about it in my mind.

If T were not so convinced, I would
certainly give up the order. I do not
believe in prestige. Prestige is the
bugbear of lawyers,

Shri Narendra Singh Mahida: w..
all want you to be more sympathetic
to goldsmiths.

Shri Morarjl Desai: I have cover
sympathy with them. I have no bug-
bear of prestige. Any persun in offic
or power, who, on account of prestige
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refuses to change any action when it
is found it is wrong, 1 wouid say, he
does not deserve to remain in that
office, because he is not a good publiv
gervant. That is what 1 believe in.
I also believe, at the same time. that
anybody who is 1n public service. who
wants to do service to the people,
should not be afraid of thc agitation
not of one or two or a thousand but of
5000 or 50,000, ang if he thinks that it
is in the interests of the country, he
must be prepared to he stcned and
killed but not yield. That is what T
have believed in. This is what I be-
lieve in in the matter of public service
and public life.

My hon. friend the Maharaja Saheb
of Bikaner said that [ have broken—
he has charged me with a very hein-
ous thing—the unity in this country
which was forged. Which is the unity
which he has forged? Woula he have
talked in the manner he talked if there
‘was unity? Would the hor. Member
Shri Bagri nave talked in thc manner
he talked? This is not the first time.
He has been talking Like this ever
since the emergency has arisen. Would
the Congress have been condemned,
abused and criticised in the wvalgar
manner in which it is criticised? The
leader of the CTongress, the Prime
Minister, the way he has been criti-
eised—would that have been done if
there was that real unity which s
claimed by my hon. friend? I do not
want to speak about it Because, it
is we along who are believing in unity
and not my hon, friends over there.
When they have charged me.... I am
going to do that.

) Dr. L. M. Singhvi: That is too sweep-
ing and unfortunate,

Shri Morarji Desai: I am bound to
say that; I am charged with it. Let
nobody be cxcited avout it. I have
every right to give my view. 1 do
not say thal everybody is like that.

Shri Hari Vishnu Tamath, I =up-
pose he does aot charge the entire
opposition.
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Shri Morarji Desai: am not charg-
ing the whole opposition, nor even a
whole party. I am talking of people.
Some people will never want that
kind of unity. What 1= the use of
saying this kind of a thing thet [
breaking this unity? Iluw can this
unity be broken? I: urily to  be
maintained by d1oing wrong things or
by patronising wrong attitudes, or by
making wrong promwes? I do not
think that that unil will save this
country.

We are at a very critical stage in
our country when we have to defend
our freedom, when we have to defend
our integrity. I do not say that it [
get all the gold, I will defend my
country better than without that.
Even if I do not get any gold, I will
certainly defend my country and with
success. That i3 rog t-c¢ stake at issue,
What is at issue is prevent the
drain on the economic life of this
country through the drain of
foreign exchange and the sense-
less sinking of all surpluses
and savings into gold which re-
maing locked up in their houses. Now,
as regards those people who they say
ade getting succour at times of ad-
versity what do they get? They get
half the money, with perhaps 25 or 30
per cent or hundred per cent interest
to pay. And what have we seen?
Many of the moneylenders have be-
come very rich, and all those who
have pawned with them have become
paupers. This is the result of this gold
business.

My hon. friend Shri Bishanchander
Seth made a severe castigation of the
Gold Control Rules. And what did he
say in the telegram that he sent me
when I promulgated these rules? He
seems to have forgotten it. I shall
just read it out for your knowledge.
He says there:

“SHRI MORARJI DESAI UNION
FINANCE MINISTER NEW DELHI
ACCEPT MY CONGRATULATIONS
TODAY FARSIGHTED AND REA-
SONABLE BROADCAST CONCERN-
ING HOARDED GOLD AND SET-
TING ALL INDIA GOLD CONTROL
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[Shri Morarji Desai]

CERE SERVICES AND KNOWLEDGE i N o
IN THIS FIELD FOR NATIONAL g & qrC o1 &g §]N [ A7

EMERGENCY PLEASE INCLUDE MY oA ET s g fr gw g &
NAME IN PANEL.". faars 7 a7 & g7 a1 1 gAA W
Of course, he sent me some objec- w1 A é} ?13"1' all
tiong afterwards, He raised some ob-
jections afterwards. After the ob- §t Froest turf HFT qT THY
jections also he wrote to me another
letter, in which the following is the g & & 1 % .
last paragraph. And this was the last
thing that he said there: w5t femm e @ . & awwar 9T
5 o fo wre o 50 wfafrm an arzw &
“HFT H g7 T3 (994 F 947 w1 i ofrada 31 I
gr¥ar & fF o=t & 77
EE (e rane B g 10§ =t sroveat ¥k - af@EdA & A8
71, fam T wigndi, qEE g |

HTEATIE UM F IT

F ag s it Frews T He did not say that he would enable

me to change the whole thing and

77 990 ¥ amq g bring a new thing. He never told me
Fagr " that. He only said this is his tele-
N gram that this was farsighted, and
that the mothers would lose the fond-
ot farsrr e &5 (27) & FaT WOLIETS WAL lofe

: : > ness for gold,
Sem g f& & 4 ag § faar & 5
FH AT WY IT FH K[ A QAL
s g G A1 T X 7 FA A= This was what he said.
17 47, A9 AF &9 3F AG A9 THAT

freag-fag a g &1 @7

It this is the attitude of opposing

g T3 oam w1 SF qEaEy o a measure a measure like this, what
it g, T fEr g g v M can I do?

T TF | W AET IF ATE HOfA it fom w2 ¥ Wit g
g fafrer aEm a s ew TR

fr frdt 7% 7 a7 g 7% | -
Wt o fmo oidw : ;T F7 T4 g A g 3 gEmma fen at o3|

e FI Frgez7 &l 7 2 93 FE A"
HAME ATH FaT AT &, q9 q¢ MT FI

Mr. Speaker: Order, order. Let us ”_'_ ”_- T i & 1 #7 ma A ERURLS
proceed now. gt &0 &7 ar 78 w7y 91 fFow

gAY a1 "I S
Shri Morarji Desaj: 1 feel that I

have been wise in not taking him on s o e qixm : TT 7 quT%
the board, because after knowing the - ,

advice that he had, if T had taken him T8

on the board, he would have scuttled . T WA e
the board; nothing else would have TR wgEd 3T T gt

happened, F1 7T @ A Tfer
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Mr. Speaker: Order, order.

Shri Morarji Desal: I would never
have mentioned this telegram and his
gtatements if he had not challenged
me about it. He said that he had
offered to be a member of the board
and I did not take him. That was
‘what pincheg me.

Shri J. P, Jyotishi: Tt is good that
you have warned the country against
such persons.

Shri Morarji Desai: Therefore, I had
to mention it. Otherwise, I would
not have mentioned these things. Why
should I have to mention these things?
Since he himself mentioned it, I had
to come out in explanation as to why
I did not take him in the Gold Board.
Otherwise, I would not have men-
tioned it at all

This smurgling of gold, ag I said
before, can be stopped, therefore, only
if I go on spending every year Rs. 40
to 60 crores in foreign exchange in
buying gold outside and selling it
here. 4

This will go on mounting.
fore, we cannot do it.

There-

The other question, therefore, re-
mains, that unless this fascination for
gold disappears, nothing can be done.
Therefore, I had to prevent orna-
ments of gold being made, and that
is why I came down to the l4-carat
gnk"s.- ecause it would consume less
of 2‘b‘1 in the beginning and then peo-
Ple will go down to costume jewellery,
&g they have done in almost all other
countries,

My hon. friend said that I am try-
ing to impose the traditions of the
West here. What are the traditions
which I am supplanting? I am not
supplanting any spiritual traditions, 1
am not supplanting any traditions of
truth, I am not supplanting any tradi-
tions of sacrifice in this country. But
in the matter of dress, in the matter of
food and so on, things have gone on
changing always. My hon. friend’s is
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not dressed as his father was or hig
forefathers were. My dress is not the
same ag that of my ancestors. We are
all changing. Only my hon. friend,
Dr. M. S. Aney, keeps the same dress
for the last many years. But we see
only one turban here. That turban
also will not be seen after ten years—
I am quite sure of that. That is the
change which takes place.

Dr. M. 8. Aney. They have ale
ready changed.

Shri Morarji Desai: Everything
will go on changing.

Therefore, these are matters where
a change ought not to be objected to.
Why should it be objected to?

Mr. Speaker: I am sure the Finance
Minister i not referring to my {urban

Shrj Morarji Desai: I call it a
I do not call it a turban.

Shri Hari Vishnu Kamath: Pheta,

Shri Morarji Desai: Safa or Pheta.

I do not cal] it a turban. Only Eng-
lishmen can call it a turban. I do
not think that will disappear
as long as the Sikhs keep
their things. But if they lose it, I do
rot think ther: . anything sacrin-
gious about it. There are some people
among the Sikhs who do not keep
beardg or mo'nactes. They are not
irreligious. They have not lost their
religion. I would not say that they
have lost their religion. This may be
quarrelled with some of the Qurns
of the Sikhs. After all, reforms have
got to face all sorw: of ignominy.

Shri Hari Vishnu Kamath: Obloguy.

Shri Morarji Desai: No reform has
been effected without the reformer
having to suffer. T am prepared to
suffer in this matter in my reputation.
But I do not want my parent body to
suffer in any way. This is a matter
where I have not been led up the
garden path by anybody. This is a
matter which I have thought of con-
sistently and have come to these con-
clusions. It has not been done in a
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hurry. I decided this eight months
ago. After that, I have been making
rules. I have been examining all the
various implications and consequences
of it, and then have formulated these.

It was argued: why did I allow the
jewellers to sell their ornaments for
a month and why did I not give the
same facility to the goldsmiths? If
the goldsmiths had any ready-made
ornaments, they had the same facility.
I did not allow the jewellers to make
any gold ornaments during that period,
How could I allow the goldsmiths to
do that? It was asked: why did I
not warn the galdsmiths beforehand
so that they could have already taken
steps to counter the whole action? How
could I do it? Yes, it has suddenly put
them in a difficulty. I am very sorry
to have been the instrument having
done so. But if in the interest of the
country one has got to do it, one has
got to do it. I do not say that the
number of 5 lakhs is a small number.
When I say that the number is ex-
agperated, I do not say that 5 lakhs is
a small number. I would not call even
5,000 a small number if it comes to
unemployment. Even if one man is
unemployed, I would not consider it a
small or insipnificant thing. So where
is the question of smal]l number? But
some things are inevitable. What am
1 to do?

I do not know why my hon. friend,
Shri D, C. Sharma—Professor as he
is—Ilaunched himself into this. That
is what I do not understand. But that
shows the liberty with which Con-
gressmen think. That is a tribute to
the democracy in the Congress body.
I am quite sure he will also learn a
lesson from this, whether this was
thoughtfully done or was thoughtless-
ly done. I am only trying to persuade
him to see that this was not thought-
lessly done. What is it going to
achieve? It has already = 'iieved some-
thing. Smueggling hac gone  down.
There may be a little smuggling. The
only thing is it has to be kept up.

Then there are questions which are
asked: why have you not put a ceiling
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on possession? If for taking the pri-
mary step I am attacked in this man-
ner, I do not know what my friend
the Maharaja Saheb of Bikaner
would have gaid if I had taken all the
steps together. He would have gaid
something else altogether,

Mr, Speaker: This word “together”
might be very significant.

Shri Morarji Desal: [t js significant.
These orders are not going to remain
where they are, ang there are going
to be various steps taken ag time goes
on. I have said that often, but let
me assure everybody that I do mnot
want to take away the gold of any-
body, whether they are Maharajas or
whether they are any other people.
There are some people who would be
very happy if 1 take away the gold of
Maharajags and nobody else. That is
what my hon. friend Shri Banerjee
would want to be done. He has jea-
lousy of all people who have some
money, but if he gets money, then
he will not show it. These are all
matters in human nature. What can
1 do about it? But one cannot go on
doing that. Let there be no suspicion
about it. There ig no question of tak-
ing away anybody's gold, but when
the prices go down, they are bound
to sell it, ang if they sel]l it, Govern-
ment will buy it at the value. If they
do not want to gell it, let them keep
it. Why do ] want to have it? It is
in safe custody there. Why should I
be their safe custodian, I do not ¥. nw.
Therefore, if it is with them, i do
not mind. It is in the country.

Then people thought I was going to
drain the country of gold. Why should
I drain it of gold? But we do re-
quire money. This will be a credit.
It 1s not a question of selling away
Rs. 200 crores and then afterwards
what is one going to do. But if that
remains here as a  security, as we
have got Rs. 118 crores worth of gold,
a little ‘more thap that, if T get Rs.
500 crores more worth of gold, it
will increage my security better, it will



2643  Discussion re

increase my credit better. What is the
use of selling it out? 1 do not want
to be bankrupt in this country. Far
be it from the Finance Minister of
this country, whoever he is for the
time, {o think of bankruptcy or des-
perate measures. This country is rich
enough in every way, even though
momentarily it is poor. But it is rich
enough in jts potentialities, and there
is no reason for any Finance Minister
to be afraid of bankruptcy at any time
or think of it. This country is march-
ing ahead, there is np question about
it in my mind. Therefore, I do not
think that any such steps are under
contemplation, but certainly steps are
being considered, they are already
there in my mind. They will be taken
as time comes on, so that those who
are trying to circumvent it will learn
a lesson, they will suffer. Let my
hon. friends not have then any sym-
pathy for them. That is all that I
am asking them to do. Otherwise, if
they again show sympathy for them,
this unity will be broken, and for it
the responsibility will be that of the
Maharaja of Bikaner and nobody else.
That is all that I want to say.

Shri Karni Singhji: What would I
be responsible for?

Shri Morarji Desai: For the break-
ing of the unity.

Shri Karnj Singhji: I do not think
you quite understood me. What 1 told
aP.1 yesterday was that if we took
T :ps that went against the feelings of
the people, there was a fear that we
might jeopardise the unity that we
had built up because of the war,
1 do not think the Finance Minister
has read through my speech, and since
1 have not received the copy of it to-
day myself, I am not in a position to
read it out.

Shri Morarji Desai: T om glad my
hon. friend has corrected me, but I
heard him very definitely. He said
it was broken, not that there was a
fear. If he had only said there was a
fear, I woulg not have said anything.
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Shri Karni Singhji: 1 hope the
Lok Sabha will circulate my speech.

Shri Morarji Desai: Then I will
stand corrected, but I am quite sure
he will himself admit when he sees
that because I know he is truthful
enough to admit his mistakes. I have
no doubt about it. In the heat that
is what he spoke. I have never seen
him speaking in that tone. He is al-
ways very quiet, calm and serious in
what he says.

Shri Karni Singhji: Is it a quality
for a Member of Parliament to be
quiet?

Shri Morarji Desai: To be quiet in
speaking, I did not say quiet in the
meaning of being silent. I did not
say that. But to be quiet is a great
virtue. To be excitable is no virtue.
I do not think my hon. friend wants
to be excitable. When I give him a
virtue, he is quarrelling with me!

Then the question of pawn brokers
came up. Let me first deal with the
goldsmiths. When it is said that all
the five lakhs of goldsmiths are idle,
I am afraid there again it is a wrong
statement. All the five lakhs do not
deal in gold. There are many who
deal only in silver. They could not
be out of employment; there is no
ban on silver. Silver has not been
taken away; nothing has been done
about it. All these ornaments are not
touched at all.

1 was told the other day when 1
went to Lucknow by a friend that he
accepted all that I said and that he
was in favour of gold control order.
But he also said that goldsmiths in
the hills have become unemployed.
He himself said that in the hills there
is very little gold and they use only
silver ornaments. Then, I asked: how
are these goldsmiths unemployed then?
Then he had no answer to me. But
there are many people like that.

Then again, those who deal in gold
do not deal in gold only: they deal in
silver also and silver fashion goes or
increasing. Therefore, where is the
question of their being idle? My hon,
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friend Shri Bishanchander Seth deals
in gold; he is not idle. There are
many like that who are not idle.
What is the use of involving every-
body and whenever the question of
imaginary un-employment comes, my
hon. friend Shri Banerjee becomes
the greatest advocate .
(Interruptions).

st fama = ¥z | MAT @R,
& qxr 1 F wgm AGW fF 9 AT
W AT L qg TG & 1 F £ AT 9T
fosg &% | & g2 frq g7 g, &
Fgar g fF 97 &1 J1 a2 |
THT & 1 IT W T WA ARAT T
g g & wgw fram § faqQ ag
TG %8 @1 g, A fawaw § ¥ awa-
fagar TET &0

Shri Morarji Desai: | am only show-
inb by facts what is happening. He
is only giving me an assurance by
words. Are these facts controveried?
Is it not true that there are many
goldsmiths who deal only in silver?
They are not goldsmiths they are
silversmiths but they are all includ-
ed in this category of goldsmiths.
They are not unemployed. But as 1
said, even if only one is unemployed
1 should like to help him.

1 have written to the State Gov-
ernments that they should help them
and their children by books, by fees,
by training and if these people want
to be trained in any profession or in
any other ways, money should be
spent on it. If they want loans for
puying sewing machines or other
machines and things like that loans
should be advanced to them and T am
prepared to give these amounts to the
State Governments.

Dr, L. M. SBinghvi: By what time
will these arrangements be finalised?

Shri Morarfi Desai: When the agi-
tation dies out. ‘Till then it s im-
possible to deal with a question like
that. What is happening today?
There are several goldsmiths who
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have informed me that 14 carat gold
can be turned into any ornament.
There is a gentleman here whose
name I gave in order that others may
learn from him. He came to the
House yesterday, here, What hap-
pened to him? He was attacked by
members of his tribe outside the
House, filthily abused and man-handl-
ed. He had to seek the protection of
the police. He has written to me;
here is his statement. 1 have receiv-
ed such statements from other people
also.  Are these the methods to be
employed? These people get en-
couraged because of the advocacy
which is taken by several hon. friends
of mine, Not that they want to en-
courage this kind of thing. Let me
make it clear. I can never think
that my hon, friends for whom 1
have respect can ever take to these
methods, But they must also see the
consequences of the encouragement
they give to wrong people. They
are not good causes. If causes like
this are taken up and developed into
national causes as they say, Sir, this
country will have no future left. My
hon friends also will be doing harm
to their parties by taking up wrong
causes. They may threaten me that I
will lose in the elections. 1 have
been threatened like that several
times at every election. In the last
election also the Congress was threa-
tened with extinction. Well, the
people knew better and they showed .
confidence, They are a great people:
It may be that sometimes the Cong-
ress may get out of elections and
may get defeated. The Congress
has not the monopoly of it and we
should be perfectly willing to do so.
But these are not the ways in which
one can put out the Congress. The
more they try to do like this, the
worse will be their fate. And -the
better will be the fate of the Cong-
ress. But this is not good for us also
because we like to be told and cor-
rected in the proper manner and not
to be made indifferent to criticism.
But when there is perpetually wrong
criticism one becomes indifferent
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That is also a human foible. I do
not say that this is justified, but after
all, we are all weak people. [ ean-
not say we are very strong people.
My hon. friends cannot say that they
are very strong pceople. All of us are
equally human. Thercfore we suffer
from all these foibles, and that is
why 1 am saying that when wrong
causes are taken up and agitated over
and pleaded for then it is not the
cause which prospers; it is not the
right cause which will become ill-fated
or ill-planned. But it is the agitation
whizh is ill-fated and ill-planned,
which will vanish. 1 have no doubt
about it in my mind.

Then there is the question raised
by my hon, friend Shri Prakash Vir
Shastri, that all works of art are
going out of out existence. This is
happening only temporarily, just now,
when things have to be stabilised.
There is absolutely no intention of
allowing this to go out of existence.
I have told all those people who came
and saw me that we are going to
make arrangements to get these pre-
pared in bonded warehouses so ihat
they can be prepared and exported.
They can be sold here to tourists 3lso
for foreign exchange. These things
can be done. I also want to explore
if silver goods can be made, goods
of art, and if they can be exported
Many of these people can turn them-
selves into this and can get more
money out of it and these can be
exported. I want to explore that
possibility also. I can explore these
possibilities only if I am allowed to

~xplore these possibilities. But if T
‘ m abused, which it is perhaps their
privilege to do, how am I going to do
anything? I will certainly not abuse
in return. Why should I have to do
go? I have no boil in myself; those
who have boils in themselves can
abuse me, but why should I have to
do so? Therefore, that way, nothing
will be served. But I would certain-
1y like to help; I want co-operation in
this matter so that we can find tcday
ways and means whereby we can rer-
tainly settle all these problems. But
let it be understood that this is not
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an order which has been hastily
thought of. It is not an order which
IS going Lo do any harm to the zsun-
try. It is on the contrary, an jder
which will do great good to the coun-
try, and its economy, and it will
chunge also the wrong economic

" habits which have been ingrained and

which have become wrong today. 1 do
nct say that they were wrong in the
hoary past. ‘They are wrong today.
All other facilities are available for
people to invest their monies which
can be useful on a rainy day. There
was no insurance in the earlier days;
there was no banking facility in the
earlier days; there were no savings
certificate in the earlier days; there
were no loans; there were no savings
banks. But today these are all there.
If a person, instead of putting his
money into gold, in order that it may
be useful on a ralny day, puts that
much amount as a premium on his
policy he will get the whole amount
with interest when the term js over,
and if, God forbid, the man passes
away his dependants will get the full
amount without even paying cne-
fourth of that amount and that will
be a security for his own family. In-
stead of propagating these things and
changing wrong customs, my hon.
friends try to threaten me and
frighten me. Well, T may assure them
that they are not going to succead,
and I am not going to threaten them
or frighten them in return. There-
fore these things ought to be consider-
ed differently,

There was another question, name-
1y, that the pawn-brokers are not
being allowed to return the gold
ornaments which were pawned to
them. That is true at present, but
that also requires to be properly
arranged and settled. If a person is
only a pawn-broker, it becomes easy
to allow him to return the orna-
ments that he has got when the
amount is received. But many of
these people are both dealers and
pawn-brokers. They have gold
which they are dealing with. There
are these pawns which are with them
as mortgaged ornaments. If I allow
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them to be returned just now, the
other things will be returned and
these things will be turned into
something else. Because this is what
is being done. I have got to be care-
ful. I know it is some inconvenience
to these people. I am very sorry for
it. But, in the national interest, I
would only beg of them to bear with
this inconvenience, I will certainiy
remove this inconvenience as soon as
they enable me to do so by giving
up agitationa] methods and taking to
co-operation in this matter so that
their good is achieved and the na-
tion's good is achieved. This is the
co-operation which I request by hon.
friends to give me. This is the co-
operation which I request all those
who are affected by this to give me.

Sir, there was a run for purchas-
ing ornaments for a month from 10th
January to 9th February. It was a
mad rush, that is all I can say, But
why was that mad rush there? It was
because of the fondness for  gold,
because of the attempt of some of my
friends who went on saying that this
was a wrong thing. So some people
thought that things woulq disappear
and they coulq take away as much
gold as they could at that time. But
my enquiries have shown that many
people have been duped. They de-
served to be duped. They went and
purchased ornaments thinking that
they were of 22 and 24 carats where-
as severa] of them were not even of
14 carats. Well, they will begin to re-
pent at leisure. Sir, I had a friend
who went to Hong Kong once. He
wanted to buy gold from there. He
went to one of the most prominent
men there and bought golg from a
properly establisheq shop. He bought
gold and came back to Bombay He
kept it in his box. After a month he
took it out to show to his friend. But
the moment he took it out he found
that it was of brass. This is what
happens in the dealings in gold.

Let us not be encouraging people
to invest more and more on gold, Let
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us destroy this lure of gold as fast as
we can. And, that is what this Gov-
ernment is doing. Instead of support-
ing me in this matter, I am being
threatened with dire consequcnces. I
am prepared to take the consequ-
ences. If my disappearance enables
this cause to prosper I am prepared
to do so with the greatest satisfaction,
but if that does nol do so and if the
execution of this order in a
proper and peaceful way and the
carrying out of these arrangements
is going to benefit this country not
only now but permanently, I will be
highly thankful to my hon. friends if
they help me in this matter, If they
do not help me, I am not going to
curse them as they curse me. I am
not going to find fault with them. I
am only requesting them for co-
operation. I will certainly go on
single-handed even if I have to go on
like that, because this is a  matter
which, I believe with complete cer-
tainly ang conviction. if given  up.
will ruin the country. What hap-
pens now? Rs. 50 crores to Rs. 60
crores of savings are sunk in  the
ground with no benefit either to
the persons concerned or to the
country. We want to develop fast.
How are we going to develop fast
unless we deploy all the savings on
attempts to increase our production?
1t is also to help that that it is neces-
sary to destroy this custom and trft-
dition which has grown into supersti-
tion.

Sir, I request for co-operation in
this matter from all my friends in-
cluding my hon. friend, Shri D. C.
Sharma.

Mr. Speaker: The discussion is over
and the House stands adjourned to
meet again tomorrow at eleven o’clock.

19.59 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Thursday,
March 7, 1963/Phalgung 16, 10884
(Saka).
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Mata Tila Project to M.P.  2410-11 522 Grant for developmg Hmd: 2426
295 Barauni and Koyah re- 523 Standard of education 2426-27
fineries 2411
2 Lub il ol 525 Coal transport 2427
96 - "C“'"gf" plant 2411-12 €26 Car plates in Hindi 2427-28
298 Oil refinery in private sec- 527 Advance increments for
tor in South India 2412 Manipur employees 2428
USsSQ, 528 Soognu Police outpost 2428-29
No. 529 Cultural delegations scnt
498 Pomotions to S.C’s, and abroad ) 2419-30
S.T"s. employces 2412-13 530 Geological Svrvev of
499 Post-matric schoarships in Naharkatiy a Mo 1cin secivr 2430
Santhal Pargans 2413 531 Patriotic plays 2430-31
500 Coal mine in Kangra Distt. 532 Noonmati Qil Refinery 2431
(Punjab) 2413-14 533 Geological Survey of Ho-
sor Mineral Oil 2414 shiarpur Distt. (Punjab) . 2431-32
50z Regional Engineering Col- 535 Hotels for S.C. students
lege, Warangal 2414 in Rajasthan . . 2432
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QUESTIONS—contd,

USQ.

No.
136

537
538
539

340
541

343
344
345

546
547

548
549
550
551

352

553
554

555

Subject

Supply of petroleumpo-
produts by Russia

Polytacinics in Maharashtra

Jute mill at Kanpur

Filling up rserved quota
for S.Cs. and S.Ts.

Foreign students in India
Hindi writers

English as an associate
language

Koyali oilfield
Koyali Oil refinery

Technical personel in
Nagaland .
Inter-State problems

Storage capacity of Indm
Oil Company

Visits of Commissioner for
S.C.and S.T. to Punjab .

Dacoit gangs on Indo-
Pak. border . .
Oil wells in  Gandhi
Nagar area . .

Quarters for married
policemen in Delhi

Pending cases in
ourts

Delhi

Illiteracy

Fees for General Knowled-
ge Education

1.A.S., LP.S., and L.G.5.
Oﬂicm's from Andhra Pra-
desh .

[Dawy Digest]

CoLUuMNS

2432-33
2433
2433-34

2434
1434-35
2435

2435-36
2436
2437-38

2438
2438

2439
2439-40
2440
2440
2441

2441

2442

244243

2443

1

PAPER LAID ON THE TABLE

A copy of Notification No. F.
16'36/60 Delhi 11 publish-
ed in Delhi Gazette dated
the 6th Dccember, 1962
containing the Delhi Termi-
nal Tax (Second Amendment
Rules, 1962, under sub-
section 479 of he Delhi
Municipal Corporation Act,
1957, was laid on the Table,

REPORT OF BUSINESS AD-
VISORY COMMITTEE
ADOPTED . . .

Fourteenth Report was adopt-

RALLWAY BUDGET—GENE-
RAL DISCUSSION .

General Discussion on the
Budget (Railways), 1963-64
continued. The Minister of
Railways (Shri Swaran Singh)
replied to the debate. The
discussion was concluded.

DEMANDS FOR GRANTS
(RAILWAYS) .

Discussion on Demand for

Grant No. 1 in respect of the
Budget (Railways) for 1963-
64 commenced. Seven
cut motions were moved.
The discussion was not
concluded.

DISCUSSON RE: GOLD
CONTROL SCHEME
Discussion on the statement

laid on the Table of the

House by the Minister of

Finance on the 2oth February
1963 regarding the gold

control scheme continued.

The Minister of Finance

Shri Morarji Desai) replied

to the discussion.

AGENDA FOR THURSDAY,
MARCH 7, 1963/PHALGUNA
16, 1884 (SAKA)

Further discussion on Demands
for Grants in respect of the

Budge t (Railways), 1963-64-

GMGIPND—LS IT—2875 (Ai) LSD—22-3-63—930
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CoLumne
244445

2445—350

-2450—2532

1531—94

.2594—2650



